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HOUSE OF THE PEOPLE
Tuesday, 25th August, 1953

The House met at a Quarter Past

Eight of the Clock

[Mr. DEPUTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
MepicaL FaciLiTies ForR P & T.
EMPLOVEES

*782. Shri M. L. Dwivedi: Will the
Minister of Communications be pleas-
ed to refer to his statement made at
Lucknow con the 25th May, 1953 to
the effect that the question of exten-
sion of medical facilities to Posts and
Telegraphs Department workers 1s
under consideration of Government
and state:

(a) whether the proposal has been
considered; and

(b) if so, the results thereof?

The Minister of Communications
(Shri Jagjivan Ram): (a) The medi-
cal concessions admissible to all em~
ployees of the Central Gouvernment;
whether they are working in the Posts
and Telegraphs or other Departments
are the same. The statement made hy
me at Lucknow was in regard to the
extension of these concessions to
families of Class IV employees of the
Department. The proposal is under
consideration.

(b) Does not arise.

Shri M. L. Dwivedi: May I know
if it is a fact that the category ol
employees who get higher salaries
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and can afford their own medical
treatment have been given facilities
for free medical aid whereas those in
need are being denied the same. May
I know if the Government Is doing
something in this connection?

Shri Jagjivan Ram: That is what I
have said that except for Class IV
employees all other Government ser-
vants get medical facilities and the
question of extending these facilities
to Class IV employees has been taken
up.

Shri V. P. Nayar: May [ know. Sir,
for how long the question of provid-
ing medical facilities for Class IV em-
ployees has been pending the conside-
ration of the Government?

Shri Jagjivan Ram: It has been
pending for long but I can say safely
that ‘at least for one year since I as-
sumed responsibility of this Ministry
this question is under the active con-
sideration of the Government.

Dr. Rama Rao: Are the Government
aware that the Tuberculosis Adviser
of the Government advised the Gov-
ernment to open a sanatorium at least
for their employees in the Rallways as
well as Posts and Telegraphs Depart-
ment and if so, are the Government
doing anything in the matter?

Shri Jagjlivan Ram: So far as the
Posts and Telegraphs employees are
concerned, I may inform the House
that we have reserved a number of
beds at a number of sanatoriums.

Sardar Hukam Singh: May I know
if the dispensary is open for Posts
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and Telegraphs employees only or is
it open for &ll Government servants?

Shri Jagjivan Ram: Well, Sir, I can-
not be expected to remember all the
details. I require notice,

Shri Muniswamy: May I know, Sir,
whether there is any proposal to give
educational facilities to the sons of
‘Class IV employees?

Mr. Deputy-Speaker: Medical facili-
ties and not education facilities!

wiar wiww an : fva gro o
qTT & roTar AT @ I A AT
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Shri §. C. Samanta: WMay [ know
whether the proposal to construct 120
beds for Posts and Telegraphs em-
ployees in the existing hospitals in
India has materialised?

_ Shri Jagjivan Ram: As I said, I
have not got the details here but wc
have got a number of beds reserved
in & number of sanatoriums in diffe-
rent parts of the country.

Shri Damodara Menon: May I know
when we may expect a decision on
the question of extension of these
facilities to Class IV employees?

The Minister of Health (Rajkumari
Amrit Kaur): Sir. the question of
glving medical facilities to Class IV
servants of the Government of India
was taken up by the Cabinet and sanc-
tioned by them but the scheme was
held up owing to the fact that the
Delhi State came into existence and
there was some point of disagreement
between the Central Government and
the Delhi State Government. Now the
question is again under the considera-
tion of the Union Public Service Com-
mission which has advertised for the
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doctors to look after the people and
the matter will shortly be finalised.

Shri Jagjivan Ram: 1 am afraid,
Sir, I will have to supplement the
answer given by my colleague, which
concerns the employees in Delhi only.
What I am concerned with is about all
the Class IV employees throughout the
country. I have taken up that ques-
tion. Of course, the guestion of Class
IV employees in other departments is
more or less similar. The question of
providing medical facilities to Class IV
employees whether in Delhi or in
other stations is under consideration
of the Government.

INTERNATIONAL WHEAT CONFERENCE

“783. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the International Wheat
Conference, held recently in Washing-
ton, allotted any quota of wheat *~
India; and

(b) if so. what quantity and for
what period?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) The International Wheat Confer-
ence recently held in Washington con-
sidered the revision and remewal of
the International Wheat Agreement
of 1949 as that agreement was to ex-
pire on the 31st July, 1953. Under the
revised and renewed agreement of
1953, India has a quota.

(b) The revised and renewed agrece-
ment is for a period of 3 years com-
mencing from 1st August. 1953. The
annual quota for India under this
agreement is one million metric tons.

Dr. Ram Subhag Singh: May I know
whether India will import the total
quantity of wheat allotted to it undar
the International Wheat Ag‘ree_men'?

The Minister of Food and Agricul.
ture (Shri Kidwai): Let us hope so.

Shri Dabhi: At what price?

Shri Kidwai: If the open market
price is highe: than 2 Dollars and
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5 cents we will get it at thig price
but if the market price is lower than
the maximum price then we will get
it at the open market price.

Dr. Ram Subhag Siagi: With refer-
ence to the recent statement made by
the hon. Minister that India will not
import more than 1,000,000 tons of
wheat next year, may 1 know, Sir,
whether the Government of India will
keep its negotiation with Russia which
is, I think, abouf importing wheat?

Shri Kidwai: If 1 get cheaper wheat
from Russia. why should we mind it?

Shri Rajabhoj: May I know, Sir,
wlhrat is the total stock of wheat avail-
able in India?

Shri Kidwai: I think the hon. Mem-
ber knows as much as I know.

Shri Achuthan: May I know the
countries from which we are to pur-
chase wheat and will the price of the
wheat be uniform?

Shri Kidwai: So long as the market
price is higher than the Agreement
price. we will get it from exporting
countries under the Wheat Agreement
at 205 dollars but if the price in the
open market is lower than the maxi-
mum price then we will purchase at
the prevailing price in the market.

Shri T. N, Singh: Is it obligatory
even when the Government purchases
from Russia. to purchase at least
1,000,000 tons annually from the
US.A. -

Shri Kidwai: It is not only from the
U.S.A. that we will purchase 1,000,000
tons of wheat. We will purchase from
all the exporting countries. So long as
the price does not go below the mini-
mum price there can be no obligation
because it is the open market price
and anybody can purchase it but if
the price goes below the minimum
price then, of course, they will insist
on our purchasing it.

Shri C. D, Pande: In view of the
fact that the hon. Minister made o
statement_in Bombay that there is
enough wheat stock in the country
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and he does not know what to do with
that stock what is the necessity of im-
porting further wheat now?

Shri Kidwai: Because the stocx
tbat we have loday will not last till
1954 and 1955; it cannot be maintained
and we wiil require some wheat.

Kumari Annie Mascarcne: May I
know, Sir, the difference between the
prices in U.S.A, and the prices in
U.SSR.

Shri Kidwai: There is no price in
U.S.S.R. The hon. Member has recenlly
toured Russia and she should know
better than I do.

Kumari Annie Mascarene: What is
the difference calculating on the barter
system with U.S.S.R.

Shri Kidwai: That depends upon
our completing the negotiations. The:
we will know what price we will have
to pay.

Shri Muniswamy: May I know, Sir,
whether it is a fact that the prices
fixed at this Conference are much
higher than what were fixed in the
previous Conferences and was il
reason that some of the countrics
were not willing to enter into this
agreement. ,

Shri Kidwai: I think the hon. Mem-
ber perhaps does not know the situiu-
tion. If the price comes below tire
maximum it does not affect us because
we get it at the market price.

Shri T. K. Chaudhurl: May I know
if the international wheat prices, parti-
cularly in the Chicago market have
come down considerably and whether
he can inform us of any possibility of
getting wheat from other countries
which are in the International Wheat
Agreement at a cheaper rate?

Shri Kidwal: As [ said, the wheat
prices in the Chicago market have
come down and we welcome it. We
will purchase wheat at that price in
the open market.

Dr. Ram Bubhag Singh: May I know
it the Government is contemplating to
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reduce the price of wheat with imme-
diate effect? If so, by what amount?

Shri Kidwal: I hope the hon. Mem-
ber knows that in the current year
we have twice over reduced the price.
We first brought it down from Rs. 18-8
to Rs. 17-8 and then from Rs. 17-8 to
Rs. 16 per maund. This is below the
price at which the wheat is being sup-
plied in the controlled markets of
Bombay and Calcutta.

Sardar A. S. Saigal: May I know
within what time Government contem-
plate to take away the control from
wheat?

Shri Kidwai: When I was recently
in Bombay I came to know that wheat
is being sold at Rs. 20 to the con-
sumer while we can sell it at Rs. 16-8
to the retailer, who will sell it to the
consumer at Rs. 17 or, at the most, at
Rs. 17-8. Therefore this is under con-
templation.

Seth Govind Das rose—

Mr. Deputy-Speaker: I have allowed
sixteen questions on this. What can 1
do? Hon, Members who want to put
questions must come in early—inter-
vene in the question early; T am not
referring to his coming late.
VOCATIONAL TRAINING FOR PLANTATION

WORKERS

*784. Ch. Raghubir Singh: (a) Will
the Minister of Labour be pleased to
state whether it is a fact that a Japa-
nese Expert has been invited for voca-
tional training for plantation workers?

(b) Has he come and started his
work?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). A s.ale-
ment containing the required infor-
mation is laid on the Table of the
House. [See Appendix IV, annexure
No., 20.]

Ch. Raghubir Singh: May 1 know
the reasons why the Expert was not
able to set up a practical demonstra-
tion centre?
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Shri Abid All: He was more a
theoretical man and did not know how
to demonstrate the making of the
articles which we wanted to be made
and to be used for cottage industries.
Therefore he was sent away earlier.

Shri A. M. Thomas: The hon. Minis-
ter recently toured plantation areas.
For how many days in a week on an
average are these labourers employed
in these plantation areas?

Shri Abid Ali: Now they are em-
ployed for six days in a week in most
of the plantation gardens; in some
places. of course, for four and five
days.

Shri A. M. Th;m: Then where is
the necessity for this vocational train-
ing if they are employed for six days
in a week?

Shri Abid Ali: At that time the
situation was not so good. The workers
are also to be given some work during
spare tin'.:e.

Shri M. 8. Gurupadaswamy: Who
invited this academic expert and who
paid for his visit?

Shri Abid Ali: It was under the
Agreement, This matter has been dis-
cugsed here several {imes on previous
occasions. We spent only about
Rs. 3,400.

Shri Nanadas: May I know what
kind of vocational training this ex-
pert suggested?

Mr. Deputy-Speaker: He has gone
away.

Shri A. M. Thomas: May I know
whether under this arrangement with
the International Labour Office. in
pursuance of which the Japanese ex-
pert visited this country, the visit of
any other expert is contemplated?

Shri Abid Ali: At least not at pre-
sent, Sir.

Shri N. Somana: May I know whe-
ther he hras made any proposals as
regards supplementary labour?

Shri Abid All: Yes, Sir, he has.
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Shri N, M, Limgam: May I know if,
apart from the recommendations of
the expert, Government have their
own scheme of vocational training for
plantation labourers?

Shri Abid All: Yes, Sir, we are
giving serious consideration to this
matter.

Tuse WELLS IN Punjar (A1b)

*785. Prof. D. (. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount of aid sought by the
State of the Punjab for the installation
of tube-wells in the State; m-n:l‘r

(b) the aid sanctioned and made
available to the State so far?

The Minister of Agriculture (Dr. P,
S. Deshmukh): (a)~ and (b). Since
19050-51, a total loan of Rs. 13614
lakhs has been sanctioned to the
Punjab Government for their tubewells
construction schemes against Rs. 14762
lakhs asked - for.

Prof, D. C. Sharma: May I know on
what basis this grant for tubewells
is allocated to the diflerent States in
India?

Dr. P. S. Deshmukh: On the basis
of what they want and what would be

beneficial to the State and the
country.

Prof. D. C. Sharma: May I know il
the Government of India gels any
report from the State about the tube-
wells that have been sunk or that
are going 1o be sunk?

Dr, P. 8. Deshmukh: Very regularly;
and if the schedule iIs not being
observed we use all possible means ot
trying 4o get more progress.

wte afwew aw ;A o o
% qg § w7 39 food # fgae
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Mr., Deputy-Speaker: 'No, no. I
won't allow four or flve questions to
the same Member at a time.

Shri B. K. Das: May I know whe-
ther the sanctioned amount includes
any amount from the Technical Co-
operation Agreement?

Dr. P. S, Deshmukh: No, Sir.

Kumari Annie Mascarene: May [
know whether the tubewell scheme
has been extended anywhere to the
southern States, especially to Travan-
core-Cochin?

Shri Kidwai: In Travancore-Cochin
there is more than enough water avail-
able. ’

Kumari Annie Mascarene: No, Sir,
not in my constituency.

Shri V. P. Nayar: May I know whe-
ther it is a fact that an American firm
under the name Harold T. Smith is
doing this work in the Punjab, and, if
so, whether it is a fact that they are
being paid Rs. 20,000 per tubewell on
the average. and whether it is not
higher than the former rate?

Dr. P. S. Deshmukh: That i all
correct, Sir.

ot gor ;o froE mERT &
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Shri T. N. Singh: I believe this tube-
well construction is in the T.C.A.
scheme. May I know if it is obligatory
for us to get these from or give the
contracts for the construction to the
American firm?

Dr, P. S. Deshmukh: Not at all, Sir.

Sardar Hukam Singh: May 1 know
whether in the Punjab the American
firms or the other firms could not per-
form their operations within the sche-
duled time?

-
" Dr, P, S. Deshmukh: There has been
considerable delay. We had to assess
the difficulties in the way, and at the
present moment the progress is fairly
satisfactory.

Shri Kelappan: What was the
amount charged by the Associated
Tubewells?

Dr. P. 8§, Deshmukh: That contract
was given at Rs. 25.000.

Shri Namdhari: Will the Govern-
ment consider sanctioning tubewells
for the Sirsa tehsil to rescue it from
famine condition?

Dr. P, 8. Deshmukh: We have not
considered any such scheme. Such
schemes if recommended by Slate
Governments. including my hon.
friend’s Hissar district and other dis
tricts may come up for consideration
later on. If the State Government
wants them, probably they will be
taken up at a later stage.

ADDRESSING OF LLI'TTIRF TO THr CHIFF
ComMmissionI k. CoocH Brysr

=786. Sardar A. S5, SBaigal: Will the
« Minister of Communications be pleas-
ed to state whether sometimes Cer-
tral Government Departments address
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letters to the Chief Minister or to the
Chief Commissioner, Cooch Behar who
do not exist now?

The Minister of Communications
(Shri Jagjivan Ram): Yes; but suit-
able arrangements have been made
for the delivery of such letters to the
Deputy Commissioner, Cooch Behar.
who is now the Administrative Head
of the Cooch Behar District. and no
difficulty is felt in the matter.

RAJASTHAN DFsiRT

*788. Shri 8. C. Samanta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) how far the Desert Afforesta-
tion Research Station has proceeded
to create a belt of trees near the wes-
tern border of Rajasthan;

(b) how much area is proposed 1o
be utilised for the creation of the
belt;

(c) which sort of trees will with-
stand the onslaught of blown sand:

(d) what sort of help has been re-
ceived from the International organi-
sations; and

(e) whether maps have been draw:n
and acquisition proceedings complet-
ed?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) Pending acquisi-
tion of private land included in the
belt along the western border of Rajas-
than. experimental sowing of the
seeds of prosopis juliffora and of cer-
tain other xerophytic species was
undertaken on 1st July. 1953 by aero-
plane over a length of about 32 miles
from Gadra Road to Girole.

\
(b) About 2,000 square miles.*

(¢) This is one of the functions of
the Desert Afforestation Research
Station .which is actively engaged in
ascertaining the species most suited
for the purpose. The chances are tha:
species of prosopis. acacia and those
growing locally already would suc-
ceed.
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(d) An order had been placed
through the Technical Co-operation
Administration for certain equipment;
a Food and Agricultural Organiza-
tion sponsored expert is expected to
arrive this cold weather.

(e) Preliminary maps have been
drawn. Acquisition proceedings are
under way.

Shri 8. C. Samanta: May I know
whether the area contemplated to be
planted with trees in the western part
of Rajasthan has been measured and
if so what is the probable amount?

Dr. P. S. Deshmukh: It has not been
measured. But, we know approxi-
mately the belt where we want to
plant these trees.

Shri S. C. Samanta: May I know
the area in length and breadth that
has to be planted?

Dr. P. 8. Deshmukh: The idea is to
have a belt at least five miles deep
extending over a considerable part of
the border.

Shrimati Tarkeshwari Sinha: May
I know if it is a fact that the Central
Board of Forestry which met last June,
under the Presidentship of thce hon.
Minister urged upon the Government
to set up a committee consisting also
of Members of the respective: States,
and whether that committee has been
formed to co-ordinate this work?

Dr. P. §. Deshmukh: There has
been a committee of experts which
has made the report and it is more
or less on the lines of the recommen-
dations of that committee that we are
acting. In addition to this, when there
was a meeting of the Board of Fores-
try in Dehra Dun. several Sfate: sug-
gested a higher committee :ronsisting
of Ministers and so on. That would
probably be taken up soon.

Shri 8. C. Samanta: May I know
whether the suggestions appearing in
the Courier, a monthly publication of
the UNESCO. have been taken into
consideration and if so. what steps
have been taken in that diresction?
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Dr. P. §. Deshmukh: I am afraid
my attention has not been drawn to
this particular article.

Shri T. K. Chaudhuri: In view of
the news appearing from time to time
about the approach of the Rajasthan
desert towards Delhi. may 1 know
whether the Desert Afforesiation Re-
search Station has underlaken any
enquiries on this matter and whether
they have made any recommenda-
tions, and what action hag been taken
on those recommendations?

Or. P, S. Deshmukh: The selting up
of the committee which I referred to
and the various steps indicated hore
are all in consequence of ihe appre-
hension that the desert may be
approaching.

Shri T. K. Chaudhuri: [ refer to
Delhi.

The Minister of Food and Agricul-
ture (Shri Kidwal): Yes.

ot gur ;. arfor w1 7 @R ar
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Shri B. K. Das: What is the total

cost of the scheme? What amount has
been spent so far?

Dr. P. S. Deshmukh: The amount
spent so far is not very large. But,
1 am sure this will be shared botwesn
the Centre and the States. No demnite
money has been allocated for thisx pur-
pose alonc. But, I am sure that all
the funds that would be necessary
would be coming forth

L
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Shri 8. C. Samapta: May 1 know
whether any scientist {rom India has
been represented in the Advisory Comn-
mittee consisting of 9 scientists of the
world. under the UNESCO?

Dr. P. 8. Deshmukh: I would like to
have notice of the question. My hon.
friend is referring to something whicn
I have not got here.

STATE EMPLOYEES FIFA1TH INSURANCE
SUHEME

*789. Shri Gldwani: (a) Will the
Minister of Labour be pleased to statz
in how many industrial centres the
State Employees Health Insurance
Scheme has been dntroduced up to 31st
May, 19537

(b) What 1s the total populatiun of
workers covered by the scheme so far?

(¢c) What will be the total popula-
tion of insurable workers when the
whole scheme will be applied in full?

(d) What are the reasons for the
delay in the implementation of the
wll scheme?

. 13

The Deputy Minister of Labour
(Shri Abid Al): (a) The Scheme has
been introduced in Delhi. in the Ksan-
pur area of Uttar Pradesh and in
seven industrial aress in Puanjab.

{(b) 1,556,000 approximately
(c) 2'5 million,

(d) A statement givirg tane infor-
mation is placed on the Table o! the
House. [See Appendix IV, annexure
No. 21.]

Shri Gldwani: In the statement, the
hon. Minister has stated:

“Before the scheme can be ex-
tended to any place, the State
Government concerned has to
make arrangements for medical,
surgical and obstetric treatment
and has to enter into an agree-
ment with the Corporation re-
garding the nature and scale of
the medical treatment and for the
sharing of the cost thereof. Siate
Governments, with their “4nancini
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difficulties do not find these re:=
ponsibilities easy to daischarge bLui
they are doing their best tc¢ co-
operate with the Corporation.”

May I know what will be the total
share of the cost which each State will

‘have to bear if the scheme !i imple-

mented?

Shri Abid Ali: There are two sys-
tems: one is the ‘Panel’ system and the
other is the Service system. Under
diiferent systems different amounts of
contribution by the States gre expect-
ed. This matter is unde; usgntiation
with the State Governments Al pre-
sent I would not be able to say any-
thing further in the mautter.

Shri Gidwani: What was the artual
share? On account of paucity of funds
or stringency of funds, ‘he S*ate Gov-
ernments: are not able to implement
the scheme. I want to know what will
be their share: will it be crores or
lakhs or hundreds?

Shri Abid Ali: It depends upun the
size of the State and aisc the nu:nber
of employees in each State. Of course.
it will be a very big amourt.

Mr. Deputy-Speaker: He¢ is no able
to say.

Shri Gidwani: He may say that he
is not able to say. That is all right.
Is it a fact that the delay was due to
the differences between the Labour
Secretariat and Dr. Katial, Ex-Director
of the Corporation and that his plans
were not implemented by the Govern-
ment as alleged by him?

Shri Abid Ali: No, Sir.

Shri Muniswamy: The hon. Minister
gald that such schemes have been
introduced in some places. May I
know whether there is any proposal
to open up such centres throughout
the country?

Shri Abid All: Yes, Sir.

Shri Nanadas: May I know by what
time the Government contemplate to
bring in all these 2-5 million workers
under the schreme?
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shri Abid Ali: As soon as it may be
possible. We want to do it early.

Prof. D. C. Sharma: Is it a fact that
some of the Doctors in the Punjab
have circularised to the Members of
the Association of Doctors that they
should not join the panel system?
May I know what efforts Government
is making to awvin over the Doctors to
work for this scheme?

Shri Abid Ali: Formerly there was
such a move on the part of the medi-
cal profession. But, sybsequently they
were prevailed upon; an agreement
has been entered into and the Doctors
are working now.

Shri Gidwani: When was the legis-
lation passed and when was the
sheme launched? How many years
did it take?

Shri Abid Ali: It was launched in
Delhi in 1952.

Shri Gidwani: When was the Act
passed? When was the scheme in-
augurated?

Shri Abid All: The Act was passed
in 1948-49. First the scheme was
launched in Kanpur and thep in Delhi,
both in 1952.

R IIGNITION OF WESTERN RAILWAY
WOoRKERS UNION
*790. Shri Gidwani: Will the Minis-
ter of Raillways be pleased to state:

.

(a) whether it is a fact that the
Seventh Annual Conference of the
Western Railway Workers Union held
in Surendranagar (Saurashtra) on the
10th May, 1953, demanded recognition
of the Union by the Western Railway
authorities ag they had already enrol-
led the required membership for re-
cognition; and

(b) if sc. whether the Union had
been recognised?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes. '

(b) No. As 1 have already explain-
ed in the House it is not proposed to
accord recognition to any Unions other
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than those formed in consequence -of
regrouping by amalgamation with, or
of, one or more Unions which are
already recognised.

Shri Gidwanl: Have not these two
Unions combined got the requisite
number on their rolls as demanded by
the rules?

Shri Alagesan: It has not yet com-
bined with any other Union. It was
formed on 7th March, 1852,

Shri M. S. Gurupadaswamy: May [
know whether the Government has
received any complaint that there has
been discrimination in giving recogni-
tion to the Unions?

Mr. Deputy-Speaker: Does it relate
to this Union?

Shri M. S. Gurupadaswamy: Other
Unions also.

Mr, Deputy-Speaker: Are we gene-
rally concerned with this problem
here?

Shri Frank Anthony: Am I to under-
stand that the Government policy
means that even if a Union atiracts a
preponderant element of the members
in a particular Railway, Government
will continuc to refuse to recognise
that Union?

Shri Alagesan: No, Sir. Not that
way. This has been answered on pre-
vious occasions also on the fluoor of
this House. Our policy is not to en-
courage multiplicity of Unions. Other
Unions may amalgamate with the
Union that has already been recog-
nised. For Instance, in this particular
case, this Union has been asked by
the former All India Rallwaymen
Federation to amalgamate with the
Employees Association of the Western
Railway. When that is done, the ques-
tion of recognition is automatically
solved.

8hri Frank Amthony: Do I take it
that however influential a Union may
be, if it is not prepared to be coerced
into afiliating with the All India Rail-
waymen's Federation. Government
will not recognisg it?
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Shri Alagesan: It is a hypothetical
question. 1 cannot answer it.

Shri Vittal Rao: May 1 know whether
this Railway Union was originally re-
cognised by Gaekwar Baroda State
Railway and subsequently they changed
only the name of the union?

Shri Alagesan: Yes, Sir. This union
was under a different name and it had
the recognition of the ex-State Rail-
way.

Shri Vittal Rao: Are Government
aware of the fact that this union is
affiliated to ine All India Railwaymen's
Federation?

Shri Alagesan: That was what 1
sald, Sir. The same All India Rail-
waymen's Federation which doesg not
exist now separately, has asked this
union to merge with the other recog-
nised Union on the Western Railway.

Shri Mumiswamy: What is the crite-
rion for getting recognition from the
. Government? Is it the number of em-
ployees or the question of amalgama-
tion with other unions?

Shri Alagesam: I should say both.

WO Qo QWo WEW™ @ AT 4%
av & fr deedt Yod a¥d g W
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&Y qreger T dadr g ?
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Shri Namdhari: Will the Govern-
ment be cautious enough not to recog-
nise such unions which are sponsored
by political parties?

Mr. Deputy-Speaker: Next question.

TELFE-COMM NICATION CONNICTION
wITH LONDON

*792. Shri Heda: (a) Will the
Minister of Communications be vleas-
ed to state the progress made in the
erection of plant and machinery to
connect Calcutta with London by tele-
rommunication?

P
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(b) When is the line expected to
transmit the messages?

The Minister of Communications
(Shri Jagjivan Ram): (a) and (b). A
pilot station was opened at Calcutta
on the 12th March, 1953 to work direct
wireless telegraph service to London.
Foreign telegraph messages relating to
the Calcutta region are being handled
by this Station.

st gt AR B R F g
wee § fo &1 v e €Y s &
wa § arees v fear v € 7
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AUTO-TEI LGEAFHIC 338N

*793. Shri Radha Raman: (a) Will
the Minister of Communications be
pleased to state whether it is a fact
that a new scheme of auto-telegraphic
system has been introduced in Cal-
cutta?

(b) Will the telegraphic rates under
this new system be the same as they
are at present?

»

() Do Government propose to in-

troduce this scheme in other big
cities of India?

The Minister of Communications
(Skri Jagjivan Ram): (a) No.

(b) Does not arise.

(¢) The Government has planned to
introduce mechanization and automati-
zation of telegraph system in all the
large cities of India.

A 'TELEX’ service which gives faci-
lity for private teleprinter subscribers
to directly dial similar subscribers in
other cities and exchange telegraphic
communication with them without the
intervention of telegraph office is being
provided.
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Shri Radha Raman: May I know
what is the machinery needed in order
to introduce this system?

Shri Jagjivan Ram: It is very diffi-
cult fo explain it unless the hon. Mem-
ber goes and visits some of the post
offices in Bombay and sees it for him-
self.

Shri Radha Raman: Will the hon.
Minister be able to inform us as to the
cost of such machinery if such a sys-
tem is introduced?

Shri Jagjivam Bam: [ will require
notice.

Shri Sinhasan Singh: Is the Govern-
ment aware that a number of persons
will be thrown out of employment on
account of the introduction of mechani-
zation?

Shri Jagjivan Ram: 1 do not think
there will be any appreciable un-
employment caused by the introduc-
tion of this system.

I" :LEPHONES FOR RAILWAY STATIONS

*794. Shri Vittal Rao: Will the
Minister of Rallways be pleased to
state:

(a) whether Government propose
to expedite the linking up of all un-
ronnected Railway stations and halts
with telephones; and

(b) if so, how long it will take?

The Deputy Minister of Railways and
Transport (Shri Alagesam): (a) and
(b). Traffic control telephones are pro-
vided at all stations on important sec-
tions where conditions warrant it. On
less important stations other means of
communication viz. telephony through
block instruments or Morse telegraphy
etc. exist. Arrangements for the provi-
sion of control telephones are being
made on a programme basis at all flag
and halt stations where no means of
communications exist; about 347 sta-
tions will be provided with such tele-
phone during 1953-54 and 1954-55.

Shri Vittal Rao: May I know, Sir,
how many more stations have to be
provided?
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Shri Alagesan: Sir, there are in all
about 6,651 stations out of which con--
trol telephone exists in 4,078 stations.
The rest are to be provided.

Shri Vittal Rao: May I know, Sir,.
the recent collision that has taken
place is due to the lack of these
arrangements? .

Mr. Deputy-Speaker: In Madana-
palle? -

Shri Vittal Rao: The recent colli-
sion.

Shri Alagesan: Failure of the com-
munications was one of the factors.

Shri G, P. Simka?! Is Government
aware of the fact that a majority of
the railway stations between Dehri-
on-sone and Barkakhana in Bihar are-
without any telephone connection?

Shri Alagesan: I do not have the in--
formation now.

Mryers 1N Kovar Goup FiELps

*795. Shri Vittal Rao: Will the
Minister of Labour be pleased to state:

(a) whether the miners in the
Kolar gold fields have been paid their
wages and allowances for the period
of idleness on account of a recent
power cut; and

(b) if not. what steps Government
propuse to take in the matter?

The Deputy Minister of Labeur
(Shri Abid Ali): (a) In accordance
with the standing Orders certified
under the industrial Employment
(Standing Orders) Act, 1846, the
affected workers were paid half wages
inclusive of dearness allowance.

(b) Does not arise.

RAILWAY ACCIDENTS (SATTTY Mrasinss

*796. Shri Gidwani: (a) Will the
Minister of Railways be pleased to
state whether the attention of Gov-
ernment has been drawn to certain
observations made by Shri N. S. Sen,
former General Manager of Weslern
and Central Railways in the course
of a speech on “Railway accidents™ ir
the Rotary Club, Bumbay, on the 23rd
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June, 1953, regarding improvement of
safety measures on Indian Railways?

(b) Have Government considered
his proposal for appointment of an ad
hoc committee of experts for intro-
ducing safety measures?

(¢) If so, what is their decision?

‘The Parliamentary Secretary to the
‘Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) A copy
of the speech made by Mr. Sen ex-
General Manager, at Bombay on 23rd
June, 1953, has been obtained.

(b) Yes. -

(¢) The uppointment of an ad hoc
committee of experts is not considered
necessary in this case,

Shri Gidwani: May 1 know whether
the rate of progress in providing these
safety measures was due to financial
stringency as stated by Mr. Sen?

Shri Shahnawaz Khan: It is true that
there is a stringency of funds but the
Railway administration are sparing no
efforts to provide these measures as
soon as possible.

Shri Gidwani: Has the attention of
the Government been drawn to the
observations made by Mr. Sen that
our safely measures were obsolete?
He referred to the safely measures for
automatic train stop which was being
rapidly introduced on English, Conti-
nental and American Railways?

The Deputy Minister of Railways
and Transport (Shri Alagesan): This
automatic train control is obtaining in
the west. We do not have this system
here. It is being looked into. I may
tell the House that the equipments re-
quired for automatic train control
have all to be imported. Its cost is
very high.

Shri Gidwani: What was the nu&x-
ber of accidents during the last year
and what was the loss suffered?

Shri Alagesan: I do not think thal
the question directly arises from this
enquiry.
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Kumari Annie Mascarene: May !
know whether any recommendation
has been made in regard to the safety
of the female compartments?

Mr. Deputy-Speaker: Safety mea-
sures do not mean those for male com-
partments only. They apply to all the
compartments.

Shri Shahnawaz Khan: We look
after both the compartments.

Dr. Ram Subhag Singh: May I know
whether the Government is in a posi-
tion to state the nature of the pro-
posals made by Shri Sen?

Shri Alagesan: [ shall require
notice.

MILK YIELDING 'T'RrES

*797. Shri Jhulan Sinha: Will ihe
Minister of Food and Agriculture be
pleased to state the result of the trials
carried out in the different centres
in India on the milk yielding trees re-
ceived from our Trade Cummissioner
at Trinidad during the year 1950-51?

The Minister of Agriculture (Dr. P.
S. Deshmukh): The seeds did not
germinate.

Shri Jhulan Sinha: May I know if
our Trade Commissioner while send-
ing these seeds made sure if they
would germinate in the country or
not?

Dr. P. S. Deshmukh: Some seeds
may germinate in the country. Some
seeds germinated prematurely before
they arrived in India. and the remain-
ing refused to germinate on arrival.

Shri Jhulan Sinba: May I know
whether the Trade Commissioner as-
certained the quality of the milk tha!
would be given when he sent these
milk-yielding tree seeds?

Dr, P. 8. Deshmukh: I would like to
have notice of the question. I do not
know if he went so deeply into the
matter.

Shri T. S, A. Chettiar: May I know
whether Government are pursuing the
matter, or dropping it at this?
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The Minister of Food and Agricul-
ture (8hri Kidwai): Government has
dropped it because they have ascer-
tained that this milk has no nutritive

value.

Shri Namdharl: May I know if these
trees are masculine or feminine gender?

Shri M. V. Krishnappa: Common
gender!

§c Mg Tw : TR W
T WA 9T fEEr @« gar § A
wr qg a8 & fv @ vwe
# w4 ox N AT AN fegr amar
€, a® TYAT FAX FET F ATGY FT A
¥ g w§ fear o At wwer
Tga svar Adrom frww gwar € 7
vt ferwf ;@ < 9T 3B A
fear mar § 3% gg uw T W
T 9o awdt 4 R gE o wrf
gFeOHe A€ dra &7 fear ST
&, a1 IEH GIST AFA WAT HAT Y IX¥AV
g 3R 9T 3y TWEdEE g
FREES g AT ar AT FAOIR
@A IT oA
Dr. P, S. Deshmukh: May 1 supple-
ment the answer. The scheme was
sponsored by the Indian Council of
Agricultural Research. and not a single

pie has been spent on it by the Gov-
ernment.

Shri V, P. Nayar: May | know {rom
the hon. Minister the uses to which
this plant can be put 10 as suggested
by the Trade Commissioner?

Sbri Kidwal: It was thought here
that there was some tree from which
milk could be obtained. and as there
is a general complaint. of shortage of
milk, this experiment was tried.

Shrimati A. Kale: May I know
whether it was ascertained that the
milk so obtained had the same quality
as ordinary milk?
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Shri Kidwal: That was asceriained
later on. It was found that the milk
would not be nutritional. Therefore,.
the scheme was given up.

Shri A. M. Thomas: May I enquire
whether the seeds did not germinate

due to bad quality of the seeds or
because of climatic conditions?

Dr. P. S. -Deshmukh: It is difficult to
say, Sir.

Shri V. P. Nayar: May I know
whether the Government of India have
made any survey to find out whether
India has any milk-bearing plants?

Mr. Deputy-Speaker: Apart from
this tree?

Shri V. P. Nayar: Yes, Sir.

Dr. P. S. Deshmukh: No, Sir, No
investigation has been made. :

Shri Damodara Menon: Now tha
the seeds imported have failed to
germinate, have the Government con-
gsidered the possibility of importing.
seedlings?

Dr. P. §, Deshmukh: No, Sir. The
whole scheme has been given up be--
cause on later information it was
found il wouid not be worth while
even if the =eeds germinated.

Shri Velayudham; May T know
whether Governmenit have cot any
report that there are certa'n milk
giving plants in Travancore-Cochin

State?

Dr. P. S. Deshmukh: 1 would be
glad to have that information.

qfem sTwC T Wi ¢ wT H
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R a1 AT qEY AEAOA T 7 LW 6 A
W ¥y § fir g foe fven w78 2

Mo GYo QRO iﬁ! T HIAS
z gy, A g9 & famr Al A
T |

Froobps

*798. Shri Sanganma: (a) Will the
Minister of Food amd Agriculture ne
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‘pleused to state the names of States
that have been affected by cyclone and
floods on the outbreak of monsvons in
the year 19537

(b) Which States have applied 10
the Centre for financial assistance to
.&ive relief to the affected areas?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) and (b). The information is being
<collected and will be laid on the Table
«of the House as soon as it is received.

Shri Sanganma: In view of the fact
that colossal and extensive damages
are caused by floods in the Godavari
in Madras and in the Mahanadi in
Orissa and also Bihar, may I know
whether Government contemplate to
4appoint a committee to investigate
‘into the...

# Mr, Deputy-Speaker: These are all
suggestions for action. Occasionally,
these questions are slipped in, but as
A rule, there is no meaning in allow-
ing such questions. These are sugges-
tions for action. Any information may
be asked for which is not available
from publications available in the
library.

Shrimati A, Kale: Since floods have
‘become the order of the day. may I
‘know what are the measures that
‘Government is taking to arrest them?

Shri M. V. Krishnappa: Every etfort
is being made to control the floods, but
it looks as though we have to leave
food control and come to flood control.

Shrimati A. Kale: What are the
‘measures thought of?

Mr, Deputy-Speaker: Any tangible
‘measures?

The Minister of Food and Agricul-
ture (Shri Kidwai): Each State has
got its own pgpblems, and its own
measures. Many States had appointed
committees. They have made certain
-suggestions, but it will take time ic
prevent the floods.

Shri T. N. Singh: The hon. Minister
‘has replied’ that information is being
collected on the question of cyclones
and floods. Since the House has asked
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for this information some time back,
why was it not possible to collect this
very essential information?

Shri Kidwai: Because it has not
been supplied to us by the State Gov-
ernments in spite of our asking for it.

Shri G. P, Simha: Is Government
aware of the fact that the entire North
Bihar is under water?

Shri Kidwai: We are thankful to
the Member for the information he has
supplied.

Shri G. P. Sinha: What step is 'he
Central Government going to take to
ameliorate the conditions of the peonle
tirere?

Shri Kidwai: When the State Gov-
ernment makes any recommendation
or makes any demand, we will con-
sider.

Shri G. P. Sinha: Has the Govern-
ment of India received any request
from the provincial Government till
now?

Shri Kidwai: 1 will require notice
for that.

Hosrirars

*199, Shrimati Tarkeshwarl Sinha:
Will the Minister of Health be pleased
to state:

(a) whether there is any scheme to
construct separate hospitals for the
Central Government employees in
Bombay, Madras and Culcutta; and

(b) if so. whether this scheme will
be confined only to the above-men-
tioned cities or will be extended t.
the other big towns of India?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) The
question of setting up 100-bedded hos-
pitals at Madras, Bombay and Calcutta
for employees of the Posts and Tele-
graphs Department and other Central
Government servants ig at oresent
under consideration.

(b) At present the question of sat-
ting up hospitais at these three cities
only is being examined. The Posts and
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Telegraphs Department, however, have
under consideration a proposal to open
dispensaries at some important centres.

Shrimati Tarkeshwari Sinha: Has
the Governmeng collected any data
about the total number of employees
1, be benefited by this scheme?

Shrimati Chandrasekhar: The data
is being collected.

Shrimati Tarkeshwari Sinha: Has
the Government any idea of the cost
of construction of the above mention-
ed hospitals?

Shrimati Chandrasekhar: Yes, they
have.

Shrimati Tarkeshwari Sinha rose—

Mr. Deputy-Speaker: The hon. Mem-
ber would not be merely satisfled with
the answer that they have. Hon, Mem-
bers would like to know naturally
what exactly the amount is.

Shrimati Chandrasekhar: May |
have the question repeated please?

Mr. Deputy-Speaker: What will e
the cost of establishing these first of
ally

The Minister of Food and Agricul-
ture (Shrl Kidwal): The question
was; “Has the Government any idea
about it?" Then the reply was that
the Government has.

Mr. Deputy-Speaker: Hon. Ministers
have got much more information than
the hon. Members who put questions.
Let the answers, as far as possible, h=
complete instead of driving the ques-
tioner to put some more supplemen-
taries and take up the time of the
House.

Shrimati Chandrasekhar: For the
detailed cost, I would like to have
notice.

Mr. Deputy-Speaker: Then. how
was it sald there is information.

Shrimati Chandrasekhar: Informa-
tion was collected. but I have not got
the information here at present.

Shri Jamgde: Are the Government
proposing to establishh a separate hos-
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pital for Members of Parliament and
their families?

Shri Kelappan: May I know, Sir...

Mr, Deputy-Speaker: The House is
in a hilarious mood.

Shri Gidwani: I would suggest birth
control clinics to be started!

Shri Kelappan: May I know the
necessity for having separate hospitals
for Central Government employees?
Do Government realize that it will be
creating another kind of caste system?

The Minister of Health (Rajkumari
Amrit Kaur): May I answer? Up t'!l
now the Government of India em-
ployees have been arranged for....

Mr. Deputy-Speaker: However Ioud
the answer might be. if there is louder
noise. nobody will hear.

Rajkumari Amrit Kaur: Medical 1id
and relief to Government of India en@¥
ployees have up to date been arranged
for with the local State Government
hospitals, but due to the tremendoms
overcrowding in these hospitals, the
question of having additional beds in
the hospitals or in railway hospitals is
under examination, because time and
again Government of India employees
do not get the accommodation that is
their due.

Shri Velayudhan: May I know
whether the employees of the State
Governments and the local residents
will have any access to the hospitals
that are being constructed for the
Central Government employees in the
cities like Madras, Bombay and Cal-
cutta?

Rajkumari Amrit Kaur: Any facili-
ties made available to the Central
Government servants are naturally for
thhem in the first instance. But where-
ever possible others will have access.

Shrimati A. Kale: May I know
whether the government servants in
the lower grades will be able to take
advantage of these hospitals?

Mr. Deputy-Speaker: For class IV

servants also?
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Rajkumari Amrit Kaur: Of course,
they are for everybody.

Shri Muniswamy: May 1 know
whether the expenditure will be met
wholly by the Central Government or
partly by the State Government and
partly by the Central Government, and
whether in the latter case, any report
has been called for from the State
Government?

Rajkumari Amrit Kaur: Naturally
only by the Central Government for
whose employees they are mainly
constructed.

Shri Velayudhan: Is the hon. Minis-
ter aware that railway hospitals are
existing in these cities, and may I
know whether these hospitals cannot
be made use of by the Central Gov-
ernment employees. since they are
“only very few in number?

Rajkumari Amrit Kaur: This ques-
‘ion is under examination.

IMPORT OF SUGAR

*800. Shri P. N. Rajabho): (a) Will
the Minister of Food and Agriculture
be pleased to state the circumsiances
under which the Notification of the
Commerce Ministry of the 22nd June,
1952 caliing for applications for im-
port of sugar was cancelled?

(b)y Is it g fact that such o cancel-
Jation has led to an adverse effect on
the internal sugar prices?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) and (b). A state-
ment is laid on the Table of the
House. [See Appendix IV, annexure
No, 22.)

Shri T. N. Singh: Government
having attained the target set by the
Planning Commission, why was it at
all necessary to import sugar from
abroad?

The Minister of Food and Agricul-
ture (Shri Kidwai): The Planning
Commission had contemplated that
the Indidan sugar factories will pro-
duce 15 lakhs of tons in 1855-56. That
target we exceeded in 1952-33. *
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The Planning Commission had also
contemplated that what we would pro-
duce in 1855-56 will be more than
sufficient for the country. but we haye
exceeded that target also. This year,
our estimate as to the consumption in
Indian markets will be over 16 lakhs
of tons. and as the carry-over is small,
it was thought that if at this time
sugar is imported, perhaps it will
affect the prices.
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Mr. Deputy-Speaker: 1 want to in-
form hon. members that about two
hours' time has been filxed for a dis-
cussion on sugar and sugar-cane
prices. and that might be coming up
tomorrow. Hon. members may discuss
at length during that period. I have
received as many as 25 names, but
other names can still be included in
the list, and the time rationed amongst
al! of them.

Let us therefore proceed to the next
question.
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Shri Heda: But sugar and sugar-
cane prices are quite different matters.

Mr. Deputy-Speaker: That would
deal with both, sugar as well as sugar-
cane prices.

Shri Syed Ahmed: May I put only
one supplementary? I have never done
it before.
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Mr. Deputy-Speaker: Why not we
proceed to the next question?

Tomorrow hon. Members can take
part in the discussion.

Shri Kidwai: But tomorrow is not
for discussion.

T. B. CLINIC AT IMPHAL

*£01. Shri Rishang Keishing: Wil
the Minister of Health be pleased to
state:

(a) whether it is a fact that there
is no qualified doctor in charge of the
T.B. clinic at Imphal and patients sre
hardly availling the opportunity for
treatment in this clinic because of
lack of facilities for effective treat-
ment; and

(b) the percentage of incidence of
T.B. in Manipur State and the num-
ber of persons inoculated with
B.C.G. against T.B. so far?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) No.
A doctor who has received training
in tuberculous disegses is incharge of
the T.B. work. At present he is em-
ployed on B.C.G. work and in his
absence a doctor who is a Radiologist
is looking after the clinic. It is not
correct to say that patients are not
availing themselves of treatment pro-
vided in this clinic. The clinic has
free screening, examination of sputum,
AP. and free X-Ray for in-patients.
Steps are also being taken to increase
the number of beds far the in-patients.

363 PSD
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(b) Reliable information about the
incidence of tuberculosis in Manipur
is not available, 38,045 persons have
so far been B.C.G. vaccinated in the
State.

Shri Rishang Keishing: Are Govern-
ment aware that the number of T.B.
patients in the hill area is on the in-
crease, and if so, what steps have
the Government taken to check it?

Shrimati Chandrasekhar:*We know
that the incidence of T.B. is on the
increase, and are taking all possible
steps to alleviate the suffering.

The Minister of Health (Rajkumari
Amrit Kaur): May I also add that
there is already a T.B. hospital of
20 beds in Imphal, and there is also
a scheme for starting a T.B. Sana-
torium there.

Shri Rishang Keishing: Are Govern-
ment aware of any organisations like
the T.B. Association in Marffpur?

Rajkumari Amrit Kaur: There is no
T.B. Association at present, But my
adviser has looked into the position
there. and I understand that steps are
being taken to start a T.B. Association
in Imphal.

Dr-Ram Subhag Singh: May I know
whether B.C.G. inoculation campaign
lras been organised in all the States?
If not. are the Government going to
take steps to have it organised in all
the States?

Shrimati Chandrasekhar; Yes, in all
the States, B.C.G. campaign has been
started.

Froops IN IMPHAL VALLEY

*802. Shri Rishang Keishing: Will
the Minister of Food and Agriculture
be pleased to state:

.(a) the extent of damage due to
floods and the relief given to the
flood-stricken people in Manipur dur-
nig the year 1853;

(b) whether Government have in-
vestigated the causes of floods in the
Imphal valley; and

(c) if sv, the steps which have been
taken or are proposed to be taken by
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Government tp control floods in the
Imphal valley?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
{a) As a result of minor floods during
the last week of July, 1953, about 250
acres of land came under water, which
receded .in two days. Two houses, an
outhouse and a cowshed collapsed. As
the damage was negligible no relief
was considered necessary.

(b) Yes. An officer of the Central
Waterways, Irrigation and Navigation
Commission (now Central Water and
Power Commission) was deputed by
the Government of India in 1947 to
explore the possibility of flood protec-
tion, reclamation, power generation
and irrigation in Manipur. The State
was also visited by another officer of
the Conlmlssion in 1852.

(¢c) A sum of Rs, 30,000 was sanc-
tioned in 1951-52 and another sum of
Rs. 40.000 was sanctioned in 1952-53
for repairing embankments along the
three important rivers in Manipur
valley, viz. Imphal, Iril and Nambal.
A further sum of Rs. 70.000 was spent
in repairing breaches caused by floods
in 1851-52. Further measures are under
investigations.

Shri Rishang Keishing: May I know
the loss in the production of rice in
Manipur, due to the July floods last
year?

Shri M. V. Krishnappa: The July
flood was only a very minor flood, and
our information is that only one cow-
shed, and one house had collapsed, but
no damage was done to the crops.

Shri Rishang Kelshing: Is it not a
fact that floods are coming more often
in Manipur, after the Central Govern-
ment took over the administration of
the State, and if so, cannot one of
the causes of these floods be attributed
to the Central Government adminis-
tration?

Shrimati Tarkeshwari Sinha: May I
know whether an expert was appointed
by the Government of India to investi-
gate the causes of frequent floods, and
whether that expert suggested that
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the Jhum system of cultivation carried
on in that area was the only possible
cause of these frequent floods, and if
so whether the Government are taking
any steps to remove this system of
cultivation?

Shri M, V. Krishnappa: In Manipur,
floods are a regular annual feature.
For the last two years, the floods have
increased in Assam, and there have
also been some major floods. In Mani-
pur, due to the weakness of the em-
bankment on the river Imphal, the
floods occur, and not due to any other
reason.

Shri Syed Ahmed: Are the floods
very frequent every year in Imphal?

Shri M. V. Krishnappa: The floods
are an annual feature in Imphal. The
whole valley there is created by the
floods which bring in more soil, as a
result of erosion.

Shri Syed Ahmed: Are there any
long-term arrangements in the contem-

plation of the Government, to control
these floods?

Shri M. V. Krishnappa: I had been
to Manipur myself, and there was a
heavy flood"when I was there. In fact,
I was held up for about a week there,
on account of the floods, and 1 visited
the flood areas along with our hon.
friend Mr. Rishang Keishing; an officer
of the P.W.D .also was with us, and
he has submitted a report to check
the floods as far as possible, and that
report is under the active considera-
tion of Government.

Short Notice Questions and Answers

BREEDING OF LocusTs IN RAJASTHAN
AND AJMER

I Shri Kasliwal: Will the Minister
of Food and Agriculiure be pleased to
state:

(a) whether Government are aware
that the States of Rajasthan and Ajmer
have been threatened by a serious and
unprecedented locust menace and a
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large scale breeding of locusts is
taking place in these States; and

(b) what steps Government propose
to take in the matter?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) A locust invasion
from the west started in Rajasthran in
the middle of May and heavy breed-

ing is reported to be in progress in’

that State and the adjoining parts of
Ajmer State. It is difficult to say
whether the locust menace this year is
unprecedented.

(b) Locust control operations  are
being carried out in infested areas in
Rajasthan, Ajmer and elsewhere. In
the Bikaner area of Rajasthan aerial
operations are also in progress.

The responsibility of locust control
operations in the desert areas of these
two States rests on the Central Gov-
ernment. In the cultivated areas, the
responsibility is of the State Govern-
ments. The Central Locust Organisa-
tion is well equipped with staff, vehi-
cles, insecticides and dusting and
spraying machines for tihe cSntrol
operations. The situation is well under
control.

Shri Kasliwal: May I know if it is
correct to say that this menace is
spreading even to certain western dis-
tricts of U.P. and the Punjab?

Dr. P, S. Deshmukh: This is not for
the first time, Sir. Very often, the
swarms do travel over long areas.

Shri Kasliwal: May I know, Sir, if
the Minister would be in a position to
say what is the total area affected by
this invasion and the total population?

Dr. P, 8. Deshmukh: Total popula-
tion of locusts?

Shri Syed Ahmed: May I know, Sir,
if any helicopters have been imported
in order to meet this locust menace?

Dr. P. S. Deshmukh: We have not
succeeded in getting them so far.

Shri Syed Ahmed: Is it under con-
templation to get them?
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Dr. P. S. Deshmukh: There is a pro-
posal.

Shri Heda: May I know whether it
i{s for the first time that breeding is
taking place in the area of Rajasthan?

Dr. P, §. Deshmukh: Not at all. It
does very often. That is the area
which is suitable for breeding and
therefore most valuable.

Sardar Hukam Singh: Have we had
to send out any equipment outside
India to check the assault from those
countries into India?

Dr, P. 8. Deshmukh: Yes, Sir. The
Food and Agriculture Organization has
set up an international organisation
and we try to pool the resources of the
various nations in order to meet the
menace from where it originates.
Therefore, we had to send out some
men and some equipment which have
returned to India.

Skri Syed Ahmed: Has any loan been
obtained from the United States of
America to checkmate this locust
menace?

Dr, P. 8. Deshmukh: There is no
loan, Sir, but we have been given
certain equipment by the Technical
Co-operation Administration.

Shri Dabhi: May I know the extent
of damage done in Rajasthan?

Dr. P. 8. Deshmukh: So far, no
damage has been reported.

Shri Shobha Ram: May I know, Sir,
whether the Government have been
able to enlist the co-operation of the
people in such operations?

Dr, P, S, Deshmukh: Yes, Sir. Last
year, it was with the assistance of the
people alone that we could meet the
menace, and I am sure the Rajasthan
Government would do the same this
year also.

Dr. Rama Rao: Sir, only one Minis-
try has been pleased to accept my
question. The other Ministries have

"not accepted it.

Mr. Deputy-Speaker: They are also
admitted.
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DaMaGE To RalLwAy TRACKS

IL Dr, Rama Rao: (a) Will the
‘Minister of Rallways be pleased to
state whether Government are aware
of the damage caused to the railway
track due to floods in the river
Godavari?

(b) What is the estimated loss to
the railway property?

(c) What steps are Government
taking to restore normal railway
traffic on the dislocated lines?

(d) What measures are Government
adopting to help by way of relief to
the flood affected railway men?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes.

(b) As the water has not fully sub-
sided, thre full extent of damage cannot
be assessed.

(¢) Works necessary for the restora-
tion of normal working. such as, re-
pairs to track and other equipment,
etc., are being progressed with all
speed to the extent feasible under the
conditions, i.e., as the fall in the level
of the water permits.

Train running from Madras side has
already been restored up to Rajah-
mundry instead of Nidadavolu pre-
viously and from Waltalr side up to
Kadiam instead of Samalkot, Through
running of passenger trains is expect-
ed to be restored on the 25th instant
i.e. today.

(d) The measures taken include the
following:—

(1) Rajahmundry.

(i) Initial removal of the staff and
their families from the quarters on to
thre platform of Rajahmundry statlon
and into available carriages and
wagons in the yard.

(ii) Subsequent removal of the
staff and their families, totalling
about 1,100, to Nidadavolu station by
a special train leaving behind at
Rajahmundry only a skeleton stafl.
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(2) Nidadavolu.

(i) Provision of accommodation in
carriages and wagons for the staff re-
moved to Nidadavolu station.

(ii) Making provisions from Madras
available for sale to evacuated em-
ployees at cost price.

(iii) Provision of necessary imme-_
diate amenities as food, advance of
pay up to Rs. 20 and subsequent pay-
ment of 3 months’ pay or Rs. 500
whichever is less as an advance. In
respect of temporary staff one month's
pay will be paid as advance without
sureties, but three months’ pay will be
advanced only if two sureties are pro-
duced. The Staff Benefit Fund of the
Southern Railway is also considering
the grant of relief in proven cases ol
distress requiring help for rehabilita-
tion.

(iv) Provision of special medical
and sanitary arrangements,

(3) Narasapur.

(i) Accommodation of the staff and
their families at Narasapur station in
goods wagons and a bogie of third
class carriage and subsequent removal
of Me families of the staff to the
adjoining station of Palakol.

(ii) Provision of amenities, ete. as
found necessary, on the lines indicated
above.

Dr, Rama Rao: The Minister has
been pleased to say just now that
advances of pay have been sanctioned.
May I know whether in addition to
these any grants have been sanctioned
from the welfare fund?

Shri Alagesan: That is exactly what
I said in my reply. The Staff Benefit
Fund of the Southern Railway is
having this question under considera-
tion,

Dr. Rama Rao: Have the Govern-
ment ordered free transit for all goods
for the affected people on the rail-
way? '

Shri Alagesan: Not yet, Sir. It may
be considered.

Shri Raghuramalah: May I know,
Sir, whether in view of the food
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shortage that has arisen there—nearly
2,000 square miles being submerged
under water and standing crops having
been affected—the Government of
India will instruct that as many
wagons as are necessary for rushing
food supplies will be put at the dis-
posal of the authorities concerned and
tlrat needs of the people in that res-
pect will be given the highest priority?

Shri Alagesan: Sir, the Government
of Madras are having all these under
their consideration, The Southern
Railway administration is doing every-
thing in its power to meet the needs
as stated by that Government.

Shri S. V. Ramaswamy: May I know,
Sir, if medicines and milk powder
have been rushed to the scene?

Shri Alagesan: I do not know, Sir.
‘The Madras Government are doing all
these things.

Shri Vittal Rao: May I know whether
the Financial Commissioner of Rail-
ways has been deputed to inguire into
the quantum of relief to be given to
the railway employees? If so, “has he
submitted any report and may I know
‘whether the grants thrat have been
made are in accord with those recom-
mendations?

Shri Alagesan: This has been done
in consultation with the Financial
Commissioner who is already there.

Shri Vittal Rao: May I know, Sir,
how many railway quarters have
collapsed due to the flood?

Shri Alagesan: 1 would require
notice for that, Sir. All these quarters,
as you know, have been submerged
completely under water.

Shri Vittal Rao: May I know in how
many instalments are the advances
that have been made going to be
recovered? .

Bhri Alagesan: At present they are
proposed to be recovered in 12 instal-
ments.

Shri NafadasiMay I know whether
the Ministry has received any infor-
mation from the Southern Railway
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authorities as to the steps they have
been taking in the flood affected areas?

Shri Alagesan: I read all those
things just now.

Mr. Deputy-Speaker: Through that
agency he got the information.

Dr. Rama Rao: Have the Govern-
ment made any arrangements to sup-
ply foodgrains free or at cheap rates
for sometime more?

Shri Alagesan: This is a question
for the Government of Madras to con-
sider. As far as we are concerned, we
have been......

Mr., Deputy-Speaker: He wants to
know with regard to railwaymen,
whether free supply of foodgrains is
going to be continued.

Shri Alagesan: We are not supply-
ing it.

WRITTEN ANSWERS TO QUESTIONS

LocusTt INvasiON

*787. Shri K. P. Sinha: Will the
Minister of Food amd Agriculture be
pleased to state:

(a) whether it is a fact that the
Anti-Locust Research Centre, London
gave out by way of warning that a
locust invasion is threatening Indo-
Pakistan Sub-continent during the
year 1853;

(b) when this forcast came to the
knowledge of Government,

(¢) when this invasion is expected;
and

(d) what steps have been taken to
avert the menace?

The Minister of Food and Agricul-
ture (Shri Kidwal): (a) Yes.

(b) Towards the end of April 1853.

(c) The invasion commenced from
the 14th May, 1053,

(d) We can do little in India Lo pre-
vent invasion of swarms from outside
India. Many of the countries to the



1097 Written Answers

west of us, from where these swarms
come, have set up anti-locust organi-
sations and we ourselves have recently
sent help to Iran to assist that country
in destroying this source of danger. A
statement showing our own arrange-
ments for destroying locusts and hop-
pers is placed on the Table of the
House. [See Appendix IV, annexure
No. 23.]

Ew  RAILwAY LINE IN BIHAR
*791. Shri L. N. Mishra: Will the
Minister of Raillways be pleased to
state:

(a) whether the Government of
Bihar have asked for restoration of
some Railway lines in Bihar in some
of their recent correspondence with
the Railway Board:

(b) if so. the names of such Rail-
way lines; and

(c¢) what decision Government have
taken in the matter?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) and (b).
Yes; the State Government asked for
the construction of railway lines from
Forbesganj to Raghopore via Partap-
ganj and from Supaul to Chandpipar
in the districts of Saharsa and Purnea.

(c) It is neitlrer advisable nor quite
safe to construct these lines unless the
Kosi river is controlled and its course
is stabilized.

TrADE UnNiONS

*803. Shri Rishang Keishing: (a)
Will the Minister of Labour be pleas-
ed to state how many trade unions
have been registered in Manipur State
under the Trade Union Act?

(b) Is the Trade Union Act in force
in Manipur State?

(c) How many societies have been
registered under thre Societies Regis-
tration Act?

(d) Which are the authorities ap-
pointed for registration of Trade
Unionz and Societies for development
of art, science and charitable institu-
tions?
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(e) Is the Shop Assistants Act in
force in Manipur State?

The Deputy Minister of Labour
(Shri Abid Ali) (a) NilL

(b) Yes.

(¢) Nil

(d) No authority has yet been
appointed for the registration of trade
unions. The Registrar of Co-operative
Societies and Joint Stock Companies
is the authority appointed for the
registration of Societies for develop-
ment of art. science and charitable
institutions.

(e) There is no Shops Assistants
Act in Manipur.

RECRUITMENT OF POSTAL INSPECTCFS

*804. Shrimatj Tarkeshwari Sinha:
Will the Minister of Communications
be pleased to state:

(a) whether it is a fact that the
next examination for the recruitment
of Postal Inspectors hags been post-
poned sine die in Bihar Circle;

(b) whether it is a fact thal w»iva
voce test, which was previously con-
ducted, has been abolished; and

(¢) if sv, the reason therefor?

The Minister of Communications
(Shri Jagjivan Ram): (a) No.

(b) Yes.

(c) Ever since the test was intro-
duced, the Service Unions and officials
were agitating for its abolition on the
groung that it was a gource of favouri-
tism. As the selected candidates are
placed on probation before confirma-
tion and as the probation is primarily
intended to judge the same qualities
for which the wviva voce test was
introduced, the test was considered
redundant.

KULU VALLEY TRANSPORT COMPANY

*805. Shri Hem Raj: (a) Will the
Minister of Rallwiys be pleased to
refer to the answer Riven to starred
question No. 790 asked on 6th Decem-
ber, 1852 and state whethe? the Spe-
cial Committee of Inquiry appointed
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to look into the affairs of the Kulu
Valley Transport Company has com-
pleted its investigations?

(b) It so, what are its conclusions
and recommendations?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Yes,

(b) A statement giving a summary
of the conclusions and recommenda-
tions of the Committee is laid on the
Table of the House. [See Appendix
IV, annexure No. 24.]

CoTTON

*806. Shri Ram Dhani Das: (a) Will
the Minister vf Food and Agriculture
be pleased to state whether there has
been decline in cotton acreage and
¥ield during the year 10537

(b) It so, what are the reasons?

(c) What steps it any, are being
taken by Government in this matter?

The Minister of Food and Agricul-
ture (Shri Kidwal): (a) Yes. The
1952-53 crop shows a decline of 32
per cent. in area and 26 per cent. in
production compared to 1951-52.

(b) Mostly unfavourable weather
conditions.

(c) The following measures are
being taken in the various States for
increasing thre acreage and production
of cotton during 1953-54:—

(1) Extensive cultivation measures
including reclamation of
fallow and waste land.

(ii) Intensive cultivation measures

such as (1) distribution of
improved seeds, fertilisers
etc, (2) plant protection

measures, (3) provision of
irrigation facilities, (4) im-
proved methods of cultivation
and (5) propaganda and
publicity.

GooDs TRAFFIC ON AssAM LINK

*807. Shri K. P. Tripathi: (a) Wil
the Minister of Railways be pleased
to state what is the number of wagons
daily passing each way on the Assam
Link?
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(b) How many of these are meant
for Nurth Bengal, and how many for
Assam?

(c) What are the causes of bottle-
neck on this route?

(d) What steps, if any, are pro-
posed to be taken in the matter?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) and (b).
The average per day during the four
months, April to July 1953 was 128 in
the direction from Siliguri to Alipur
Duar and 118 in the reverse direction.
Of these 96 and 72 respectively were
for. Assam and rest for North Bengal.

‘(c) and (d). The capacity of the sili-
guri-Alipur Duar Section is temporarily
reduced on account of the speed res-
trictions which had to be imposed in
consequence df the extensive repairs
to bridges damaged during the floods
of 1952. The line capacity is being pro-
gressively improved by providing
additional crossing stations, additional
loops at stationg increasing the lengths
of loops, easing the gradients, improve-
ments in standards of signalling and
interlocking, etc. The through-put on
the link, however, is dependent to a
considerable extent on the tranship-
ment capacity of the Ghats, which
bottle-neck will disappear with the
construction of bridge across the
Ganga near Mokameh.

GODOWNS

*308. Shri Muniswamy: (a) Will the
Minister of Food and Agriculiure be
pleased to state whether it is a fact
that the draft design of Standard
Godowns for foodgrains storage has
been prepared and approved by the
Government of India?

(b) What would be the cost of
construction of such a godown?

-(c) How many of them will be re-
quired for our country?

The Minister of Food and Agricul-
ture (Shri Kidwal): (a) Yes, it is a
fact that designs for standard types of
bulk and bag storage godowns for
foodgrains have been prepared by the
QGovernment of India.
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(b) The cost of bag storage godowns
is about Rs. 50 per ton and for bulk
storage bins about Rs. 80 per ton.

(c) It is not possible to say what
number is required in the country, be-
cause this depends on the size of units,
the quantities to be stored, the com-
modity and whetlrer the storage will
be in bulk or bags.

MANUFACTURE OF A NEwW RAIN GAUGE

*809. Shri Muniswamy: (a) Will
the Minister of Communications be
pleased to ‘state whether it is a fact
that in the Indian Meteorological De-
partment’s Workshop at Poona, an
improved rain gauge has been manu-
factured?

(b) Is it a fact that this is the first
of itg kind in India?

(c) What is the difference between
the old ones and this new one?

(d) What is the cost of
device?

The Minister of Communications
(Shri Jagjivan Ram): (a) Yes.

(b) Yes.

(c) An ordinary raingauge measures
only the total rainfall during a parti-
cular period. The new instrument ijs
an "“Intensity Rain gauge” which re-
cords automatically the rate at which
the rain is falling. The recording is
done electrically on a recorder kept at
a distance.

(d) Rs, 1,000 approximately.

the new

Mmor PorTs

#810. Shri Muniswamy: (a) Will
the Minister of Transport be pleased
to state whether it is a fact that the
Caentral Government have decided
to advance loans to State Govern-
ments to enable them to make im-
provements at their ports?

(b) What would be the nature of
the proposed improvements for which
this financial assistance will be used?

‘(¢) What is the total amount allot-
ted to the Madras State?
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(d) What improvements have been

propo.;ed at Cuddalore Port?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes.

(b) The improvements will include
the construction, repairs and replace-
ment of jetties, provision of workshop
and dredging equipment, provision of
facilities for the handling of passenger
and goods traffic and of navigational
aids at the ports.

(c) The allotment to individual
States has not yet been finally decided.

(d) The Government of Madras pro-
pose to carry out the following works
at Cuddalore Ports:—

(1) Construction of wharf or jetty
for coal.

(ii) Provision of a small workshop
with equipment.

(iii) Improved lighting {acilities
for night work.

GRADES OF SUGAR

*811. Shri Balwant Sinha Mehia:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government are aware
that a large number of grades in
colour and grain size series exist in
sugar which is a source of confusion
and expleitation of consumers in the
market;

(b) whether Government contem-
plate to eliminate this and filx some
standards for sugar; and

(c) if so. when it is expected te
come into force?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) to (c). The
number of gardens for sugar both in
colour and in grain size series are
based on the qualities of sugar actu-
ally produced in the country. At pre-
sent there are six gardems for colour,
i.e. 24 to 29 and B for grain size, i.e.
AA, and A to G, Since the production
of 24, 25 and 26 grades for colour and
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of AA, F apnd G for.grain size is com-
paratively negligible, it is proposed to
reduce the grades for colour to 3 and
for grain size to 5. The revised grades
are expected to come into force from
1953-54 season. -

g1 W | w1 wraTA A
*¢03, ot fintfe s : w7 we
Zo1 gl #WT Tg FAETR. KT I HIA :
(%) wav Tl wtd 4R
# g 3T ¥ I WY dA #F a6
;. .
~(w)..afy &, aY wis qwy fieael
Iuw gf o AT 3@ 9 WY I ATE
<t ;
(w) war 37 Wt & Ry &
W AEET T X T W7 Faor Ay K
g; uKx
(w)-afs.gi, o fire? qvy & 7
The Ministey of Feod and Agricul-
ture (Shri Kidwal): (a) Yes, at the
(1) Government Rice Breeding Station,
Karjat and (2) Government Agricul-

tural School Farm, Kosbad in the Bom-
bay State.

(b)—
Name of  Yield per Cost of ¢ulti-
place acre vation per
acre
1. Govern-
ment Rice
Breeding
Station
Karjat 38041bs.  Rs. 304/a -
2. Agricul-
tuul School
Kosbad Over 6000 Information
1bs. not available,
(¢) Yes,

(d) Information not available.
PRICE OF RAlILwWAY COACHES

*813. Shri Vittal Rao: Will the
Minister of Rallways be pleased to
refer to reply to the starred question
No. 1664 asked on the 28th April,
1853 and state:

(a) whether the examination of the
Cost Audit Report regarding the fixa-
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tion of the price of the coaches manu-
factured at Hindustan Aircratt Fac-
tory has since been concluded;

(b) if so. the cost price fixed per
coach;

(c) whether Government have
made any arrangements to augment

the supplies of underframes to the
Hindustan Aircraft; and

(d) the number of coaches manu-
factured at the factory during the
period from 1lst January to  3lst
July, 19531

The Deputy Miiister''of Raillways
and Transport’(Shri Alagesan): (a) No.

(b) Does not arise,

(e) Yes,

(d) 7.

NaTioNAL HIGHWAYS IN TBAVANCORE-
CocCHIN

*814. Shri Achuthan: (a) Will the
Minister of Transport be pleased to
state whether any allotment has been
made for the construction of bridges
at Alwaye and Arur connecting FEda-
Cochin and Sheilaly in Travancore-
Cochin for the year 1853-54 under the
programme of maintenance of and
improvements to National Highways?

(b) If so, what is the sum allotted?

(c) When will the construnrtion of
the bridges start?

(d) When are these expected to be
completed?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
arid (b). A sum of Rs. 5 lakhs has
been earmarked for these two bridges
for the year 1853-54.

(c) Alwaye Bridge: The construction
will be taken up as soon as estimates,
which are under preparation by the
State P. W, D., are ready.

Arur Bridge: Trial bores recently
carried out have indicated that further
borings will have to be made. This is
being arranged.

(d) By the end of 1955-58.
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LAND CULTIVATION

*815. Shri Bishwa Nath Roy: Wil
the Minister of Food and Agriculture
be pleased to state the acreage of land
which can be cultivated but which is
not under cultivation till now in
India?

The Minister of Food and Agricul-
ture ( Shrl Kidwai): About 114 million
acres in 1949-50,

" JAPANESE TRAWLER

*817. Shri Raghunath Singh: (a)
Will the Minister of Food and Agri-
culture be pleased to state whether
the fishing experiment on the west
coast of India carried out with the
Japanese trawler 'Taid Maru’, has
proved successful?

(b) How many trawlers India re-
quires for the fishing?

(¢c) How many fishing trawlers In-
dia possesses at present?

The Minister of Food and Agricul-
ture (Shri Kidwal): (a) Yes.

(b) It is not possible to mention a
definite number unless the experi-
mental and exploratory work now being
conducted has made sufficient progress.

(c) 5 in all.

SurvEy oF MINOR PORTS

*g318. Shri Raghunath Singh: (a)
Will the Minister of Transport be
pleased to state whether Messrs.
J. G. D, Poirier and P. Cormier,
dredger experts of U.N. Technical Aid
Programmie who surveyed minor
ports in India, have submitted their
report?

(b) If so, what steps Government
have taken in the matter?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
The Government of India have not yet
received the report.

(b Does not arise.

25 AUGUST 1953

Written Answers 1106

WOMEN EMPLOYED IN JUTE INDUSTRY-

*819, Shrimati Renu Chakravaridy:
(a) Will the Minister of Labour be
pleased to state the total number of
women employed in jute industry?

(b) How many are under the cate-
gory of temporary stafl even after onc-
year service?

(c) How many women workers in
jute have been retrenched during the
last one year?

The Deputy Minister of Labour (Shri
Abid All): (a) to (¢). The information
is being collected and will be placed on
the Table of the House in due course.

‘ ‘Q" FEVER

*821. Shri Buchhikofaiah: (a) Will
the Minister of Health be pleased to
state whether it is a fact that research
work carried at the laboratory of the
Armed Forces Medical College in
Poona hag 'established the prevalence
of “Q" fever in India?

(b) If so, in what parts of the
country the fever is in existence?

(c) What steps are being taken to
control the fever?

The Minister of Health (Rajkumarl
Amrit Kaur): (a) to (c). The informa-
tion required is being collected and will
be laid on the Table of the House in
due course,

JAGDISH SUGAR MILLS

823 Shri Sinhasan Singh:
Shri Ramji Verma:

will the Minister of Food and Agri-
enlture be pleased to state:

(a) whether it is a fact that the:
(i) labourers, (ii) other employees and
(iii) the cane growers have not been
paid their salaries for over six months
by the Controller of the Jagdislkr Sugar
Mills Limited, Kotakuiyan, District
Deoria;

(b) whether it is a fact that cane
prices to the extent of several lakhs
have not been paid by the Controller
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of the Jagdish Sugar Mills Ltd,
Kotakuiyan, District Deoria;

(c) if so, the amount on account of
salaries and cane prices respectively so
far not paid;

(d) the reasons therefor;

(e) what steps have been taken or
4are being taken to see that these
dueg are paid up;

(f) whether it is a fact that Dis-
trict Magistrate, Deoria hag attached
all sugar proceeds, accrued or to be
accrued from sale of sugar towards
cane cess of the State Government;
and

(g) whether Government are aware
that in case the factory does not run
in the next season of 1953-54, the em-
ployees and cane growers would be
pul to immense loss and that cane
worth <4akhs would rot?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) to (g). The re-
quired information is being collected.

CHURU-FATEHPUR RAILWAY LINE

*823. Shri Morarka: Will the Minis-
ter of Railways be pleased to state:

(a) whether the survey work on the
proposed Railway line hetween Churu
and Fatehpur hag been started; and

(b) if not, when Government pro-
pose io begin the work?

, The Parllamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) A pre-
liminary survey of the Fatehpur-
Churu rail link has been carried out
and the report is being finalised.

(b) Does not arise.

MoBILE PosT OFFICES

*824. Shri Morarka: (a) Will the
Minister of Communications be pleased
to state whether Government propose
to extend the scheme of mobile post
offices to other cities also?

(b) If so, by what time Government
hope to introduce it and in what towns?

The Minister of Communications
(Shri Jagjivan Ram): (a) It is propos-
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ed to extend the scheme to the cities.
directly connected by Night Air Mafl..

(b) Bombay and Calcutta which re--
main without mobile post offices will
be brought under the scheme in about.
six months i.e. as soon as vans are-
built for them. e
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The Deputy Minister of Rallways
and Trapsport (Shri Alagesan): (a)
and (c). At about 15-30 hours on 6th
June, 1953, Down PWD Special Goods
train on the run between Munderwa
and Khalilabad Stations on the North-
Eagtern Railway, derailed of its en-
gine and 16 wagons next to it while
passing over an unsecured rail, The
line having been thus blocked, some
trains had to be diverted via the Go-
rakhpur-Gonda loop, until through
communication was restored at 21-20
hours on T7-8-53.

(b) A gang was squaring the joints
of the rail, one telegraph post ahead
of a girder bridge, and the rail over
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which the train deraileq had not then
been properly secured.

(d) The portion of the track where
‘the work of squaring the rail joints
was in progress had been protected
on both sgles by banner flags and fog
.signals in accordance with the rules.
Caution orders had also been issued
to the Drivers of the trains proceeding
‘to the section to observe engineering
.signals and to stop their tralns at the
.danger signals that may be displayed.

FisH FREEZING FACTORIES

426, Shri V. P. Nayar: Will the
‘Minister of Food and Agriculture be
‘pleased to state:

(a) the yearly quantity of frozen
‘fish produced by the fishing Industry
in India;

(b) the capital so far invested in
‘India for freezing fish industry;

(¢) the amount of foreign capital,
if any, invested in it;

(d) the names of fish freezing fac-
tories; and

(e) the places where they are
installed? . .

The Minister of Food and Agricul-
‘ture (Shri Kidwai): (a) No informa-
tion in respect of the fishing indusdtry
in general is available. Information re-
garding Governmnet Plants is given
below:

The Quick Freezing and Cold
Storage Plant of the Government of
India has frozen 2,40,049 lbs. of fish
«during 1952-53,

(b) The estimated cost of the Gov-
ernment of India Quick Freezing and
Cold Storage Plant is Rs.13 lakhs, Two
Ice Factories-cum-Cold Stores are also
being put up by thq Madras Govern-
ment. *The cost of these Cold Stores

was originally estimated at Rs. 3,10,470

but their actual cost is not known.
(c) Nil,

(d) Government’ of India Quick
Freezing Cold Storage & Ice Factory.
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(e) Bombay, Mangalore and Calicut.

HELICOPTERS

427. Shri Karni Singhji: Will the
Minister of Food and Agriculture be
pleased to state whether the Govern-
ment of India have bought or propose
to buy helicopters for anti-locust
operations and for similar other
purposes?

The Minister of Food and Agricul-
ture (Shri Kidwal): Government of
India have not bought any helicopters
for anti-locust operations or for other
purposes. There is no definite proposal
under consideration for the purchase of
helicopters.

StaTE RUNNING OF TRAINS

428. Shri Karni Singhji: Will the
Minister of Railways be pleased to

state:

(a) whether Government are aware
of the frequent late running of the
trains on the Rajasthan Section of the
Northern Railway, particularly, the
Bhatinda-Bikaner and Bikaner-
Jodhpur Sections: and

(b) what remedial measures Govern-
ment propose to take in the matter?

The Deputy Minister of Railways
and Transport (Shri Alagesam): (a)
During June and July, 1953, the punc-
tuality of passenger trains over the
Bikaner and Jodhpur Divisions, particu-
larly Bikaner-Bhatinda Section, suffer-
ed a set back mainly due to unprece-
dented summer time conditions. Run-
ning on the Bikaner-Jodhpur Section
was, however, satisfactory.

‘(b) Besides the ordinary measures
teken on the Railway generally to
check and improve the punctuality of
passenger trains, it has been found
feasible of late to provide more power-
ful locomotives and minimise haulage
of goodsstock by passenger trains. As
a result of the measures taken, the
punctuality pefformance has already
improved on the whole from the begin-
ning of August.
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FAILURE OF LOCOMOTIVES

429. Shri Karni Singhji: Will the
Minister. of .Railways be pleased to
state the monthly. average failure of
engines in terms of miles on the
Northern Railway only in respect of
the ex-Bikaner State before and after

re-grouping?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): Aver-
age miles per engine failure during
1951-52 before regrouping stood ati
93,354 miles and during 1952-53 after
regrouping at 65,200 miles.
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The Minisier of Communications
(Shri Jagjivan Ram): (a) The Plan
pravides for the construction of some
new aerodromes, One of these is pro-
posed to be constructed at DABOK

(Udaipur) though its precise priority
hag not yet been.finally settled.

(b) About Rs. 7.5 lakhs.
(c) 3 years.

(d) As soon as certain essential pre-
liminaries are completed.

(e) A provision of Rs, 20,000/- has
been made in the current year's bud-
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get to enable the work to be commenc-
ed. Further funds will be diverted
according to requirements.

HiInD1 SECTION

431. Dr. N. B. Khare: Will the Minis-.
ter of Railways be pleased to state:

(a) whether Government have op-
ened a Hindi Section in the Ministry
for sending reply in Hindi to letters
which are received in Hindi;

(b) if so, the number of letters re-
ceived in the Ministry in Hindi and
replied in Hindi during the period
from 1st January, 1953 to 31st July,
1953; and

(c) if all of them were not replied
in Hindi, the reasons therefor?

The Deputy Minister of Rallways:
and Transport (Shri Alagesan): (a)
Yes.

(b) For the seven months ending 31st
July 53, the Hindi Section dealt with
1415 inward and 348 outward letters.

(c) As far as possible, Hindi letters
are replied to in Hindi. Some of them,
however, do not ecall for replies and
are filed; others are forwarded in ori-
ginal for necessary action to the rail-
way administrations concerned. Some-
are in the process of being dealt with.
Where the answer involves complicated
legal or technical terms the reply has.
for the present to be in English.

UNA-NANGAL RAILWAY LINE

432, Prof. D. C. Sharma: (a) Will
the Minister of Rallways be pleased to-
state whether the survey of Una-Nan--
gal Railway line has been made?

(b) If so, is there any proposal to
construct this Railway line?

The Deputy Minister of Raillways

and Transport (Shri Alagesan): (a)
and (b). Replies are in the negative.

BezwADA RAILwWAY HospPITAL

433, Dr. Rama Rao: (a) Will the
Minister of Railways be pleased to
state when an X-ray plant was sanc-
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Bezwada Railway

.Hospital?

(b) Why hag it not so far been

.installed?

(c) When is it likely to be installed?

The Deputy Minister of Railways
:and Transport (Shri Alagesan): (a)
.As part of the post-war development
-scheme it was proposed to construct
a new Railway Hospital building at
.Bezwada. It was also decided to equip
the proposed hospital with an X-ray
.plant. The plant in question was re-
.ceived in the year 1949,

(b) For want of sufficient land at
‘the hospital site the scheme for the
construction of a new building to
‘house the X-ray plant had to be shelv-
ed for some time along with the pro-
posal to build a new hospital,

(c) Arrangements are now in hand
‘to carry out certain structural alter-
ations to a recently released building
wlose to the present Railway Hospital
4in order to house the X-ray Plant. As
soon as the work is completed and
power facilitieg are provided, the X-
‘Ray Plant will be installed.

POTATOES AND SWEET-POTATOES

434. Pandit M. B. Bhargava: (a)
"Will the Minister of Food and Agri-
«culture be pleased to state the total
quantity and value of potatoes and
sweet-potatoes produced in India du-
xing the years 1950-51, 1951-52 and
1952-537

(b) Which State is producing the
best quality of potatoes and sweet-
-potatoes?

(¢) What is (i) the total quantity,
(ii) value and (ili) countries of Im-
.ports and exports of these commodi-
ties during the aforesaid years?

Thae Minister of Food and Agricul-
ture (Shri Kidwail): (a) A statement
giving the available information is
-placed on the Table of the House [See
_Appendix IV, annexure No. 25)
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(b) A note giving information re-
garding important varieties of potatoes
and the States where they are grown
is placed on the Table. of the House.
[See Appendix IV, annexure No. 26].

The quality of potatoes is judged not
only by various standards of size and
shape of tubers, colour and texture
of their flesh, cooking quality-ete., but
also by the consumer’s preferences
which vary from area to area.

(e) A statement giving the available
information regarding imports is plac-
ed on the Table of the House. [See
Appendix IV, annexure No. 27.]

Informuation regarding exports is not
separately collected under the customs
returns,

BEAWAR RAILWAY S1ATION

435. Pandit M. B. Bbargava: (a)
Will the Minister of Rallways be
pleased to state the names of sta-
tions on the Western Railway, the plat-
forms of which are scheduled fo be
covered during the year 1953-547

(b) In which year was the covering
of Beawar Railway Station and the im-
provement of waiting rooms there in-
cluded?

(c) Why has the said scheme not
been implemented so far?

(d) By what time are the above
works likely to be taken in hand and
completed?

The Deputy Minister of Rail-
ways and Transport (Shri Alagesan):
(a) The names of stations on the
Western Railway, the platforms of
which are scheduled to be covared
during the current financial year are

—Andheri, Khar, Anand, Dakor,
Dabhoi, Junagadh.” The work of
covering the platforms at Palanpur,
Beawar, Sidhpur, Deesa, Narnaul,

Mavli Jn.,, Abu Road, Bhavnagar and
Botad, which form part of bigger
schemes at these stations, may be
commenced in the year 1953-54 but
will be completed during the year
1954-55.
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(b) to (d). The works at Beawar

station will be taken in hand during _

the current financial year and c¢om-
pleted during the next.

CONTRACTS FOR CARRYING MAILs

436. Shri M. R. Erishna: (a) Wil
the Minister of Communications be
pleased to state the total annual
amount given to the contractors for
hiring vehicles to carry mails?

(b) How many such contractors are
now under the Postal Service?

The Minister of Communications
(Shri Jagjivan Ram): (a) Approxi-
mate figures of the annual amount
payable to private contractors for
the conveyance of mails in their
wvehicles are asg follows:—

Annual

amount
. payable
in Rupess

Category of Contraots

(i) Cases where motor vehicles
are exclusively used for
conveyance of mails

(ii) Cases where mails are con-
in motor vehicles
along with passengers.

(iii) Cases where mails are con-
veyed in vehicles other
than motor vehicles 2,09,564

Total 27,48,221

7,03,656

18,36,001

(b) The number of contractors is
not known, but the number of con-
tracts is as follows:—
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Category of contracts Number

(i) Cases where motor vehicles
are exclugively used for
conveyance of mails. 55

(ii) Cases where mails are con-
veyed in motor vehicles
along with passengers. I.143

{iii) Cases where mails are con-
veyed in vehicles other
than motor vehicles 144

Total 1,342

In several cases more than one contracts
are held by the same contractor,
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ToURIST TRAFFIC

437. Shri Krishnacharya Joshi: (a)
Will the Minister of Transport be
pleased to state what steps Govern-
ment are taking to develop the tourist
Organisation in India?

(b) In how many foreign countries
is publicity given to attract large
number of tourists to visit India?

The Deputy Minister of Rall-
ways and@ Transport (Shri Alagesan):
(a) The Central Governmen''s
Tourist Organisation in India at pre-
sent consists of a Tourist Traffic
Branch in the Ministry of Transport,
Reglonal Tourist Offices at Bombay,
Calcutta, Delhi and Madras and
small Tourist Informalion Offices at
Agra, Srinagar and Banaras. Be-
sides this, certain officers of certain -
State Governments have been ap-
pointed as Honorary Regional Tourist
Officers to help the Central Govern-
ment in the tourist promotion activi-
ties in their respective States. A Cen-
tral Tourist Traffic Advisory Com-
mittee is attached to the Ministrv of
Transport. RBgional Advisory Com-
mittees have also been set up at
Bombay, Delhi and Calcutta and a
similar Advisory Committee is also
being constituted at Madras.

The important s'eps taken by the
Government for promotion of foreign
tourist trafic include inter alia
publication of tourist literature re-
lating 0 all important places of
fourist interest, viz, guide books,
posters, folders, brochures, picture
post-cards, production of models and
travel films for non-commercial ex-
hibition, etc., provision of guide ser-
vices; supply of Tourist Introduction
Cards to tourists to ensure quick cus-
toms clearance, railway reservation.
and accommodation in the duk
bungalows. Rules for the recognition
of tourist agencieg which help the
Government in their tourist promo-
tional activities have been framed.

(b). With a view to encouraging
tourist traffic from ‘the U.8A. the
Government of India have opened a
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Tourist Office in New York. As re-
gards other foreign countries, the
work relating to tourist publicity 1s
being a‘tended to by the Indian Mis-
sions abroad, who are being supplied
tourist publicity material viz. folders,
posters, guide books, travel flims etc.
for purposes of non-commercial dis-
tributien and display amongst the
local travel agencies, hoteliers and all
those connected with the travel
trade.

RAILWAY ACCIDENTS

438. Shri Raghubir Sahal: (a) Will
the Minister of Rallways be pleased
to state how many accidents hava
taken place on the metre gauge lines
of the North Eastern Railway during
the month of June, 1953, with details
as to (i) the extent of loss of life,
(ii) the number of persons injured
and (iil) the value of the Railway pro-
perty lost in each of"these accidents?

(b) Has any enquiry been made into
the causes of these accidents?

(c) It so, what was the result of
the enquiry into each one of them?

(d) Have Govemmet?t been able to
ascertain the causes of the frequency
of these accidents?

(e) If so, what steps are being pro-
posed to put a stop to their recurrence
in future?

The Deputy Minister of Ralil-

ways and Transport (Shri Alagesan):
(a) 39 train accidents.

(i) 6.
(li) 60 (9 serious and 51 minor).

(iif) The approximate cost of
damage to Railway property
wag Rs. 1,79,000.

(b) Yes, every accident was en-
quired Into with a view to determin-
ing is cause, fixing the responsibility
and taking suitable remedial mea-
el .

(¢c) The causeg of these accidents,
ascertained as a result of the en-
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quiries, are given below:

Cause No. of acoidents
Failure of Railway Staff 1
Failure of rolling stock 23
Failure of permanent way 2

Failure of other than Rly.
staff, such as road lorry
drivers. 3
TOTAL . 93
(d) and (e). Of the total of 39

accidents, only two involved casual-
ties, one of them involving deaths
and injuries and the other injuries
only.

The General Manager, North Eastern
Railway is giving his special attention
to the analysis of the frequency of ac-
cidents on the North Eas‘ern Rail-
way to delermine the need for any
special remedial measures to mini-
mise the incidence of accidents. Be-
sides the following action generally
taken by the Rallways ‘ewards the
prevention of accidents, the North
Eastern Railway have recently also
tightened up the marshalling of their
passenger-cum-parcel trains to ensure

their running as vacuum trains as

far as feasible:—
Effective disciplinary arction
against railway staff held

responsible for accidents.

"Frequent and intensive inspec-
tions and better main'enance
of rolling stock.

Sysiematic examination of the

working of stations.

Education of staff in the safely
rules through periodicals, cir-
cular letters, etc,

Tightening up of supervision and
control.

Frequent warning to staff to re-
main vigilani and ecautious.

Provision of refresher courseg at
training schools at regular
intervals.
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MILCH CATTLE

439. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to state the number of milch
cattle in the country according to the
latest figures available and what was
the number ten years ago?

The Minister of Food and Agricul-
ture (Shrl Kidwal): The following
are the fAgures (in thousands) for
numberg of milch catile in India in
1940, 1945 and 1950:

1940* 1945° 1950@
Cows over
3 years 43,673 43.622% 48,549
She-huff-
aloes over
3 years 19,199 20,000 21,419
TOTAL: 62,872 63,622 69,968

In the figures for 1940 and 1945
figureg relating to areas now compris-
ing Pakis’an have been excluded:
yet these figures are not strictly com-
parable, as all the areas for which
figures are given above did not
participate in all the three Censuses.
Subject to this reservation the esti-
mates do not show any appreciable
variation in the number of milch
cattle.
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The Deputy Minister of Rail-
ways and Transpert (Shri Alagesamn):
The number of thefts and dacoities
committed in running traing from
April to June 1953 is 1617 and 1
respectively.

*Published

@Estimateg
363 PSD
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JAPANESE METHOD OF RiCE CULTIVATION

441. Shri Sanganna: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state what kind of assistance
has been given by the Centre to the
State Governments for cultivation of
rice by Japanese method?

The Minister of Food and Agricul-
ture (Shri Kidwal): The Gonvern-
ment of India have helped the
States by making available technical
guidance and publiciy material for
organising the campaign and by re-
ducing the price of ammonium sul-
phate from Rs, 365/- to Rs. 290/- per
ton ex Sindri both in respect of new
purchases as well as the old stocks
lying with the States. Besides this
the Government of India have also
sanctioned short-term loans to State
Governments to enable them to sup-
ply sulphate of ammonia to cultiva-
tors on credit.

NATIONAL HIGHWAYS

442, Dr. Ram Subhag Singh: (a)
Will the Minister of Transport be
pleased to state the total mileage of
roads which have been taken up by
the Government of India as National
Highways since January, 19507

(b) In which State or States do
those roads lie?

(c) What is the total amount so far
spent on their construction or repair?

The Deputy Minister of Rail
ways and Transport (Shri Alagesan):
(a) to (¢). A statement giving the
required information is placed on
the Table of the House. [See Ap-
pendix IV, annexure No. 28.]

GODOWNS

443. Dr. Ram Subhag Singht Wil
the Minister of Food and Agriculture

be pleased to state:

(a) whether Government propose to
build additional godowns at Indian
ports for storing foodgrains; i

(b) if so, the names of such ports
and cost of such godowns; and
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(c) the total storing capacity of
those godowns?

The Minister of Food and Agricul-
ture (8Shri Kidwal): (a) Yes, Sir;
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(b) and (¢). The storage capacity
of the godowng proposed to be built
and the estimated cost thereof are
shown in the statement below:

STATEMENT

Place Capacity Estimated cost

50,000 tons comploted in 1952 Bombay (Wadala) 1,00,000 tons Rs. 46.00 lakhs
This depot was purchased in 1952 Bombay (Sewri) 13,000 ,, w246 ,,
Madras 24,000 " » 20°00 ,,

Sheds having a capacity of ten

thousand tons purchased in 1952 Cochin 20,000 ,, w 1700 ,,
Vizagapatam 20,000 ,, » 1§00 ,,
Calcutta 40,000 ,, » 2500 ,,
Total 2,17,000 ,, » 1256 ,,

ANTI-HINDI MOVEMENT IN MADRAS

444. Shri Muniswamy: Will the Minis-
ter of Railways be pleased to siate
the total loss incurred by Governmeni
on account of the agitation started by
the anti-Hindi movement in Madras
State, when the name boards at the
railway stations were erased on the 1st
of August, 1952 and in August, 19537

The Deputy Minister of Rail-
ways and Transport (Shrl Alagesan):
A sum of Rs. 2,140/- was spent in re-

painting the station name boards
erased on lst August 1952 by the
anti-Hindi agitators. The boards

erased on st August 1953 are still
to be repainted. The work of re-
painting them is estimated to cost
Rs, 2,000/-.
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The Minister of Food and Agricul-
ture (Shri Kidwal): (a) Yes.

(b) One dozen plants of seedless
Japanese mandarin orange are being
obtained on behalf of the Madhya
Pradesh Government for experimen-
tal purposes.

Post OFFICES IN U. P.

446. Shri Ganpatl Ram: Will the
Minister of Communications be pleas-
ed to state:

(a) the total number of new post-
offices opened in Banarag District in
U.P. in 1952-53;

(b) the number of new post offices
proposed to be opened in U.P. during
the year 1853-54;

(c) the total expenditure to be in-
curred on them; and

(d) the total number of additional
staff to be employed in them?

The Minister of Commuaications
(Shri Jagjivan Ram): ~ (a) 4 Post
Offices were opened in Banaras dis-
trict during 1852-53.

(b) 236.
(¢) Rs. 40,000 during 1853-54.

(d) About 550
stafl.

extra-departmental
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BABATPUR AERODROME

447. Shri Ganpatl Ram: Will the
Minister of Communications be pleased
to state:

(a) how many acres of land occupied
by the Banaras airport at Babatpur
are still lying un-utilised;

(b) whether the grass fleld named
as Kachcha run-way has been auction-
ed for sale;

(c) it so, for how much;

(d) whether un-utilised land occu-
pied by the Banaras airport has been
leased to farmers; and

(e) if so, at what rate? -

The Minister of Communicatiens
(Shri Jagjivan Ram): (a) None of the
land is really un-utilised. A part of
it is not required for operational
purposes; but it is necessary to re-
tain it for ensuring clear approaches
to the aerodrome. This part has been
leased out for grass cutting or for
purposes of cultivation.

(b) Portiong of the fleld altogether
measuring about 50 acres which are
not required for operational purposes
have been leased out for grass-cuiting.

(c) For Rs. 301/- per year for
three years from 1851,

(d) and (e). Excluding the land
under the Kachcha run-way, the total
area of land under the Babatpur
aerodrome is 457 acres, out of which
154 acres have been leased out for
cultivation purposes—52 acres by
public auction at the rate of Rs.
660/- per annum for 3 years from
12th May, 1951 and 102 acres to local
cultivators at rates varying from
Rs. 5/2/- to Rs. 21/4/- plus Re.
1/-/- per acre per annum, as assessed
by the local revenue authorities, ac-
cording to the nature of the soll or
location of the plot. The remaining
land including that under Kachcha
runway is required for operational
purposes and has therefore been
leased out, only for grass cutting.
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MASTER MARINERS

448. Shri K. C. Sodhia: (a) Will the
Minister of Transport be pleased to
state what steps are being taken to
meet the shortage of master mariners
of Indian domicile?

(b) Are there any arrangements for
the training of such workers?

(¢) It so, where are they?

(d) How many candidates are
annually trained in these institutions?

The Deputy Minister of Rall-
ways and Transport (Shri Alagesan):
(a) to (d). The Government of
India have taken the following steps
to meet the shortage of Master
Mariners of Indian domicile:—

intake in the
Training Ship, ‘“Dufferin”,
Bombay, which imparts
training to Indian Nationals
for a sea career Aas naviga-
tion officers has been In-
creased from 25 cadets to 50
since 1049.

(i) The annual

(ii) A Nautical and Engineering
College has been set up at
Bombay to provide short in-
tensive courses to assist
candidates in passing the
professional examinations
for certificates of compe-
tency as Master Mariners.
The average number of

candidates assisted by this
College is about 150 per
year.

(ili) A special batch of 90 direct
apprentices wag placed on
ships In 1949 for practical
training and they are just
beginning to complete their
apprenticeship and sit for
their Second Mate's examina-
tion.

MEDICAL ADVISERS’ DEPARTMENT

449, Shri K. C. Sodhia: (a) Will the
Minister of Health be pleased to state
the functions of the Medical Advisers’
Department in London?
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(b) How many officers are working
there at present?

(¢c) How many of them are Indians?

(d) What is the total Budget Grant
for thre Department for the year 1953-
547

The Minister of Health (Rajkumari
Amrit Kaur): (a) The following are
the main functions of this Depart-
ment:

(i) It is responsible for placement
and control of all medical students,
under-graduates and post-graduates
(Private and Government scholar-
shipholders) for training in the
United Kingdom. It also establishes
such contacts as may be necessary in
order to ensure that arrangements
are made well in advance for further
training in the United Kingdom or
United States of America after some
training in the TUnited States of
America or United Kingdom in those
cases where training in both coun-
tries is desired.

(ii) The Medical Adviser is the
Member-Secretary of the Medical
Research Liaison Committee for
India;

(iii) He is responsible for the col-
lection and trancmission to India of
information relating to medical edu-
cation, research and general health
administration;

(iv) He is the adviser to the High
Commissioner for India on all Medi-
cal matters;

(v) He attends International Medi-
cal and Public Health Conferences
and other Scieailific meetings on be-
half of the Government of India and
submits reports on the proceedings
of such conferences.

(vi) He is also entrusted with mis-
cellaneous medical matters such as

(1) serving on Medical Boards
and
(2) examination of medical

stores handled by the India
Store Department, London.
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(b) Twe.
(c) Both are Indians.
(d) Rs. 72,000/-.

LAND RECLAMATION

450. Shri Bishwa Nath Roy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that a large
area of land reclaimed in 1851-52 and
1952-53 has become Banjar again: and"

(b) if so, the extent thereof?

The Minister of Food and Agricul-
ture (Shri Kidwal): (a) Ac-
cording to available information
received from the State Governments

~concerned, no part of the area re-

claimed by the Central Tractor Or-
ganisation in 1951-52 and 1952-53 has
turned Banjar.

(b) Does not arise.
NEW RAILWAY TRAINS

451. Shri Moniswamy: Will the
Minister of Railways be pleased to
state:

(a) how many new trains have been
introduced on Railways during 1952-
53; and

(b) the number of such trains State-
wise?

The Deputy Minister of Rail-
ways and Transport (Shri Alagesan):
(a) 220 new trains including 64
suburban trains. ,

(b) Information about traing is
not compiled State-wise but Railway-
wise. The number of trains intro-
duced on each Railway was as {fol-
lows:—

Central Railway 6
Eastern Railway 43
Northern Railway 38
North Eastern Railway 28
Southern Railway 14
Western Railway 91
(includes 64 suburban
traing),
ToraL 220

C——
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T8y GARDEN LABOUR

452 Shrimati Renu Chakravartty:
(a) Will the Minister of Labour be
pleased to state what percentage of
total tea garden labour are women?

(b) How many, are children?

(¢) How many women and child
labourers have been thrown out of
jobs due to recent closure of tea
gardens?

The Deputy Min'ster of Labour
(Shri Abid Ali): (a) and (b). A
statement showing the available in-
formation is laid on the Table of the
House. [See Appendix IV, annexure
No. 20.]

(c) About 58,000 workers were
rendered unemployed by the clisure
of tea gardeng in different States.
Separate figures in respeect of such
women and child workers are not
readily availablé. Most of them must
by now have been taken back with
the reopening of the gardens,

"FRONTIER MAIL

453. Shri Ram Dass: (a) Will the
Minister of Rallways be pleased to
state whether it is a fact that some-
time back, a IIT -lass bogie used to be
attached fo the Up Frontier Mail to
be detached at Ambala Cantonment
for connecting with the Ambala Nangal
Down train?

(b) For how long was this arrange-
ment continued?

(c) When was this ‘arrangement dir-
continued and why?

The Deputy Minister of Rail-
ways and Transport (Shri Alag=san):

(a) A bogie carriage Hiving inter
and third class accommodation used
to run between Délhi and Nangal

Dam firstly by trains Nos. 3 DUK/1/
URN and 2/URN/6 DUK and subse-
quently by trains Wos. 1 Up Delhi-
Kalka Msil/1 URN and 2 URN/2
Down Kalka-Delhi Mail and not by
Frontier Mails to and from Ambala
Cantt as stated in the question.

(b) From 1st January 1951 to 14th
November, 1082,

363 PSD
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(c) From 15(h November, 1952, the
coach having inter and thira -class
accommodation was replaced with a
coach having first, second and inter
class accommodation in view of the
poor -utilization of third class accom-
modation provided in the through
coach. Arrangements are, however,
in hand to convert some of the accom-
modation In the existing through
service coach into third class to cater
to the needs of the small volume of
third class passenger traffic offering
‘between Delhi -and Nangal -Dam.

SHORTAGE OF WAGOMS

454, Shri Muniswamly: (a) Will the

Minister of Rallways be pleased to

sthte whether it is.a fact that shortage
of wagons is keenly felt in our Rail-
ways at present especially in the
Southern Rallway?

(b) How far has this problem been
solved during ‘the recent past?

The Deputy Minister of Rail-
ways and Transport (Shri Alagesan):
(a) At present the rafl transport
capacity available, including that on
the Southern Railway. is not adequate
to meet currently all the demands of
traffic taken at their face value; it
has, however, been proved often that
all the indents are not necessarily
genuine,

During May, June and July, an un-
precédented shortage of water and
sickness amongst the staff adversely
affected the movement of traffic.

(b) The adverse factors mentioned
have since ceased to exist ‘and the
position on the whole has become
Tormal. e néed for ratloning rail
transport, however, continues. _

,
L1GHT HOUSE DEPARTMFNT

455. 8bri Raghunath Singh: (a) Will
the Minister of Transport be pleased
to state how much loan has so far
been advanced to the Light house
Department out of the sum of rupees
80 lakhs provided to be granted as
loans in the Five-year Plan for India's
Economic Development?
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(b) Home many lighthouses have so
far been electrified and equipped with
fog, sound and submarine signalling
instruments?

(¢) Do Government contemplate to
provide important lighthouses with
Radio-Telephones?

The Depuly Minister of Rallways
and Transport (Shri Alagesan): (a)
No loan has so far been advanced to
the Lighthouse Department.

(b) (1) Three lighthouses, wviz.
Okha, Mangrol and Madras
have so far been electrified.

(ii) The following lighthouses
are equipped with fog and
sound signalsi—

1. Kennery Island Lighthouse,
2. Western Channel Lightvessel.
3. Reef Lightvessel.

4. Beaumonts Gut Lightvessel.

(iif) No lighthouse is equ'pped
with  submarine s'gnaling
instruments.

(c) Yes, wherever necessary.

FIsH

456. Shri V. P. Nayar: (a) Will the
Minist:r of Food and Agriculture be
pleased to refer to the answer to un-
* starred question No. 41 given on 4th
August, 1853 and ntate the quantity
of marine fish loaded on the West
Coast from Cape Comorin to Manga-
lore?

(b) What is the machinery for col
lecting figures?

(¢} Have Government in view any
scheme to collect the necessary statls
tics of fish production and consump-
tion on a scientific basis?

‘(d) If so, what are the broad do-_

tails of the scheme?

The Minister of Food and Agricul-
ture (Shri Kidwal): (a) to (d). The
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information is being collected and
will be placed on the Table of the
House when received.

Grow MoReE Foop LoANS

457. Shri V. P. Nayar: (a) Wil
the Minister of Fpod and Agriculture
be pleased to refer to answer to un
starred question No. 39, given on
4th August, 1953 and state the date nn
which the application for the loan by
the Travancore-Coch'n State Govern-
ment was received?

(b) What is the basis of granting
loans under the Grow More Food
Campaign?

(c) What is the area for which Tra-
vancore-Cochin State have requested
for the loan?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) A request
for a loan of Rs. 27'5 lakhs was re-
celved from the Travancore-Cochin
Government on 2nd December, 1952.
A request for a further loan of Rs.
54 lakhg for minor irrigation schemes

has been received on 17th  August,
1953.
(b) Under the Grow More Food

Rules, loans are given to State Gov-
ernments In respect of the following
types of schemes on the basis of
their productivity and economics:—

(1) To meet the expenditure on
State schemes of a perma-
nent nature lke Iirr‘gation
and land improvement.

(ii) For the purchase of capital
equipment like machinery.
tractors, implements, lorries,
ete.;

(ili) For advancing loans to
private parties for the pur-
chase of capital equipment
and carrying oul permanent
workg of a private nature.

(c) The area expected to be bene-
fited by the schemes is 2,39,400 acres
all over the State.
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HOUSE OF THE PEOPLE
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The House met at a Quarter Past
. Eight of the Clock.

[MR. DEPUTY-SPEAKER in the Chairl
QUESTIONS AND ANSWERS
(See Part I)

9-25 A.M.
ANDHRA STATE BILL—Conid.

Clause 66— (Provisions for Tunga-
bhadra Projedt)—contd.

Mr. Decputy-Speaker: The House
will now take up further gonsideration
of the Bill.

Clause 66 and the amendments
thereto have been under cousidera-
tion,

Dr. Lanka Sundaram (Visakhapal-
nam): Sir, may I make a submission?
Yesterday the hon. Finance Ministe:
agreed to make a-statement on  the
i question of Chittoor, with reference
. to clause 6G.

i 'The Minister of Finance (Shri C.D.
ineshmukh,‘: The only point left to be
; considered was whether the Chittuor
‘district shauld be added to the other
.districts for which irrigation or eiec-
“tricity was intended to be supplied
“from the Tungabhadra project. 1 ac-
i

icordinly made enquiries and 1 am
Ysorry to have to say that the Chittoor
Adistrict is not included in the 1942
@roject.
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The next question is, if it is onn-
tended that the Chittoor district should
have electricity supplied, then it would
be a matter for the future Andhra
State to decide. I take it that so far
as the Mysore and Andhra Stateg are
voncerned, the distribution of eclectri-
city will be strictly in accordance with
the project, as it will be under the
other heads. namely, irrigation or
future construction of canals. Now,
alter receiving this electricity whion
comes to their share, it will be open
to the Andhra State to consider whe-
ther they should accommodate the
Chittoor district. Therefore, it seems
to me that there is no need—and in-
deed it would be inadvisable—to make
any addition to the districts which are
mentioned in clause 66.

Mr. Deputy-Speaker: What is to
happen to the existing provision of
electricity in Chittoor district from

Mettur?

Shri C. D. Deshmukh: That {s an-
other matter. Sir; that does not fall to
be considered under (lause 88 which
relates to the Tungabhadra project.

Shri M. S. Gurupadiswamy
(Mysore): The headworks of the pro-
iect are situated in  the transferred
territory and there is a scheme for
generating electricity and also a
scheme for irrigation. 1 want to know
from the Finance Minister whether if
the Mysore Government agrees not to
take power from this generating
station, there will be any possibilily
of giving irrigation facilities to other
areas in Mysore State in lieu of elec-
tric power. Because Iin Mysore State
electric power is available and we need
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[Shri M. S. Gurupadaswamy]

not have electric power.  So, inex-
change of electric power can we have
irrigation facilities from this project
far other areas?

Shri C. D. Deshmukh: That is
precisely one of the matters that would
e the subject of agreement between
the twc States after the Andhra State
comes into existence,

Shri Heda (Nizamabad): I want to
make one submission. So far as the
Tungabhadra project is concerned, the
Hyderabad State also is interested in
it. If there iz some dispute or other
between the Mpysore State and the
Andhra Stale that may be formed, it
is not clear from the statement of. the
hon. Minister whether thc Hyderabad
State will also be affected. If due to
the dispute the Central Government
feels that it should take control, will
the Hyderabad State be affected?

Shri C. D. Deshmukh: I cannot ima-
gine that any agreement between
Mysore and the future Andhra State
or any direction that the President
may give in default of such an agree-
ment ig likely to atfect prejudicially
the interests of the Hyderabad State
or the area in the Hyderabad State,
which I understand is Kannada speak-
ing, which will benefit from the Tun-
gabhadra project.

Shri Heda: The position is nearly
the same; in the beginning, it i3
Kannada-speaking but later on comes
the Telugu area. I am not referring
to that point. What I want to know
is whether the Hyderabad State will
be affected by any dispute between the
Mysore State and the Andhra State.

Shri C. D. Deshmukh: I should say
that nothing we do by this legislation
fs likcly to aflect prejudicially the in-
terests of the Hyderabad Siate.

Mr. Depuly-Speaker: Now, I will
put' the amendment to the vote of the
House, If any hon, Member wants to
withdraw his amendment he may do
80. Amendment No. 45, Shri Shiva-
nanjappa.
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Shri Shivamanjappa (Mandya): 1
beg permission to withdraw . my am-
endment. .

The amendment was, by leave, withe:
. drawn.

Shri Basappa (Tumkur): 1 also
wish to withdraw my amendment.

The amendment was, by leave, with~
drawn.

Shri Gopala Rap (Gudivada): I
want tp withdraw my amendment.

The amendment was, by leave, with=
drawn.

Shri Raghavachari (Penukonda): I
would like my amendment to be con-
sidered. '

Mr. Deputy-Speaker: So I will put
it to the vote. Let me see what other
amendmentg I have top put to the
House.

Shri Viswanatha Reddy (Chittoor):

I beg leave to withdraw my amend-
ment.

The omendment was, by leave, with-
drawn.

Mr. Deputy-Speaker: Now, there is
only one amendment relating to
clause 66 and thal is the one standing
in the name of Shri Raghavacharl
The question is:

In page 22, —

(i) line 36, Dbefore ‘“purposes”
insert “‘original”; and

(ii) lines 37 and 38, for “jointly
by the said Stateg or other-
wise” substitute “by a Board
consisting of both the Andhra
and Mysore States representa-
tives as also representatives
of the Union Government”.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 66 stand part of
the BilL"

The motion was adopted.
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Clause 86 was added to the Bill.
Clause 67 was added to the Bill.
New Clause 67A.

The Minister of Home Affairs aad
States (Dr. Katju): On a point of
order, Sir. We had two hours' dis-
<ussion on the question of directive,
namely whether a directive can  be
inserted or not. All that was ruled
oul. Now, the whole question is whe-
ther the same thing in another form
can come .in. I submit that all this
is barred by the discussion on the
previoug amendment.

Mr. Deputy-Speaker: The point of
order is that it is barred. 1 would
like to hear the hon. Member.

Shri Raghavachari: I anticipated an
objection of thig sort to be raised at
a later stage. It was therefore that.
when the other amendment which in
a way involved the same malter in
another form came up earlier, I said...

Mr. Deputy-Speaker: 1 thought and
£till think that the President being
asked to give diréclions is different
from directive principles being includ-
ed. Independently we may come to
the conclusion that thig is opp.sed to
the Constitution and requires constitu-
tional changes. - I will treat it as an
independent matter. Buf, I would
like to be satisied whether such
directivegs can be given under the
statute.

Shri Raghavachari: Of course, I am
not rising to give an elaborate argu-
ment in favour of it, Because, as I
have indicated even yesterday, thisis
not a matter which really affects the
Constitution. Nor am I seeking by
this amendment to give any kind of
directive derogatory to the province.
All that T ask to be included is a pro-
vision saying that "“In the governance
of the State” it shall be the duty of
the Andhra State to apply the princi-
ples contained in the Sri Baug Pact
described in the Tenth Schedule.”
1 am not imposing any conditions
4rom outside. I only want that the
Andhra State itself should have the
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directive principle that in its govern-
ance it will honour the principles con~
tained in this hoary Sri Baug Pact. I
have already quoted yesterday  Mr.
Justice Wanchoo's recommendation
that such a thing is permissible, 1In
fact in our Constitution itself—I am
only quoting this by way of analogy
—we have directive principles cor-
porated. These directive principles
are meant to focus and base the atlen-

,tion of Government on certain broad

principles governing the administra-
tion of the countiry. It is not intended
to fetter their discretion: nor is it n-
tended to obstruct their policies.

So, from the legal or constitutional
point of view, so far as I could see,
there is no difficulty in the way of
such a. directive principle being in-
cluded in the Bill which is meant to
bring into existence the Andhra State.
the governance of which ig incidental
to and is meant te satisfy and bring
aboul contentment and good will
among all sections of the area to which
this measure applies. Therefore, my
submission ig that it is within the
compelence of thig House to incorpor-
ate such a provision in the Bill. I beg
to move:

In page 23, after line 41, insert:

“gTA. Directive Principle —In
the governance of the state, it
shall be the duty of the Andhra
State to apply the principleg con-
tained in the Sri Baug Pact des-
cribed in the Tenth Schedule”.

Mr. Deputy-Speaker: Amendment
moved:

In page 23, afier line 41, insert:

“g7A. Directive Principle—In
the governance of the state, it
shall be the duty of the Andhra
State to apply the principles con-
tained in the Sri Baug Pact des-
cribed in the Tenth Schedule”.

Pandit Thakur Dag Bhargava
(Gurgaon): I wish to say a few words
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in fregard to the constitutional aspect
of this amendment. A reference was
made yesterday to the effect that we
could not put in any provision in this
measure by which the President’s
powers could be defined in regard to
Part A States. 1 quite see that Article
371 of the Constitution applies only
to Part B States. So far as Part A
States are concerned. there is no ques-
tion of any directives being issued
from the Centre. But this particular
amendment, does not, in my opinion,
in any way offend the vrovinecial
autonomy of the States. Nor .Joes it
give any power to the President as
such.

This amendment only seeks to
direct the Government of Andhra to
behave in a particular way. Yester-
day the hon. the Home Minister was
pleased to read to the House rertain
directive principles contained in our
Constitution which say that so far as
the weaker seclions of the people are
concerned, it was the special duty and
responsibility of the Government to
safeguard their interests. He was
also pleased to interpret weaker sce-
tions as weaker tracts. If weaker
tracts are included in the term
‘weaker sections’, I think there is very
good reason when we are ushering in
& new State to give a direction to pro-
tect the interests of the weaker iracts.

So far as this particuiar amendment
ig concerned, it is true that it refers
to the principles contained in the Sri
Baug Pact. It may verhaps be argu-
ed that the Sri Baug Pact may not he
binding on the whole of the Andhra
State. It was a pact between certain
sections. Be th:?t as it may, it is not
claimed here that the entire Sri Baug
Pact should be given slatutory re-
cognition. It ig only suggested that
the principles contained in the Sri
Baug Pact may be respecled in the
governance of the country.

The hon. Justice Wanchoo has dis-
cussed this maticr in pages 1€ to 18 of
hig report. I submitted yesterday,
and I urge today, with all the em-

25 AUGUST 1853 Andhre Sate Bill 1472

phasis at my ~command that so far as
the Rayalaseema people are concerned
we ought to see that the agricultural
and irrigational interests of that back-
ward ‘area are fully safeguarded. It
was argued yesterday that there is no.
reason why we should distrust the
new Andhra Stute and why we chould
have any fear that the new Govern-
ment will not do full justice to Rayala-
seema. I do not want to address my-
self to thig ,aspect of the question
now. It ig not because of our want
of faith im the Government of India:
that we enacted the Fundamental
Rights in our Constitution. In this
Bill itself we have given many direc-
tions to the new Andhra State. In
giving thig direction to the new
Andhra State that they will give pre-
ference to the economic and  irriga-
tional mecessities of Rayalaseema I do
not thimk we are offending any provi-
sions of the law.

When we were discussing the Coa-
stitution in the Constituent Assembly,
I remember our Prime Minister stated
that in Canada a provision was made
that so far as the French population
wag concerned they ought to have
Minister of their own, and it was en-
acted that for all times to come in the
Cabinet one Minister of the French
people would be included. I therefore
see no harm in such a safeguard.
These safeguards do not mean that
we distrust the Andhra Slate. These
safeguards arc provided to allay the
fearg of the people of the backward
areas, born out of past experience.

Shri B, Das: (Jajur
There is no past fear.

Pandit Thakur Das Bhargava: My
hon. friend says there is no past fear.
There ig such a fear in the mind of
the Rayalaseema people and the Sri
Baug Pact is the result of it. Agaln,
whatever may be the assurances that
may be forthcoming, unless there are
regular statutory safeguards they are
of little wvalue. We may not take
notice of the whole of the Srl Baug
Pact. But in regard to economic and
irrigational matterg I would suggest

Keonjhar):
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an amendment on the following lines:
‘In regard to agricultural and irriga-
iion schemes of the State, preference
may be given to the Rayalaseema
.area.’ There is no harm in our inecor-
poruting such a provision. On the
«other hand it will be a very useful and
salutary safeguard. Constitutionally,
1 do not see any difficulty in making
a provision like this. Again, this
safeguard need be made only for the
first. ten vears. I found Member after
Member rising in his seat and plead-
ing for the safeguard of the interests
vof the Rayalaseema people, 1 do not
<ee how we will be going against the
<Constitution by enacting a safeguard
dike this.

Shri S. V. Ramaswamy (Salem):
“On a point of order, Sir. 'I remember
‘that on the same subject both Pandit
Thakur Dag Bhargava and  Mr.
‘Raghavachari Spoke yesterday. I do
‘not know the ruvles on the point.
Would you kindly give a ruling as to
whether the same Member can speak
tnore than once on ihe same clause?

Pandil Thakur Das Bhargava: I
‘have not understood what the hon.
Member's point o0f order is, I would
reguest him to repeat what he says
ibecause he has made a reference to
wne also. !

Mr. Deputy-Speaker: The point of
-order raised by him is whether the
™Members who have spoken on a sub-
ject can speak on the same subjezt
‘again?

Pandit Thakur Das Bhargava: May
1 submit, Sir, that my friend raised a
point of order yesterday. Today also
he is raising a point of order.

Mr. Deputy-Speaker: There is no
objection tg some hon. Member inter-
vening at various stages. Eventuaily
the same subject matter was discuss-
ed yesterday and disposed of by the
Housé. I was here when the matter
in connection with clothing the Presi-
dent with powers to give directions
was raised by one Member. Under
the Constitution that power is exercis-
:able only in relation to Part B States.
dt does not arise in respect of Part A
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Stautes and, therefore, you cannot take
away from Part A Stutes the
autonomy which they are entitled to
have. The President here means
“President acting in consultation with
the Council of Ministers.” The Jlirec-
tive principle suggested in the amend-
ment as partof the statute is not given
by the President. Therefore, this is
nol to be taken as barred, whatever
might have happened yesterday in
relation to the other amendments. 1
hope the hon. Member will be brief.

" So far as I am concerned, I would say

that it is a serious responsibility for
the Chair to give a decision as to
whether a particular mater is ultra
vires of this House or notunder the
Constitution. I would leave it to the
House to decide.

So far as this matter is concerned,
the directive principles are there
under Article 39 of the Constitution.
If perchance an hon, Member should
suggest that the very directive prineci-
ples should be incorporated. though
it may be a redundani and unneces-
sary thing, exception cannot be taken
to that. The Article reads thus’

“ 39 The State shall, in parti-
cular, direct Iits policy towards
securing—

(a) that the citizens, men and
women equally, have the
right to an adequate means of
livelihood;

(b) that the ownership and con-
trol of the material resources
of the community are so dis-
tributed as best to subserve
the common good;..."

These are given in some detail in
the Sri Baug Pact and are sought to
be added through this amendment.
The only question is, how far they go
beyond the statute. These are the
arguments which can be advanced in
support of inciusion of such directives
1 do not propose to give any ruling
myself. I leave it to the House. 1
will eall upon the hon. the Home
Minister to speak both as regards the
legal aspect and also the desirability
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of allowing these provisions top be in-
corporated in the Bill

Sbri Gopala Rao: Yesterday more
than a dozen hon. Members spoke end
it was fully discussed and a reply
wag also given by the hon, Minister.

Mr, Deputy-S8peaker: I have already
said that this is not on all fours with
the inclusion of directive principles
in the Constitution so as to make me
say that this ig barred by the discus-
mion that took place. This is a differ-
ent matter. In one case President has
to take charge or to give directions
and in the other case it is the House
that has to give directions in regard
to certain principles in the constitu-
tion and elaborate them., Of course,
these are two different matters. So
far as I am concerned, 1 feel that it
15 for the House to decide. 1 would
only say that having regard to the
fact that this is a matter which was
discussed at great lengih yesterday—
though in connection with some other
matter—hon. Members may take as
little time as possible and then those
whg have already taken part need
not once again stand up.

Shri Raghavalah (Ongole): On a
point of information. Is the hon.
Member ertitled to give an amend-
ment in support of the discussion
which seeks to amend the Constitution
itself?

Pandit Thakur Das Bhargava: 1t is
not an amendment to the Constitution.

Mr. Depuly-Speaker: The hon.
Member has not been following the
aiscussion here. The same objection
was raised just a few minutes ago.
What I said was that it has been

sought tp be supported on the ground:

that it only works out certain provi-
slons in the Constitution. I do not
like to take the responsibility for
shutting cut any particular provision.
I leave it to the House to decide this
question both as a matter of law and
as a matter of fact. Now instead of
spending any more time on that
matter 1 will give an opportunity to
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the Member to speak on its merits, if
necessary.

Pandit Thakur Das Bhargava: 1
have not yet finished.

Mr. Deputy-Speaker: All right,

Pandit Thakur Das Bhargava: I
understaud the point of the objection
is this, that since yesterday we dis-
cussed this question at lengith, the
hon. Members are not willing to hear
the same arguipentg repeated. I can
appreciate that but unfortunately F
am a greal optimist and I have every
hope and I believe that the hon. the:
Home Minister and other Members of
the House are open to conviction. I
do not speak in a light-hearted
manner, as was said by the hon. the
Home Minister yesterday. I am very
serious about it and I sincerely hope
that the hon. Home Minister will keep:
an open mind on thig subject.

Dr. Katju: I have an open mind.
Pandit Thakur Das Bhargava:

‘believe that, otherwise I would mnok

waste the time of the House.

As regards those who opposed this
amendment yesterday, even to such
Members I would very humbly appeal
that' they should kindly reconsider
whal we are saying and keep an open
mind on the subject. Thig is a vary
serious subject and when I read the
statements given in this Wanchoo
Report, then my submission is all the
more heightened in effect because as
a matter of fact it has been said in
this Report that if this Sri Baug Pact
is not respected and its principles are
not respected, then there will be very
great disappointment in these f{ive
distriets of the Andhra State. I
would, therefore, submit that if an
open mind is not kept on this ques-
tion, the flve districts of the Andhra
State will feel dejected. I would re-
quest my hon, friend. Mr. Ramaswamy.
not to be impatient. When we have got
directive principles in the Constitu-
tion—the hon. the Deputy-Speaker
has read out one and' yesterday the
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hon. the Home Minister read out an-
other —it is quite true that it would
be unnecessary lo repeat them heca-
use the word “State” ag defined in
Part II is similarly deflned in Part
IV. So even without the directives
being put in this Andhra State Bill,
the provisions of the Constitution
will apply to the new Andhra State.
There ig no doubt about it. We are
only particularising some of the
aspects ‘of the principles given in the
Constitution.

When a reference is made to the
principles contained in the Sri Baug
Pact it is only to add something to
explain, what is meant by "directive
principles” in the context of Andhra
State. So, nothing will be lost if, as
a particular example of the directive
principles given in the Constitution,
we also add that the principles of the
Sri Baug Pact should be applied so
far the governance of the Andhra
State is concerned. We are not doing
anything wrong. We are only adding
as an example, as an illustration,
certain things contained in the Con-
stitution. We should sericusly con-
sider that by this we are really only
upholding the Constitution and in-
sisting that the provisions of the Con-
stitution as examplified by this am-
endment should be followed in  the
governance of Andhra. 1 would,
therefore, very humbly submit for the
consideration of the House that this
aspect of the case should be consider-
fd; it has not been considered so far.

Yesterday. when the President's
Powers came up for discussion, we
all knew that the objection raised by
the hoa. the Home Minister was per-
feclly correct. I do appeal to the
hon. Home Minister that he will kind-
ly reconsider the question. If {t s
not constitutionally possible o do so.
he may find some means himself to
come to the rescue of the Rayalaseema
people, to do something by virtue of
which they can be assured of their
rights which they should get from
their own brethren under the Sri
Baug Pact. It is futile to think that
that Pact, when it was made was only
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for that time and now it ig dormant.
‘This is certainly the time to see that
the principles of the Sri Baug Pact
are respected and followed in the
future governance of Andhra.

Shri Raghavachari: I shall be very
brief, Sir. In addition to the argu-
ments I have advanced yesterday I
would only add a few words on the
necessity for the incorporation of these
directive principles in the enactment. I
hagve already said that Justice
Wanchop has recommended its neces-
sity. But I want to give a few of
our experiences which make that part
of the country feel that it is essential
to include it as a directive principle.

For instance one of the clauses of
the Sri Baug Pact is about irrigation
facilities. It is given in extenso on
page 16 of the Wanchoo Report and
reads thus:

“To ensure the rapid develop-
ment of the agricultural and
economic interests of Rayalaseems
and Nellore on to the level of
those in the coastal districts,
schemes of irrigation should. for
a period of ten years or such
longer period as conditions may
necessitate, be given a preferenti-
al claim specially in respect of
the utilisation of the waters of
Thungabhadra, Krishna and
Pennar, giving for ten years ex-
clusive attention in respect of
major projects beneflcial to these
areas.

Whenever the question of shar-
ing waters arises, the needs of
the aforesaid areas be first met
and that this policy be implement-
ed...ete.”

This Is in relation to the irrigation
facilities to be provided. I will for
instance give you our experience. We
were agitating for the construction of
one small project in Anantapur called
the Pennar—Kumudwavatl project
from 1821 onwards. At that time it
was estimated to cost only Rs. 8 lakhs.
During the old regime it was not
possible to attract the attention of the
Government through representations
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of this kind But even when the
Congress Government came iuto
power in 1937 we asked that that pro-
Ject should be sanctioned at least nia
famine measure. You know, Sir, there
is some Government Order or princi-
ple by which the Government is guid-
ed in the matter of investing money
on these projects. It was a rule tkat
it must when worked out on rpaper,
must ensure & return of 33 per cent.
And they would always refer to ‘his
principle and say “As worked out,
your project does not give to this 3}
per cent, therefore it cannot be taken
up”. And it went on like that.

A backward area has to be brought
on to a better level taking the econo-
mics Into consideration, we were
urging before them. Every alternate
year or third year you spend Rs. 30
or Rs. 40 lakhs on famine relief, but
whenever we ask you to invest some
money on an irrigation project which
will avoid this famine expenditure
every other year, you say there is this
Government order; well, you do not
really take an overall picture or a fa'r
view like reasonable statesmen. It was
for this reason that we agitated and
when the Congress Government came
into power we asked them that at least
as a famine measure this project might
be taken up. And one of the Andhra
Ministers who was in charge of Trriga-
tion and Revenue did make an order
that it may be taken up as a famine
measure, But immedlately came the
Chief Minister who said : this offends
the Government order, therefore it
cannot be taken up.

So it went on and from 1937 to 1947
the agitation continued, and year
after year the famine relief expendi-
ture, instead of lakhs, came to croras,
1 do not mean to say that if a project
had been constructed, famine -vould
not have come. But surely it would
not have been as severe. In that
way the expenses might have been

saved.

Ultimately, when the Central Gov-
ernment was kind enough to contri-
bute some fifty per cent under the
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Grow More Food scheme or aid to
minor Irrigation Schemes, this scheme
came to be taken up. The consequ-
ence was that for a thing which could
have been done in Rs. 6 lakhs they
Mad to invest later Rs. 21 lakhs. There
fs one more thing. You know when
they have to make up these fgures
and estimates, the total outlay on any
project, to entitle a contribution from
the centre, must not exceed Rs. 20
lakhs, the limit the Central Govern-
ment have fixed for their contribution.
Therefore they put it at Rs. 20 lakhs.
What happened was this, The dam
was built. It was constructed. But
the water had to go to fill the tanks.
The channels had to be dug. It per-
manent channels are to be there the
entire expenditure would have exceed-
ed Rs. 20 lakhs. Therefore they put
some earthen Bunds. When the
whole thing was completed, fortunate-
ly this year there was good rain and
we had a flow of water in the
channels. But the bunds breached.
The water could not go to the tanks.
It breached once, was repaired, it
breached again, was again repaired.
So it is going on lke this.

10 AM

I am mentioning thig particular
instance to show that unless there is
such a directive principle. that in the
matter of irrigation facilities special
attention and special consideration
should be given, there will be this
kind of “foot-rule measure” and *all
must be considered equal” Things
will go on like this and people will not
have contentment or satisfaction that
their interesty will be safeguarded.
That ig the real reason behind this
feeling of seeking to incorporate @
directive principle of this kind. That
is so far as irrigation facllities are
concerned.

The other thing is about education.
that ig the University. That is really
a matter not for the Centre. That is
why I have not put in all those details
into it. All that I ask is that there
should be a directive principle to
apply the principles contained in the
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Sri Baug Pact. And, as I said yes-
terday, there is a clause there about
«€nual representation—that in the
.moudern ‘set up' it may be difficult to
honour. Sp it iz not really a matter
which requires to be considered now.
In this Pact naturally emphasis was
Jlaid on the choice of une of the two
Jheadquarters, the High Court or the
Capital. Preference should be given
in the matter of irrigation (facilities
and agricultural improvement. Educa-
tional facilities should be provided for
by the University for Rayalascema
districts, These are meant only for
ithe purpose of securing the maximum
£oodwill between the two sections of
ithe people. The Home Minister said
:yesterday that these directive princi-
ples are agreed to only by some sec-
itions of the people and therefore ‘hey
unay not be universally acceptable I
did advance scme considerations yes-
terday, supported by  Justice
‘Wanchoo's Report, that these terms
«f the Sri Baug Pact are not confin-
wed to certain sections of people. As
1 said yesterday, wherever he went
:all the people swore by the terms of
the Pact; all want them to be imple-
‘mented, all are agreed that those
‘terms should be implemented. There-
fore this method of preferential treat-
ment by a directive principle is essen-
tial and necessary. There are reasons
for seeking to incorporat: it and ifs
mon-incorporation woud be oY
creating dissatisfaction aad resent-
‘ment, a thing which all of us are in-
‘terested 1o avoid. We are all interest-
ed in securing the goodwill of all
sections.

Therefore I would only request the
thon. Members of thig House not to be
.guided by smaller considerations of
technicalities, of meticulous examina-
tion; or whether it might, by infer-
ential process, mean reflections on
‘thig or that section of the population.
1t ought not to be considered in that
small view. What we have to take is
-a very broad view of things and
then take steps to secure the maxi-
mum benefit, and contentment. And
‘that would come only by the whole
Flouse sympathetically considering
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the matter and seeing to it that this
kind of directive principle Ig incor-
porated in the enactment. The direo=
tive principle is not meant for all
time. It is agreed that this i to be
there till they come up to the level of
the others: may be 10 years or some
time longer that 1is permissible. This
sort of consideration of issuing diree-
tion for 10 years is thought justifi-
able even under the Constitution. I
am referring to it by way of analogy.
In this case, the term in regard to
irrigation facilities is for a period of
about 10 years. Unless this matter
is sympathetically considered, large
sections of population in these dis-
tricts called Rayalaseema will think
that their case has not been symathe-
tically considered and their grievanc-
es remedied, and that although men
of experience. men of good will and
imagination wanted to incorporate a
provision like this to secure the
maximum good will, all their labours
were lightly considered and bore no
fruit. Therefore I request that this
amendment may kindly be accepted.

Shri B, Das: Three years ago, when
we accepted the directive principles
in the Constituent Assembly, we never
thought that in creating the new
Andhra province, We will be faced
with trouble of incorporating some
of the directive principles in a statute
of this House. T am against it. I do
not want the statutes to be disfigured
by suspicions between two brothers.
To us outsiders, thcugh I am very
closely associated with the Andhra
State being their good neighbour, one
is creating an Andhra State and is not
legislating here for the protection of
imaginary grievances that might have
happened under the joint Government
of Madras or under the former Bri-
tish regime, We are not here to
examine that. It is a matter for the
new Andhra State. Let them examine
that. If two brothers cannot live un-
der one legislature in Andhra and if
they are suspiclous of each other, it
is a sad commentary on the condition
of the people of Andhra. I cannot
imagine that my frievds living in the
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sea coast of Andhra State will always
tyrannise and obsess and deprive the
people of Rayalaseema of their rights.
I never thought that the heart of my
esteemed friend, Pandit Thakur Das
Bhargava—we are very intimate friends
and we worked in our own way for
the framing of the Constitution—who
is living in the Punjab, would melt
for the imaginary grievances of the
people of Rayalaseema. We recognise
that they have been neglected: not by
the Andhra people whp live on the
sea coast of the Andhra State, but by
circumstances. Yesterday, a friend
of mine blamed the British Raj. I
again blame them. They always kept
the people living on the hills and the
backward areas less developed and
underdeveloped, But, that does not
mean that President will intervens or
that this House will take the power
in its own hands and legislate so that
any imaginary grievances may be cor-
rected by the incorporation of certain
directive prinelples in a Central Act.
I am against it. I am against any
provision. other than those provided
in the Constitution, being made by
this House to protect some interests.
The elected Members: of the Andhra
State are under the adult franchise.
I think adult franchise will give
equal rights to the people of Rayal-
aseema and they need not always
be apprehensive of their cousins liv-
ing in the eastern coast. I can under-
stand if their suspicions were against
the present Madras Government. The
Tamilians are richer people. Perhaps
they have got a culture which is not
very fond of the Andhra culture and
naturally there may not be complete
accord between the two sections of
the present Madras State. But, I can-
not imagine that my brother Dr. Lanka
Sundaram will be speaking in derid-
ing tones in an Andhra legislature
about the people of Rayalaseema, We
who do not belong to the Andhra State,
are not here to legislate......

Dr. Lanka Sundaram: May I inter-
rupt my hon. friend? When did I do
that? I have never done that.
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Shri B. Das: I do not imagine that;
I cannot think of my hon, friend in
that light.

Mr. Depuily-SBpeaker: There are no
two ‘different cultures. There is an
occa’sional fight between two brothers.
Nothing more than that.

Shri B. Das: You have summed up
my view. In your preliminary obser-
vations, you have already shown how
your mind is working.

Mz, Delmty-.Bpuker: Better leave it
to them to settle,

Shri B. Das: I will close my speech.
I agree with you that it must be settl-
ed by the two brothers living together,
inter-dining and inter-marrying..
Though I am thankful to Pandit
Thakur Das Bhargava, I am not In a
position to countenance the Centre
passing such laws. They have no right
to do so.

Pandit Thakur Das Bhargava: Why
do you have provisions in the Consti-
tution giving special rights to the-
weaker sections of the community?

Shri B. Das: That is in the Consti-
tution.

Pandit Thakur Das Bhargava; Why!?

Dr. Lanka Sundaram: I am surpris-
ed that my hon. friend Mr, B. Das, the
Father of this hon. House, should have
taken up the position of opposing the
principle of this amendment. In this
very same Bill, there are a number
of provisions, for example, in relation
to the High Court, in relation to the
Turngabhadra  project, etc, where
power js sought to be given to Presi-
dent, or power is sought to be taken
by the Government of India, I do not
know in what manner the acceptance
of this particular amendment of my
hon. friend Shri Raghavachari would
militate against the Constitution. 1
thought, when this debate went on in
a different way yesterday with re-
ference to another clause, that the legal
and constitutional points were exhaust-.
ed. I would be brief and I would make
only one appeal to the hon. Home:
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Minister even at this late stage to do
some thing about Rayalaseema. For the
first time in the history of Andhra—
we have 2,000 years and more of his-
tory behind us—there is an attempt to
re-unify the people. Every one of, dur-
ing the course of this debate for the
last 7 or 8 days, belonging to every
political party, either on this side or
that, is completely unanimous in regard
to something being done for Rayal-
aseema. people. This being the case,
legalistic arguments need not be
brought In. This particular amend-
ment which is completely different from
what we discussed yesterday, could be
incorporated in one manner or another.
I do trust that the hon. Home Minis-
ter will see his way to accept the
amendment of my hon. friend Shri
Raghavachari in order to give the peo-
ple of Andhra an opportunity to come
together and be together on terms of
complete understanding and co-opera-
tion.

Shri Lakshmayya (Anantapur): I am
thankful to the Chair for giving me
the opportunity to speak. 1 do not
want to repeat the arguments advanc-
ed by my hon. friends yesterday and
today, To come to the point all along,
the cry of Rayalaseema has been a cry
in the wilderness. Our fale is a tale
of woe. Even this year, nature have
been cruel to us. In some parts,
particularly in the Taluks of Kalyan-
drug, Penukonda and Tadpatri in
my district, there is scanty rainfall.
Famine relief works are yet going on
and gruel centres are still there, Na-
ture that is unusually cruel by caus-
ing destruction and devastation by the
Godavari floods this year in some
parts of the Andhra State, has shown
its usual disfavour in other parts in
the shape of draught particularly in
my district. That is why we have been
pressing for the implementation of
the terms. of the Sri Baug Pact. The
terms of the Sri Baug Pact as men-
tioned often by my predecessors are
intended to help the Rayalaseemites
and Nellor in improving their econo-
mic interest particularly, affording irri-
gation facilitles. Emphasis is laid on
irrigattion works in it. We are thank-

256 AUGUST 1953 Andhra State Bill

1486

ful to the whole House, particularly
to our hon. friend, Pandit Thakurdus
Bhargava for expressing deep sym~
pathy for Rayalaseema and also for
supporting us. Next we are greatful
to the hon. Minister for Home and
States and also to the hon. Minister
for Finance for the merciful attitude
taken in regard to Rayalaseema but
I may submit any amount of sympathy
will not fill the bellies of the millions
of starving people of Rayalaseema..
We request, the Centre to give:
us a ready hand, a  helping .
hand, I beg particularly of our-
Home Minister who has got a
mature head, ripe experience, and a
fund of legal knowledge to find some
way, either by Incorporating a direc-
tive principle in the Blll or by giving
a direction to the new Andhra State -
to implement the terms of that pact.
We are suffering from p disease which
is not an incurable one. It will be
cured before long if at all the Central .
Government or the state is kind
enough to come forward, as a physician -
with a physic of sufficient finance. Our-
land is not barren. It is a fertile one.
We have been producing one-third—
of the oil seeds. groundnut, castor and
other seeds that have been produced in
the whole of Madras. We have not got
even one oil mill. We have been pro-
ducing one-third of cotton that is pro-
duced in the whole of Madras State
but we have not goat one textile mill.
We are badly in need of this industry.

Next while our land is fertile we
have no timely raln to raise crops.
We are badly in need of Iirrigation
facilities, My hon. friend, Mr. Raghava-
chari, has just now read the report
of Mr. Justice Wanchoo and emphasiz-
ed on providing irrigation facilities
and asked that some prefential
claim should be given to the Irriga-
tional works of Rayalaseema, when
the new Andhra State comes into exis-
tence. We have got only one big
river in Rayalaseema, viz,, the Tunga-
bhadra, and its history was discussed
at length yesterday. I need not go
into it now.

Then coming to Pennar and Krishna,
we have been longing and requesting
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‘the Government to take up the pro-
. Ject works which would irrigate the
Cudapah and Chittor districts. We
have been requesting both the Cen-
tral Government and the State to in-
+eclude a -high level canal of the
‘Thunga Bhadra’ in the Five Year
Plan but all our requests fell on deaf
.ears, That is why we are approach-
ing the centre with these repeated re-
+quests to do something to help the
:poor, helpless Rayalaseema people, to
promote their economic interests
by providing them  with irriga-
- tional facilities and .. electricity,
-which would help them to improve
irrigation and enable them to start
Industries.
With these few words I support this
amendment. I request and appeal to
- the mercy of the Home Minister to find
.some way to help them. The terms of
- the pact are only safeguards for us. If
they are not implemented. there will
*be a great disappointment among the
~people of Rayalaseema and it would
.cause a great resenimeni also. They
.apprehend that they would be again

dominated and exploited by the coastai’

distiricts. Let them enter the new
State with contented and  satisfied
frame of mind. Do not disappoint us.
Do something to help us. Where there
is a will, there is a way. Kindly find
‘the way to help us, With this re-
~quest I support this new clause.

Pr. Katju: Mr. Deputy-Speaker, it
is unnecessary to dwell for the tenth
time on the fact that I personally,
the Government of India and the
¥ouse, every one of us here—feel
deeply for thel Wifficulties of our
citizens in Rayalaseema and 1 hope
and trust that the first duty that will
devolve upon the Andhra State and
its Leglslature will be to do some-
“thing for them, But the guestion that
arises here is a different one. It is
“both legal, and may I say, one of
.expediency. So far as the legal as-
pect of it is concerned, I touched up-
on it slightly yesterday, but as you
have been pleased to refer to the
ymew clause which was sought to bLe
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introduced yesterday, wviz., 64A., I
would say this is a directive princi-
ple, We have directive principles in
the Constitution. The basic thing
about these directive principles is
that they are applicable to the entire
Union. Those principles indicate that
they are generally of an all India
application and 1 submit that it is not
within the power of the House—that
is my own legal opinion and that is
the opinion we have received from
our legal advisers—to seek in this
Bill to introduce & directive principle
not of all-India application but limit-
ed to a particular State. I would ask
the House to bear in mind that we
are now legislating under Part I nf
the Constitution. Now Part I says
under article 3 that Parliament may
by law form a new State in several
ways, wviz. by  dividing, uniting
and so on and so forth, and then it
says under article 4 that “Any law
referred to in article 2 or article 3
shall contain such provisions for the
amendment of the First Schedule =and
the Forith Schedule as may be neces-
sary to give effect to the provisions
of the law and may also contain such
supplemental, incidental and conse-
auential provisicns....as Parliament
may deem necessary."” Now, these are
supplemental, incidental and conse-
quential provisions as hetween two
States. You are dividing one State
and making it applicable to it. Now
you may have supplemental, inciden-
tal and consequential provisions with
relation to or inter se between the
new State and the residuary Madras
State, All this may be perfectly rele-
vant in Article 4 but what you are
now doing here is something which
has nothing to do with the residuary
Madras State. You want to do some-
thing for the guidence of the Andhra
State f{tself. 1 respectfully submit
that the legal advice {s that we can-
not do it under article 4 and all we
ask hon, Members is to consider this
apsect of the matter. Now apart from
these legal objections we have got all
these difficulties in the reorganisation
of the State. Was it ever countan
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plated by the Constitution makers
that in these laws which Parliament
may have to pass under thig parti-
cular Part 1 you may have directives
not to confine. as I said, to the divid-
ing States?

Shri Lakshmayya: I wish the hon.
the Home Minister should direct the
Andhra State to constitute a Board
for the development of Rayalaseema
with sufficient funds to be utilised for
a period of five years at least to pro-
mote their interests.

Dr. Katju: That is entirely within
the jurisdiction and competence of
the Andhra Legislature. This Is a
common thing, We have got, you
know, a Stale list. The executive au-
thority of the Staie is to be found
within the...

Shri Lakshmayya: This is g3 parental
State. The son would approach the
father for direct help or for directing
another son, to look after the tickly
son.' That is why we are making tris
request. T amn sarry for the interrup-
tion.

Dr. Katju: Supposing irrigation,
power or any particular subject s
within the State list. It is open to
Parliament to say that that particular
matter is to be dealt with not by the
State Legislature which is to be
constituted, but in a different fashion
eltogether. Sp far as my advice goes,
we cannot do it. As I said, our sym-
pathies are there. Here are five dis-
tricts ay against six coastal districts
in the Andhra Desh. Supposing Parlia-
ment adnnts this principle today, then
there will be a precedent, and with
all the demands that you are listen-
fng to every day, you may take it
that when this kind of Bill comes be-
fore Parliament, there may be a de-
mand: “l.ook at me, I am District ‘A"
I have no confidence in the compo-
nent parts of the new State, and there-
fore, please put in a directive for
District ‘A’ in that State, District ‘B’
in the second State, and District ‘C’
in the third State.” And these de-
mands would be made everywhere.
It was never contemplated. I respect-
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fully submit, that thig should be done -
in this matter.

Now, so far as the merits ars con-
cerned, we have here heard a great
deal about the Sri Baug Pact. I do-
not want to go into it. It was an:
understanding between leading pub-
lic men of that particular time. Now
you want to elevate that Sri Baug
Pact upon high legislative anvil. Be--
cause it is a directive it has got no~
legislative effect, It has no executive -
effect. It cannot be enforced in any
Court. It is a mere enunclation of -
what you may call a theoretical
principle, a sympathetic principle. -
What is it? My hon. friend says in -
his amendment:

“In the governance of the State,
it shall be the duty of the Andhra
Stale to apply the principles con-
tained in the Sri Baug Pact"’
described in the Tenth Schedule.”

This is what my hon. friend seeksg 1o
insert. If Clause 67-A is passed, this -
will come into effect. I was looking -
into the Sri Baug Pact, and it refers,
firstly, to Universities. It is a matter
for the universities. Then comes irri-
gation. Then comes the Legislature.

“In the matter of general seats
in the legislature, the distribution
shall be generally on an equal dis-
trict basis."

I do not know what it means.

Shri Raghavachari: I have stated it
is mot possible {o be honoured in the

present set-up.

Dr. Katju: And then comes the
very last clause here:

“I1t shall however be open to
vary these terms by common con~
sent.”

What does it mean? I have never
heard, I have not known of a slngle
precedent where any agreement enter-
ed Into by public men about {en years
back—I do not know the exact date
of it--is taken as a guide—to whom?
to the Members duly clected, and you
say “You are bound by that”. My~



- 1491

' Legislature.

. are uniting

Andhra State Bill

[Dr. Katju)]

hon, friend Dr. Lanka Sundaram made
a very emotional appeal and said that
Andhras are coming ‘together, they
after 2,000 years. It
touched my heart. But you go there.
You hold your first session of the
My hon. friend wil
have many friends, and I think the

- very first resolution that should be

moved in the
should say:

Andhra Legislature
“This House re-afirms

- most emphatically its most sincere con-

cern and genuine sympathy with the
Rayalaseema people, and hereby re-
solves that in matters of irrigation,
rural electrification, distribution ecf
power, distribution of seats and every-

- thing else, the Rayalaseema people or
- the Rayalaseema tract shall have the

highest consideraticn.” Every Mem-

" ber should speak in its favour. It will

be carried by acclamation.
pose will be served.

Your pur-

What is there to it?
directive amount to?
is only four lines.

What does this
The directive
You do not direct

- anybody. You do not direct the Gover-

ror, you do not direct the Ministers.
You say the Andhra Government or
the Andhra State should do this, that

.and the other, When Parliament enacts

a law, it enacts with a rertain pur-
pose, As a matter of fact, even in

- our Constitution, the mention of cirec-

tive principles is something unusual.
Otherwise, it 1s only words of sym-
pathy. Those words of sympathy
should not come from: this House.

" They have come in abundance. They

should come from the newly consti-
tuted Andhra Legislature. Otherwise,
supposing the directive is there, it is
completely neglected, nobody acts up-
on it, what is to be done? It will
become worthless, written on paper.
The best thing is, let Dr. Tanka

* Sundaram who has enormous influenre,

go about Andhra Desh, go to the
coastal district people. and induce
them to translate their sympathy into
action by passing proper budgets and
making proper vprovisions. Therefore,

- on the gounds. firstly that it Is really
- fnconsistent

with the Constitution,
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secondly that it serves no useful pur-
pose, and thirdly that it may serve
as a very bad precedent for the future
—it may put us into great difficulties,
and 4t may lead us into a path which
we mever imagined—I think it should
not be passed,

€iari 8. V. Ramaswamy: May I aise
point out that the amendment is un-
ronstitutional, against the Constitu-
tion.

"

Mr. Deputy-Speaker: The hon, Mem-
her ought not to take possession of
the House like this. The whole thing
is closed. The House will vote In
favour or against it. The question is-

In page 23, after line 41, insert:

“gTA. Directive Principle: In the
governance of the State, it shall
be the duty of the Andhra State
to apply the principles contained
in the Sri Baug Pact described
in the Tenth Schedule.”

The motion was negatived.

Cluuses 68 and 69 were added to Lhe
Bill.

The First Schedule was added to the
Bill.

Semd_ Schedule,

Shri Gadilingana Gowd (Kurnool):
I beg to move:

(i) In page 25, line 22, omit
“and Bangunapalley sub-taluk of
the Kurnool district.”

(ii) In page 25, line 27, after
“Anantapur district” add “and
Bangunapalley sub-taluk of Kur-
nool district”.

Mr, Deputy-Spcaker: He may speak
if he wants to say anything.

S'iri Venkataraman (Tanjore): Sir,
this Clause is barred by the decision
already taken in respect of Clauses 3
and 4 of the Bill The territories of
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the State of Andhra have been defin-
ed in Clauge 3, and the transferred
territories are defined in Clause 4.

Mr, Deputy-Speaker: If that is al-
ready passed, exclusion will be bar-
red. But will inclusion also be bar-
red?

Shri Venkataraman: Any attempt to
vary the territories already accepted
by this House as forming the terri-
tory of Andhra or Mysore State would
be barred by the previous decision.

Mr. Deputy-“peaker: The amend-
ment is to inc.ude certain things, and
it does not seek to exclude, The
«decislon is that this shall form part
of the Andhra area.

Shri Venkataraman: May | make
that point clear? Clause 4 says what
shall be the territory of the Mysore
State, i.e., the transferred territory;
and Clause 3 says what shall be the
Andhra territory. The territories re-
ferred to are Bangunapalley sub-
taluk of the Kurnool district, which
i« already covered by Clause 3.

Mr. Deputy-Speaker: I agree. I
thought it was an addition, but I find
ihat it is a subtraction. Therefore 1
will rule it out of order.

Shri Gadilingana Gowd: I am not
asking for any exclusion or any in-
<lusion, I am only asking for an ad-
justment within the boundaries of the
new Andhra State. I want Banguna-
palley sub-taluk 1o be added on the
Anantapur constituency.

Mr. Deputy-Speaker: He wants
Bangunapalley sub-taluk to be omit-
‘ted from the Kurnool -constituency,
and to be added on the Anantapur
constituency. Am I right?

‘Shri Gadilingana Gowd: Yes.

Shrl Lakshmayya: Sir, that is my
<constituency.

Mr. Depnty-Speaker: The amend-
ments seek ‘to omit that counstituency
from Kurnool, and add it on to the dis-
trict of Anantapur. That is quite in
order.

, ! dependent footing.
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Shri S. V. Ramaswamy: I under-
stand that it nas a population which
exceeds 3500,000.

Mr. Deputy-Speaker: That is an-
other matter—on the merits of the
amendments. That rests on an in-
The point now
is that there is no technical objectiom
on any constitutional issue that these
are barred by the passing of Clauses
4 and 4. The hon. Member may there~
fore appeal to the House and per-
suade it to accept his amendments.

Shri Gadilingana Gowd: The pre-
sent Kurnool constituency consists ol
Adoni, Alur, Kurnool, Pattikonda and'
Sirvgunpa. Now, Siruguppa is going-
to Mysore State. It has population
of 744966, The Government are now
adding to the constituency of Kurno-
ol, Dhone taluk and Bangunapalley sub-
taluk, in place nf Siruguppa which is
gning to Mysore, Dhone taluk alonr
has a population of 1,27,234, whils
the population of Bangunapalley talu
is 43,447. In place of Siruguppa wit
a population of 74,966, the Gover
ment now intend to substitute a cons
tuency with a population of 1,70,68]

According to the latest order
the Delimitation Commission, 28 sea
are reserved in the House of tl
People, for the new Andhra St
with a population of 2,50,07,801. E:
seat, works out at the rate of ¢
per 7,50.8054 of the population. N
only four constituencies have b
brought within the scope of thig ¥
for amendment. The constituencie:
they exist will be as follows:

Constituency Popula’
Anantapur 7,189,204
Penukonda 7.50,814
Nandyal 7,86,252
Kurncol 8.46,.660

For the 28 seats allotted to the
Andhrz Sfate in the House of

Peuple. the average works out to
seat par 7,50,000 wof the populs
Nandyval has a population which
above this average. Penukonda
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just the average figure, whereas
Anantapur has got a population of
ecnly 7,19.204, which Is about 30,000
less than the average.

Therefore, I move thiz amendment,
and I request the hon. Home Minister
to get the question examined, and
accept this amendment in the interests
of justice and equity,

Mr. Deputy-Speaker: Amendments
moved:

(i) In page 25, line 22, omit
“and Bangunapalley sub-taluk of
the Kurnool district.”

(ii) In page 25, line 27, after
“Anantapur district” aedd “and
Bangunapalley sub-taluk of Kur-
nool district.”

Shri Lakshmayya: [ oppose this
amendment. It relates to my consti-
luency, and therefore I want to say

few words, 1 would suggest to
he hon. Minister that this amend-
nent .may be opposed and should not

e accepted, because the "matter is

eing enquired into by the Delimita-

on Commission, which is going into
he merits of the question. The sald
tommission will consider the pros

A cons of the issue. Later on, after

eir decision is finalised, on merits,

will be proper for the centre tn

{d or subtrart or do whatever it

ems fit and necessary. When the

atter is pending before the Delimi-
ion Commission. it is not desirable
go into the question now, and decide
here, The matter may be finally
wided, after the findings of the
limitation Commission are fnalised
this regard. Till then, status

p may be maintained.

Or. Katju: I am unable to accept
se amendments for substantially the
qae reasons as have just now been
& by the hon. Member who spoke
| i}

ir Deputy-Speaker: I shall now
mendments Nos, 132 and 133 to
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the vote of the House. The question.
is: '

In page 25, line 22, omit “and
Bangunapalley sub-taluk of the
Kurnool district.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is.

In page 25, line 27, after
“Anantapur district” add “and
Bangunapalley sub-taluk of Kur-'
nool district.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the Second Schedule stand
part of the Bill.” -

The motion was adopted.

The Second Schedule was added to Lhe
Bill.

The Third Schedule was added to the
Bill.

Fourth Schedule

The Deputy Minister of Home Affairs
(Shri Datar): I beg to move:

In pages 27 to 20, for “2lst
April”, wherever they occur,
substitute ‘“20th April”

Shri Raghavacharl: May I know
whether it is a clerical mistake, or
whether there is any reason why
21st becomes 20th?

Mr, Deputy-Speaker: He wants to
know the object of changing it.

Shri Datar: The reason was that it
was wrongly mentioned as 21st April,
while actually the term expires on
the 20th itself.

Mr. Deputy-Speaker: The question is;

In pages 27 to 29, for “2lst
April”, wherever they occur,
substitute “20th April.”

The motion was adopted.
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Mr. Deputy-Speaker: The question is:

“That the Fourth Schedule, as
amended, stand part of the Bill.”

The motion wag adopted.

The Fourth Schedule, az amended
rvas added to the Bill.

The Fifth and Sixth Schedule were
added to the Bill.

Mr. Deputy-Speaker: The Seventh
Schedule may stand over. We shall
take up the Eighth Schedule,

The Eighth Schedule was added to the
Bill

Dr, Lanka Sundaram: I want to
move my amendment No. 39, Sir,

Shri Raghuramaiah (Tenali): May
I suggest, Sir, that as the Schedule
relates to institutions in the State of
Madras and has got some connection
with the compensation payable provid-
ed for in the Tth Schedule, clause 47,
the 7th Schedule and the 9th Schedule
may be taken together?

Dr, Katju: Let it stand over till we
finish the 7th Schedule. *

Mr. Deputy-Speaker: The Ninth
Schedule will also stand over. Can
the House take up clauses 47 to 527

Dr. Lanka Sundaram: There is one
amendment of Shri Raghavachari re-
garding the 10th Schedule.

_ Mr. Deputy-Speaker: Tenth Schedule
Is a schedule to a new clause 67A
which was lost. So that falls to the
ground. I shall take up clauseg 47 to
562,

Dr. Lanka Sundaram: Clause 51
relates to the Tth Schedule,

Mr. Deputy-Speaker: I shall call
amendments to all these clauses to-
gether, one after the other, and all
the clauses and the amendments will
be discussed along with the 7th
Schedule.

358 PSD
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Slri Vemkataraman: That would be
very Inconvenient, Sir, because each
one relates to a specific matter,

Mr. Deputy-Speaker: I will put all
the clauses to the vote of the House.

Shri Venkataraman: Discussion may
be on each clause.

Mr. Deputy-Speaker: All right, Clause
47,

Shrl Gopala Rao: Clause 47 and the
7th Schedule may be combined.

Mr. Deputy Speaker: Yes.
Clause 47.— (Assets and liabilities)

Dr. Lanka Sundaram: I beg to move:

In pages 14 and 15, for clause 47,
substitute:

“47. Apportionment of assels
and liabilities. The assets and liabi-
lities of the State of Madras as
dealt with in the Seventh Schedule,
as also current revenues and ex-
penditure, shall be divided be-
tween the States affected by this
Act by an order of the President
of India, on the recommendation
of a neutral commission of experts,
presided over by a Judge of the
Supreme Court”.

Mr. Deputy-Speaker: Amendment
moved:

In pages 14 and 15, for clause 47,
substitute:

“47. Apportionment of asgets
and ligbilities. The assets and liabi-
lities of the State of Madras as
dealt with in the Seventh Schedule,
as also current revenues and ex-
penditure, shall be divided be-
tween the States affected by this
Act by an order of the President
of India, on the recommendation
of a neutral commission of experts,
presided over by a Judge of the
Supreme Court”.
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Shri Raglanremalsh: [ beg to move:

In pages 14 and 15, for clause 47,
substitute;

Y47,  Apportionment of assets
and liabilities: (1) Subject to other
provisiuns of this part, the assefs
and liabilities of the State of
Madras immediately before the 7p-
pointed day, shall be apportioned
between that State and the States
of Andhra and Mysore in accor-
dapee with the decision of the
Finapcial Commission appointed
under sub-section (2) and shall
accordingly be accounted for.

(2) Before the appointed day
the President shall appoint a
Financial Commission consisting
of three members one of whom
shall be a Judge of the Supreme
Court who shall be the Chairman
of the Commission,

(3) Where the valuation of as-
sets is neeessary for the purpose
of apportionment, the Financial
Commission shall determine the
same in accordanee with their
market value on the appointed day.

(4) Withsut prejudice to the
above and pending the apportion-
ment under sub-eection (1) the
assets and  liabilities of the
State of Madras Immadiats-
ly before the appointed day
be shared betwesn the States
of Madras. Andhra and My-
sore in accordance with the
provisions contained in the Seventh
Schedule”.
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States of Andhra and Mysore in
accordance with the decision of
the Financial Commission appoint-
ed under sub-section (2) and
shall accordingly be accounted for.

(2) Before the appeinted day
the President shall appoint a
PFinancial Commission consisting
of three members one of whom
shall be a Judge of the Supreme
Court who shall be the Chairman
of the Commission.

{3) Where the valuation of as-
sets is necessary for the purpose
of apportionment, the Financial
Commission shall determrine the
same jn accordance with their mar-
ket value on the appointed day.

(4¢) Without prejudice to the
above and pending the apportion-
ment under sub-section (1) the
assets and liabilities of the State
of Madras immediately before the
appointed day be shared between
the States of Madras, Andhra
and Mysore in accordance with
the provisions contained in the
Seventh Schedule.”

Shri K. Szhrabhmanyam (Vizia-
nagaram): I move my amendment No.
71.

Mr. Deputy-Speaker: I think it is
the same as No, 27, So this is barred.
Anyhow, if ong is carried or lost, the
other also will be carried or lost.

Ms. Deputy-Speaker: Ameadment

moved: Shri Nanadas (Ongole—Reserved—

n 14 and 15, for cl 47, Sch. Castes): I beg to move:

substityie;

In page 14, lines 43 and 44,

“47. Apportionment of assets for “in accordance with the
ang labilitigs: (1) Subject to other provisions  contained in  the
provision of this part, the assets Seventh Schedule” substitute “in
and liabjlities of the State of proportion tp the population of
Madras immedjately hefore the Madras and Andhra States and
appointed day, shall be apportion- the territory transferred to My-

ed between that State and the sore State”.
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Mr. Deputy-Speaker: Amendment
moved:

In page 14, lines 43 and 44
for “in accordance with the
provisions contained in the
Seventh Schedule” substitute “In
proportion to the population of
Madras and Andhra States and
the territory transferred to My-
sare State”.

Shri Raghavachart: 1 bex to move:

In page 15, line 2, after “deci-
sion” insert “based on the recom-
mendations of a Commitbee pre-
sided over by a Judge of the
Supreme Court”.

Mr. Depuly-Speaker: Amendmant
moved:

In page 15, line 2, after “deci-
sion” insert “based on the recom-
mendations of a Committee pre-
sided over by a Judge of the
Supreme Court”.

These are all the
clause 47. »

Shri Venkataraman: The schedule
may be taken up separately because
if the amendmeni to clause 47 is car-
ried, then the schedule becomes in-
fructuous,

Mr, Deputy-Speaker: Financlal Com-
mdssion?

Shri Venkataramam: Yes.

Mr. Deputy-Speaker: All right. Let
us see.

Dr. Lanka Sundaram: With reference
to clause 47 ag Incorporated in this
BN ‘i ity tntercrelationship with
the 7th Schgdule....

Shri Eswara Reddy (Cuddapah): Sir,
I want to move my amendment No. 73.
T beg to move:

amendments to

In page 14, lines 43 and
for “in accordance with the pro-
visions contained in the Seventh
Bchedule” substitute “by order of
the President on the recommenda-
tions of a commission of experts

presided over hy a Judge of the
Supreme Court to be constiluted
by the President”.

Mr, Depuly-Speaker: Amendment
moved:

In page 14, lines 43 and 4
for “in acoerdance with the pro-
visians contained in the Seventh
Schedule” substitute by orderof
the President on the recommenda-
tions of a commission of experts
presided over by a Judge of the
Supreme Court to be constituted
hy the Presidemnt”.

Dr. Lanka Sundaram: The provisions
of clause 47 of this Bill taken tagether
with the provisions of the T7th
Schedule are of vital importance to
the wellbeing of the peopla of the
future Andhra State. I may straight-
way canfess, that we from Andhra
{eel very much perturbed about the
manner in which the problem of as
sets and liabilities is sought to be
disposed of by the Government of In-
dia in terms of the clauses incorporat-
ed in thig Bill before this hon. House.

I have no desire, Mr. Deputy Spea-
ker, to cover the ground I have covered
or sought to cover on the 13th of this
month when opening the debate with
my Motion for reference of this Bill
to a Select Committee. But, Sir, with
your permission, I would like to make
a reference to a very important Finan-
cial statement made by my hon.
friend, the Finance Minister, on the
17th of this month, I have got be-
forg me here the officlal text, and I
seek the indulgence of the House to
quote three small paragraphs from
that statement which, to my wmind,
supply the arguments which 1 will
seek to advance with regard to my
amandment No, 27. S8hri Deshmukh
said on the 17th as follows:

“Certain filnancial assets such as
outstandings in respect of loans
made by the present Government
to cultivators, local bodles, ete.
will also have a direct relation-
ship to the territory forming the
‘State, and will accrue to 1he State
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in which the territory is located.
Here, Sir, also observations have
been made based onsome fancied
information in regard to the
dimension of the assets in the two
States, As soon as it discovered
that the figureg are not what they
are, this argument is apt to shift.
That just illustrates the danger of
trying to infer general principles
from incomplete and imperfect
data"”.

Stated as such with the cold, calculat-
ed attitude of an accountant, the
principle looks unexceptionable, but
the gravamen of our difficulties in
Andhra Desh js this. When repeatedly
attempts were made in the Madras
Legislature and also privately—I had
occasion to quote the correspondence
Shri Viswanathan had with the Gov-
ernment—access to information was
denied to us. In this particular state-
ment of the hon. the Finance Minister,
I would like to draw attention to the

loans granted to land mortgage banks, .

for example. Our information—at any
rate our suspicion—ig that there was
a greater amount of placement recent-
ly in the deep south compared to the
rest, and the principle of location as
it is sought to be enunclated in this
Bill goes exactly against us. I do not
wish to enter into technical details, but
I will proceed, with your permission,
Sir, to another paragraph in the state-
ment of the Finance Minister made
on the 17th, He said:

“As I explained earlier, it will
be almost an impossible task to
caleulate how these assets were
built up in the past and the most
equitable method though, it is
perhaps a somewhat rough and
ready method, seems to me to
divide these assets on the basis of
population. These assets belong
to the people as a whole in the
sense that they were not ear-
marked for any specific purpose.”

This, again is an unexceptionable
principle—on paper. But simply because
there is no attempt made so far—I
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would go a step further, with due res-
pect to the Finance Minister—an at-
tempt to be made was blocked in
Madras; this state of affairs has come
to‘'happen, and I claim with all sincerity
that this is not fair to the Andhra
people.

The third quotation, and that will
be the last, from the Finance Minis-
ter's statement is as follows:

“Even assuming that one could
reduce the assets and liabilities on
a valuation basis, there is no single
method by which one could distri-
bute the nett assets or liabilities
between the three States. The
partition of the State has to be
treated throughout as practical
statesmanship and not something
to be done on any theoretical,
commercial or notional basis”.

I claim that there is a gross derelic-
tion of duty on the part of the Govern-
ment of Madras and of the Government
of India in respect of the gathering of
information necessary for the division
of assets and liabilities between the
future Andhra State and the resi-
duary State, and with your permis-
sion, Sir, I would develop my point. 1
hope the House will give me indulgence
because we from Andhra Desh, ir-
respective of party considerations, are
completely convinced that justice is
not being done and this is the only
chance we have to place on record
our views.

I tried to show on the 13th of this
month in the general debate that an
attempt has been made— I am address-
ing myself to the activities of the
Madras Government In the particular
instance—to somehow or other present
figures which cannot be scrutinised,
and which defy scrutiny. Here, Sir, I
have before me three statements from
the preface to the Budget Estimates
of the Madras Government for the
year 1053-54 as presented to the
Madras Legislature, I am sure the
House will bear with me as to the
manner in which we from the Andhra
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Desh are precluded from getting access
to information.

The first quotation which I would
like to make from this preface Is lixe
this. I am quoting:

“The figures for the Telugu dis-
tricts have been worked out in
consideration with the Heads of
Departments who are largely guid-
ed by the figures of respective
treasuries for the past few years.”

I am here freely to say, and declare
boldly, that there is no attempt made
in this Budget Memorandum to col-
lect figures for a serles of years. The
figures are only available for two
years. In other words, statements
are made which are not substantiated
by the papers circulated in the Madras
Legislature.

The second quotation is this.

“In respect of transactions which
cannot be traced to district
treasuries and of budgets of a
common nature for the whole
State, the allocation between the
Telugu areas and the non-Telugu
areas has been made on the basis
of population according-to the 1951
census.”

Here iz an admission that certain
transactions could not be traced. It
resolves into an admission, This
point goes to prove that the allocation
which has to be proved is assumed. I
do not wish to comment any further on
this particular guotation.

Then, I come to the final quotation
from the particular document, which
is to my mind very revealing indeed,
the preface to the same Budget Esti-
mates for 1953-54. The whole of the
Bellary district has been excluded
from the Telugu area, although while
preparing the capital section of the
Budget in relation particularly to the

Tungabhadra project and the Ceded.

Districts Hydro-Electric Scheme they

have been “taken whally to the Telugu

area”,
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[PanprT THAKUR Das BHARGAVA in
the Chair.]

I would like to lay stress on “‘taken
wholly to the Telugu area” in the quo-
tation. I do not wish to belabour the
point because statistice can be made
to do anything. I am only trying to
show the manner in which the accounts
are presented to the Legislature clear-
ly demonstrates that there is some-
thing seriously wrong as regards the
manner in which they want to give the
information necessary for the Govern-
ment of India to incorporate in the
clauses of this Bill, particularly with
reference to clause 47 and the Seventh
Schedule.

Mr. Chairman, you will notice that
the Notes on Clauses of this Bill, par-
ticularly with reference to clause 44
on page 49 is a very extraordinary ad-
mission. I am quoting:

“This clause accordingly seeks
to regularise the position by pro-
viding that notwithstanding the
failure of the Madras Legislative
Assembly to vote on the grants
and of the Madras Legislature to
pass the necessary Appropriation
Bill, the vote on account passed
by that Assembly etec.”

The point I am making is this.
There is a dereliction of duty on the
part of the Madras Legislature to pass
the Appropriation Bill this year. And,
as hon. Members are aware, the Ap-
propriation Bill is very vital for any
determination of the manner in which
these assets and labilities will go into
the account. Of course, I will be
told that after all the Auditor-General
iz there and the accounts are there
and so on and so forth. But I am en-
titled, as a citizen of India, as an elec-
ted Member of this House, to have ac-
cess to information. I claim that 1
am shut out. When I say, 'I’, I in-
clude every hon. Member of this
House.

Having said this, I would llke to
make a reference to what Informa-
tion was given to us informally at a
meeting convened by my hon. friend,
the Home Minister. We are told—I
am quoting figures to the best of my
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recollection and if thewe is any mis-
take the hon. Finance Mimister may
coxrect me—the following would be
tbe position. The total capital ex-
penditure of Madras will be 117 crores
of rypees, on the appointed day. We
were told that the Andhra portion
waould be 35 erores and the Mysore
portion weuld be 14 crores. That is
opa calegory of accounts, The secomd
categery s sought to be given to us
yesterday—of course, subject to slight
variatiens. It is this., The Public
Debt of the composite Madras State
woitld be 117 ecrores. Of this public
borrowing would be 87 crores, and
the balance of 30 crores would have
been financed from reventre,

1} am

Sir, my chief complaint is, how are
thege figures arrived at? Is not this
House entitled to scrutinise these
figures. That is why I was pleading
on the 13th of this month for a Select
Committee. @ We have absolutely no
basis to get to know as to the manner

in which these vast appropriations are

brought together, in terms of flgures.
Both in the Madras Legislative Assem-
bly and the other State Legislature to
which this Bill was sent in draft form,
no opportunity was afforded to mem-
bers to scrutinise these figures. Sir, I
think there may not be one single hon.
Member in this House who would deny
me the right of access to information.
I am asked to give my vote without
kmowing what exactly the implications
of these filgures are. In order to show
that there is still room for a reasonable
misapprehension, I will, with your
permission, quote a passage from the
Budget Memorandum of the Madras
Government for the year 1932-53 at
pages 143 and 146, and show that the
. figures sought to be given to us yester-
day do not tally with these figures. T
repeat again the page numbers; they
are 145 and 146 of the Budget Memo-
rapdum for 1852-53. I am unable to
get information on this matter in the
Tatest Budget Memorandum., Here
the capital liabilities on the 31st
March 1953 ane shown as Rs. 94,83
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lakhs, assets Rs. 138,54 lekhs and the
excess of assets over liabilities is
Rs. 43,71 lakhs. These are the flgures
and how do they compare here? There
is absolutely nothing to show as to
what happened between the 3l1st
March of this year and the figure
sought to be given us yesterday. I am
entitled as a Member of this han.
House for information. But, I am
not given information.

Here is another estimate given in the
saume Budget Memorandwmn for 1852-
53, at pages 145 and 146. Here e
a peculiar position. Productive assets
total, Bs. 81,90 lakhs; unproductive
35.89 laichs. Total 127.79 lskhs. The
other day the kon. Home Minister said
that we are laying down principles,
and then see what will kappen. That
is not a fair way of treating the divi-
sion of assets and liabilities between
the future State of Andhra and the
residuary State of Madras.

If I might be permitted to make a
statement.  Aeccording to the manner
in which these assets and liabilities
are sought to be divided in terms of
the provisions of the Bill befare us
we would only share liabilities because
there would be an excess of placement
of assets in the residuary state of
Madras. Here I would like to refer
to the remarks of the Dhar Committee,
a Committee appointed by the Presi-
dent of the Constituent Assembly in
the name of the Constituent Assembly,
which went most exhaustively imto
this guestion of Andbra amd other
provinces. 1 am queting from page
86 of the Report of the Dhar Com-
mittee. The Dhar Committee recom-
mendad that the Government “should
estimate the assets at their market
price and divide them between the two
separating parts on population or re-
venue basis, and compensate the losing
provingce by payment in cash.”

I would like to ask my hon. friend
the Finance Minister, what has hap-
pened to this recommendation.

Skei C. B, Poshmukh: We have got
no cash.
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Dr. Lanky Sundaram: Of course, it
is easy to say we have got no cash.

I cannot say what happened to these
recommendations. If the House per-
mits me, I will go through two other
important points in this connection. I
am quoting from p_._ 9 of the Report
of the Partition Council, a document
printed by the Madras Government.
The Partition Council went into this
question. In paragraph 20 of the
Annexure I, they have zaid:

“But pending the final adjust-
ment of the partition accounts,
securities of the aggregate face
value of ten crores shall be trans-
ferred' to the Andhra provinee for
ways and means purposes and the
remaining securities shall pass to
the Madras province subject to the
said adjustment.”

Of course, my hon. friend would tell
me that there is no cash. I must say
it cannot be said that the assets will
remain where they are and divide the
liabilities. I am entitled to ask that
there should be an inwestigation into
the manner in which the assets and
liabilities of the composite State of
Madras are disposed of, and Andhra. is
entitled to a fair and equitable divi-
sion.

Then, I come to the Wanchoo report.
At page 38, Mr. Justice Wanchoo says:

“THere will' be nothing available
for ways and means purposes for
the new State.”

I will quote an earlier passage. At
page 35 of his report Mr. Justice
Wanchoo says:

“I understand that that picture
instead of showing a liquid bal-
ance of 1,704.76 lakhs (I repeat
1.704:78) as on the 31st Narch
1932, would show a deflcit which
may be anywhere in the neigh-
bourhood of 10 crores”

Several hon. Members said that
wien I spoke on the 13th of this month
en this Bill I should not heve used
the word “pauperisation”. I pegret,
Sir, 1 hwve tv repeat the word.
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The manner in which the finances of
the Madras Government have been
managed. is not germane to the discus-
sion on the Bill, but it comes into the
picture. I would like to make one
observation,—~I can go on multiplying
examples from published documents.
—that is all the information I have got,
we do not belong to the Government
and we have no access to special offl-
cial versions—that the way in which
accounts are sought to be regularised
or adjusted—I would even' gb aset fur-
they, I am not given to making unpat-
lismentary expressions—gives an im-
pression that they are manipulated in
order to deprive the future Andhra
State of its proper mead of assets and
Habilities.

I speak with a certain amount of
indignation. I have quoted the other
day the full correspondence between
Mr. Visvanathan and the officers con-
cerned in the Madras Government.
About what? The amounts of loans
given to land mortgage banks in the
South. The answer was—I do not
wish to repeat it, it is already on re-
cord in the proceedings of the 13th,—
that the labour will not be commensu-
rate with the results—it is not worth
the trouble. This is the way in which
we are treated. Being the last oc-
casion on which I will have an oppor-
tunity’ of speaking on this question, I
have said with the greatest amount of
sorrow these words, which I want fto
go on' record. I feel very strongly,
Mr. Chairman, that clause 47 and the
Seventh Schedule are completely load-
ed dgainst the genuine, legitimate and
reasonable interests of the Andhra peo-
ple. That is why I have given notice
of an amendment. And what is this
amendment? It is exectly a copy of
the resolution passed by the Madras
Asgsembly. Why cannot Govermment
accept it? What does- the amendment
seek to. have? An investigation—an
impartial, outeide Investigation by a
Commission to be presided over by
a Judge of the Supreme Court. It is
not & dilatory motien. It is an in-
vestigation on a continuing basis. Let
the separation of Andhra take place on
the appointed day; let this investiga-
fion g0 on. My hon. friend Mr.
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Raghavachari quoted the example of
Orissa, when the investigation of as-
sets and liabilitles went on for a num-
ber of years. There is no political
propaganda involved in this. A set
of officers from both States would as-
sist the neutral commission, and the
investigation will go on and whoever
is entitled to get will get on the recom-
mendations of this Commission.

I consider this is a very reasonable
proposition, There is another amend-
ment notice of which has been given
by my hon. friends Mr. Nanadas and
Mr. Raghavaiah (No. 72 on the con-
solidated list). This is only a copy of
the resolution passed by the Madras
Assembly., 1 am only asking for an
impartial approach to this problem, I
tell the hon. the Finance Minister. Let
there be no occasion for the Andhras
to nurse a sense of grievance, a sense
of suspicion and a sense of injustice.
All this is based on one single point—
and 1 crave the indulgence of the
House, to repeat it—that we are shut
out from having access to information.
We arc asked to accept these princi-
ples—these so-called principles, which
cut each other out, because there are
three principles in the Seventh Sche-
dule.

We say on the last opportunity of
speaking on the clauses of this Bill
and we wish it to go on record, that
the Government of India are not hold-
ing the scales even as between Andhra
and the residuary State of Madras.
They have become partisan. 1 am
sorry to say this, but I am bound to
say it in all humility. Let them not
continue this attitude. It ig not good
for the countiry as a whole,

I live in Delhi—I have been here for
the past twenty years. I am not ac-
tuated by parochial considerations: I
see things from a distance, even though
I come from Andhra. I am bound to
tell the Finance Minister to remove
every available cause for suspicion and
grievance,

- Shri Raghuramalah: I am not one of
those who regard the Government of
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India as partisan, but I must say this
that the opinion expressed regarding
the strength of feeling in Andhras is
true and applies to all sections of the
Andhra people. The reason is not
because they &P‘:‘?g-\-rejudiced against
the Government of India. The reason
is very simple. We do not know the
facts and figures. We have a feeling
that the Government of India have re-
lied on the facts and flgures supplied
by the Madras Government. We have
reasons to suspect the bona fides of
the Madras Government. That does
not mean that we suspect the Govern-
ment of India. It is our duty to bring
it to the notice of the Government of
India that they should have satisfied
themselves about this by the appoint-
ment of an impartial committee. Here
a question of principle is involved. Ii
is not a question of Andhra versus the
residuary state. Tomorrow so many
other States may break up. The ques-
tion is. in allocating the assets and
lisbilities are we going to rely on the
facts and figures furnished by a parti-
cular province, the authorities in a

particular province, who, human na-

ture being what it is, are likely to be
prejudiced in favour of this or in fav-
our of that.

I will give a few instances, even
from the Seventh Schedule, to show
that we have not been treated fairly.
For instance, take the advances to
local bodies. The other day when I
raised this question and said that a
larger amount has been spent in resid-
uary Madras and a lesser amount has
in Andhra, I was told:
“No, no; Justice Wanchoo has given
figures and that shows roughly 36 per
cent.” I have calculated the figures
given by Justice Wanchoo himself. I
would draw the attention of the House
to page 55 of the Wanchoo Report. As
a matter of fact these figures are only
up to 31st March 1952, A year has
rolled by since then and we do not
know, especially in anticipation of the
division, what all has happened. That
is one of the apprehensions we have,
considering the past history of the
case. ] have worked out the loans
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and advances given to local bodies and
it comes to 33 per cent. even according
to the figures given by Justice Wan-
choo up to 31st of March 1852. In this
particular case we are getting 3 per
cent. less and thirty three and odd
per cents. make cent per cent. We
do not know in what -other respects
we have been treated in this manner.

In regard to stores it has been
sought to be explained away. We do
not know what is the value of those
stores. We have no material. Even
today I would request the Govern-
ment of India to tell us what is the
net value of the various stores which
are supposed to come under the clause
dealing with it. @ We are absolutely
in the dark about it. We do not
know whether it is to the tune of lakhs,
or whether it is to the tune of crores.
This information obviously has been
furnished by the Madras Government
and it would be rather harsh to ask
us to accept that the stores shall be
divided according to indents. The
indents are made by the powers that
be and we do not know for what par-
ticular area the stores are intended.
After all the money has come from
the general revenues of the composite
State. When we are dividing so
many things on a population basis is
it not reasonable that we divide the
stores also on the same principle.

It has been said that the net liabili-
ties are to be divided on the basis of
the capital investment. The figure of
Rs. 117 crores has been given to us as
the value of the capital investment. I
take it that this figure is based on
those capital workg for which capital
accounts are kept. I do not know
how this figure of Rs. 117 crores has
been arrived at. Whether it is based
on facts and figures or on a rough es-
timate I do not know. But assuming
that this figure is correct. what about
the crores and crores that have gone
without account being maintained? It
may in each case be two lakhs, three
lakhs or four lakhs—that does not
matter.’ But the total may be hundreds
and thousands of lakhs. It is very
easy to say “why do you bother about
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five lakhs expenditure?”  After all,
India is a poor country and particu-
larly for a deficit state like Andhra
even a lakh of Rupees counts a lot.

You have only to come down to
Andhra and you will see how badly
the roads are maintained. Even the
Trunk road is monstrous. You must
be prepared for your car being punc-
tured in five minutes. The roads have
been neglected. We have not got at
all the proportion which we expected.
I am not grumbling; I am only stating
a fact that we have not got our due.
The provision regarding the balance
of Road Fund says that it should be
divided on 36 per cent. basis. Well,
that is about the money in the coffers
of the Madras Government, remain-
ing after they have used the best por-
tion. They have not given our due
share for the improvement of our
roads. Whatever remains they want
that also to be taken away. That is
the kind of treatment that has been
meted out to us.

Then, about the revenue expendi-
ture. We do not know how revenue
has been spent all these years. I do
not want to go into ancient history.
After all, the members of the indepen-
dent committee to be entrusted with
the job will be men of high integrity
and great experience. They will find
out to what year in the past they
should go and to what year not. We
are not imposing any conditions that
they must look into the matter from
the very beginning of the universe.
They should see how far the princi-
ples of equity have been adopted. Some
say “why do you not trust the Govern-
ment why do you want Judges?". Sir,
it I may say, with great respect, Gov-
ernment themselves have been appoint-
ing judges like Justice Wanchoo and
Justice Misra. In appointing them Gov-
ernment will be appointing impartial
persons who have no axe to grind and we
are only following the example set by
the Government of India. All that
we want is that the Government of
India should satisfy themselves . and
not proceed on the basis.of fdets and
figures given by the Madras Govern-
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ment, about the correctness of which
we know nothing.

After all, the principle is practically,
or to a large extent, conceded by the
Government in Clause 51. The only
difference is this: while in Clause 51
somebody has got to move in the mat-
ter, we say: why not the Goverament
of India themselves move in the mat-
ter? Irn my amendment I have pro-
vided that until such impertial Com-
metiee is appointed the Gowvernment
of India may adopt the Seventh Sche-
cule as the ready basis for going ahead
so thet the administration is not pe-
ralysed. What we wamt is that in-
stend of leaving it to the partiegs to
raise the matter at a subseguent stage
the Government of India should do it
right mow. It is, if I may say so, @&
umanimous request of the entire
Andhre people; # is not imduced by
any parochial semse; it is not induced
by any reflections on the Government
of India. We have absolute faith in
the Government of India.

1 do not want to take much more-

time of the House. I request the Gav-
ernment of India even now to reconsi-
der their decision.

Shri Raghavacharl: I have given an
amendment and I wish to impress upon
this House and the Government that
my amendment does not very much go
against the procedure that the Gov-
ernment wishes to adopt in the matter
ot distribution of these assets and lia-
bilities,

Sub-clause (2) of Clause 47 relates
to the powers of the President in the
matter of a division. It provides:

“Any dispute relating to, or aris-
ing out of, such apportionment
shall be referred to the President
whose decision shall be final® I
have here sought permisston to
introduece a phrase which I am
reading:

Between the words “decision”
snd “shall be final” insert “based
on the revommendationp of g Qame
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mittee presided over by a Judge
of the Supreme Court”.

Why I ask for this amendment, I
might mention, is this: that under
DBemocratic set up of Government
‘President’s decision, ig the decision of
the Gevernment of India. We cer-
tainly know that the President cannot
act otherwise than on the recom-
mendation of his own Government.
What does this “President’s decision
is final” mean. Instead of putting
these words in an honorofic phrase
and say it is the President that deci-
des; it is something like Sankamulo
ranidi theartham Kadu.

Kumari Annje Mascarene:
give its English translation,

Shri Raghavachari; Out of the conch
must come the holy water. We, there-
fore, feel that it is simply a garb. ¥You
simply say “the President whose de-
cision shall be final”. I take it that
it will be the decision of the Central
Government. I am not here stating
anything against the impartiality of
the Centre in the matter of this deci-
sion. I am not attributing any mo-
tives either. The real feeling is that
if a dispute must be decided by one
man and that one man is to be guid-
ed by many men, he may consult us
or may not consult us. I mean the
real considerations that arise in the
matter for decision may be taken in
one case and may not be taken in the
other case. Though, of course, gene-
rally I would like to state that they
will be considered, but still you must
have an Expert Committee to look
into the whole matter of disputes who
should make a recommendation and
the President will finally give his de-
cilsion. That is the scope of my
amendment.

Please

Now, I would like to go into a little
history and give the reasons which
make us consider this as a matter es-
sentinl to be incorporated in the Bill
It is proposed by the Central Govern-
ment that the apportionment of assets
and liabilities should be made in the
manner indicated in Schedule VII now
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before the House. The matter was
before the Legislatures of the Madras
and Mysore States. The Madras Le-
gislature resclved that this division
of assets and liabilities must be on the
recommendations ef a committee.
Now, these recommendations certainly
ara not binding under the Constitution.
You may take them into consideration
or mey not take them into eonsidera-
tion or you may not throw those re-
commsndations into the wastepaper
baskat. That i not the way of deal-
ing with. public evinion.

Now why is it that the Andhra peo-
ple have been clamouring that there
should be an impartial investigation
into this matter? It is very easy for
Tamilllans or for those who will live
in the residuary state to say “What is
this mentality?” Why this suspicion?
What ig it that we have done?” These
mere questions will not allay the sus-
picions that exists in our minds and in
the country. This mentality is not
a thing which is foreign to the under-
standing minds. Today, sitting under
the tree, we have a history of years
before us. What is it that we have
experienced? What is the result of
all the previous experience that we
today see in the form ‘of a naked fact?
The Andhra State or the area which is
to Be formed into the Andhra State is
under-developed. The other residu-
ary state is developed: left to myself,
I would' say, very well developed. We
find this fact that we are under-deve-
laped. We have always been clam-
ouring “Well, you must give some at-
tention to the development of these
areas”

This kind of suspicion is also based
upon the neglect of the administrator
who happen to be at the helm of
alffairs. The other day my hon. friend
Mr. Ramaswamy said “‘vou have your
Ministers. gix or seven”. It is not
the number that counts. It is the
gulding force, the driving head that
counts. Year after year we have
seen the' budgets, and the consequence
is negiect in the improvement of these
parts,
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I will just quote one or two instan-
ces. We in Rayalaseema have been
asking for bringing in electricity from
the Mysore Government, which they
were very willing to sell, so that nur
rural parts might be developed. For
the last seventeen years we have been
agitating. The Madras Government
was not prepared to negotiate the mat-
ter and decide it. They took years
and years and flnally they decided to
have 375 kilowatts of energy. By
the time the 375 kilowatts of energy
came into Hindupur, the Government
says “we have no money to purchase
the posts, we have no wires, you had
better stop it's extension te rural
parts. So the 375 kilowatts of energy
is to be found lodged in Hindupur with-
out much purpose. When we asked
“you please give to us some prefer-
ence”, there was the Bhattacharya
Committee also recommending it and
so on., When Mr. Sri Prakasa the
present Governor came I did make a
representation about this, It is un-
thinkable that you have no money for
these purposes. If you rannot have
iron posts, have bamboo posts and do
something about it. But nothing is
done. And they have made a rule;
now, if you want electricity to be
brought to your fleld or house, you
deposit Rs. 1,000 or loan to the Gov-
ernment that much sum which would
be required for bringing the poles,
wires and other materials and then we
will give it. That is one instance.

I will give you another instance.
Three or four years ago—I do not
know the year—a budget sanction was
made for installing thermal stations
in Kadiri, Penukonda and Madana-
pallii. They were never installed.
That year passed, the next year pass-
ed, and the one after that. They
were not installed. The engines and
other parts of the machinery were
installed in the other parts of the resi-
duary Madras.

Similar is the story with regard ta
irrigation projects.

So everywhere the thing is one of
neglect of this portion of the area, of
Andhra. And they say: you have
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some irrigation facilities. Those were
done in those pre-democratic days,
Years ago, when some one or two of
these projects were built. And there

they stopped.

So the feeling of neglect and anxiety
about future development is a real
naked fact before the people. They
see that one portion of the country is
developed to the utter neglect of the
other portion. That portion ig deve-
loped, over-developed; this portion is
under-developed, neglected, There-
fore we have this suspicion. And
today we ask you: in the matter of
this partition please have some justice
and equitable principles to guide its
decision.

What is it that we are asking? The
Finance Minister says: it is not like a
family partition. Is it a firm that is
going to be dissolved? Is it some-
thing entrusted to a receiver to sell
the assets at the market value and
divide them? The administration
must go on, it cannot stop.

Certainly you are going to have a
partition. If this is not partition why
do you call it division of assets and
liabilities? You should have stated:
you go to the new State and manage.
It is partition and division of assets
and liabilities. And you must bring
some principles in the matter of divi-
sion of assets and liabilities. Justice
and equity is the matter to be concen-
trated upon. And you must not only
do justice but should also appear to
do justice, as people say. Please do
appear to do justice. We have been
complaining that there has not even
been that appearance so far. Appear
to be just!

Therefore these matters must be
seriously considered and the division
murt be effected on certain principles.
Surely we have certain principles laid
in the Schedule. I am not disputing
many of those principlegs that have
been laid down. I would ask one
thing. We, representatives of the
people, have been asked to agree to
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these principles guiding the division
of assets and liabilities. My hon.
friend Dr. Lanka Sundaram has al-
ready stated that our representatives
in Madras have tried their level best,
not once but many times, asking for
definite information. What is the
material? What are the figures?
What is the total amount of loans
advanced? What is the Local Board’s
advances? What is the amount of
outstanding taccavi loans? What is the
amount of stores? Letter after let-
ter is written for details. And the
answer is: the enormity of the labour
involved is not commensurate with
the results likely to be achieved. I
should expect that, a Government
which surely must have some records
and other data must by a simple pro-
cess of mathematics be able to say
“thig is the figure"”, And ig it just
today that this question of partition
has come up? This question of the
constitution of the new State is not
new. For over decades we have been
agitating for separation.of Andhra. As
commonsense people, I ask, you. when
one section of the country wants to
go out of the other part, will not the
people in the contro! of the adminis-
tration have the idea that some day
this brother is going to go away from
us? With this mind they have carri-
ed on the government for years. And
I have given you Instances of their dis-
regard and neglect. What is it that
you expect? The administration has
been carried on to the detriment of
this part of the country and to the bet-
terment of the other part. Therefore
in the matter of assets and liabllities
we ask: let us know your flgures. My
friend said he fears manipulation. He
fears something. But I would say
the governmental registers are there,
the figures are there, they may be
totalled up. They may employ half
a dozen more clerks to total them up
and give these detalls. That would
have enabled us to take a decision.

Do you not think, Sir, that ag re-
presentatives of the people we are ask-
ed to agree to pass legislation contain-
ing certain principles the working of
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which or the results or effects of
which God alone knows whether they
would be in our favour or against us?
How do you expect us to agree to them
without knowing how they would
affect us? If we know them, we may
not quarrel about the principles in an
academic way. A principle may be
all right., But if the principle in its
working application creates hardship
we' will be entitled to say: this princi-
ple must have a proviso. You do not
want to do anything and therefore you
ask us to agree to these principles. I
think that as reasonable men we must
protest and emphatically state that it
will be unwise, unreasonable on our
part as representatives of the people,
to agree to this and commit ourselves
to it.

And once we agree to these princi-
ples and the thing goes on, what hap-
pens? We can raise a dispute and ask
the President to decide it later, The
President may well ask us—and I
think he cannot but ask—'you, like
blind people, have put your signatures
to a set of principles which I should
apply; when the principles are applied
this is the result”. What is it that we
can say before him?, Naturally we
will simply have to hang our heads and
say: Quite, Sir, we were not wise.
Therefore this question of simply try-
ing to decide it this way will not do.

Not only that. I will mention an-
other point. These principles have
been drafted or decided upon or settl-
ed in consultation with the Madras
State’s Finance Department. The Gov-
ernment has had these figures and they
have agreed to these principles. We
do not know. It is precisely for this
reason that section of the Government
of Madras a bigger section, the Andhra
section is now suspecting, They want
to have something to find out the rea-
lities of the situation. You say, you
simply agree to these principles. Why
cannot we be told what the figures are
so that our fears may be allayed? In
this state of darkness, in this state of
vagueness, in this state of not knowing
what the consequences are going to be,
you cannot ask us to take a leap In
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the dark. If we are to decide that
something must be done, there must
be some reason known in favour of
that.

And then, what is the precedent?
They have told us that we have the
precedents of Orissa and Sind and
Fakistan, and this is how they were
divided. I also looked into the Sind
and Orissa Orders. I should say.
naturally they were careful people. I
find it said there that so many crores,
lakhs of rupees of this debt must be
borne by this section and so many
crores etc. by the other section of the
country. They have got figures and
facts. I do not wish to labour the
point. They knew the facts. In the
matter of public debts also, they have
not taken all the debts up to that date.
Here you find “up to the appointed
day”. The “appointed day” ig dooms-
day for us now. What iz it that we
have got to take over on that date we
do not know. I may tell you that the
distribution of stores and assets and
things here and there is not being
carried on in the normal way. (A4An
Hon. Member: Sub-normal way).
Whatever it is, that method of local
distribution that makes us suspect
things. I will give you only a very
small instance. Ofl Engines in the
Agricultural department: there are
2600 or 2700 in the residuary Madras
State;, about 600 in the Andhra coun-
try. Is it 36 per cent? I do not
know. As regards other stores,
we really do not know what the posi-
tion is. In the matter of stores also,
it is not one principle, that is follow-
ed—indents for the last 3 years. This
principle was accepted and followed
in the matter of Orissa and other
places. Here, it is excluding all those
that are required for the head offices.
All the departments have head offices
in the headquarters of Madras, What
will be left over after excluding the
stores indented for head offices of the
Madras State? Nothing will be left
over. The thing that would be left
over may be some white paper or some
pencils and things like that for the
outside offices.
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[Shri Raghavachari)

In regard to debts also, they have
said that the debts will be divided ac-
cording to the capital invested. 1 may
not be acquainted with the technical
term “capital investment” and what it
means. But, the capital invested
must be shown in some books and
registers. That might have been
given. We would have known what
will be the result of working in this
way. Registers of capital invest-
ments may have been maimtained or
may not have been maintaimed. Bat,
I for one expect that they have been
maintained, but for want of due dilig-
ence or on account of the feeling that
“threse Andhras are a handful here; we
can get on with this Bill; why should
we labour to get all these figures?” So
the detrils have not been given. Other-
wise, I cannot understand why these
particulars should not be given. I
was listening the other day to the
Finance Department gentleman telling
us, “roughly this would be so many
crorves” and so on. Another gentle-
man estimates some other amount. It
was said that Rs. 9 crores have been
spent from out of the general funds on
Tungabhadra project. Another gentle-
man works cut figures and says, ‘“no,
no, it will be Rs. 3 crores.” Another
gentleman says it will be only Rs. 2
crores. We do not know how many
crores are going away in the applica-
tion of these principles. That makes
us again feel that we cannot commit
ourselves in the absence of facts and
figures. If we go on in this way, the
ultimate result will be that we would
be asked to commit ourselves to a
piece of legislation the effeet of which
we do not know. Therefore, I would
request the Government to agree that
the whole matter should be examined
by a Committee—of course only if a
dispute arises; if no dispute arises, it
is =all right. If a dispute arises. the
best thing is to refer the matters of
dispute to some committee for exa-
mination, their recommendations being
the basis for the President to finally
decide about the matter. Without
that you will be asking us to do some-
thing without knowing what its result
{s going to be.

In the course of the general debate,
somebody raised the question whether
this matter of dispute relating to a
fact or a right between the States is
no$ within the peculiar jurisdiction of
the Supreme Court. and referred to
article 131 of the Constitution. I also
read the article once again. Though
I have not thoroughly examined the
implications of it, it looks to me prob-
able that the objection is not very for-
midable. But., even it it should be
thought, at any time, necessary to take
the matter to a court of law, I Tor one.
knowing the ways of the court. would
not welcome such a thing. That would
lead us to endless troubles and no
justice. I therefore request the Gov-
ernment to have a Judge to preside
over the committee to examine these
disputes. Often times 1 have listen-
ed to the Home Minister saying: “How
could thre Judges decide? What do
they know about this fact or that fact;
they will take some kind of derision
and complicate matters and then you
will have nothing but trouble”, this
and that. I for one think, Sir, in
spite of such impressions that some
Judges might have left on us on some
occasions, still, a man who has under-
gone that discipline of a judicial ap-
proach to every fact or dispute, has
really a better frame of mind to take
a decision or make &8 recommendation
which will certainly be acceptable; I
cannot accept a decision by the Judges
which would simply be a matter of awk-
ward interference only. Therefore I
would request the Government and this
House to consider this question seri-
ously. I do not wish to quarrel with
the whole scheme as it has been fram-
ed by the Govermment either. But.
if a dispute arises,—I am sure there
will be some disputed matters—let it
he considered calmly by a set of peo-
ple and then we will be able to come
to a final declsion which not only ap-
pears to do justice, but will do real
justice.

The other objection Isid against us
is this: that we wamt to delay the mat-
ter; we want to keep thiz Bl hmmging
and postpone the formation of the
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Andhra State. I am not able to un-
derstand the foroe of this argument.
We never want that the final division
must precede the formation of the
Andhra State. The State will go on.
All that is required is money for ways
and means. Justice Wanchoo has re-
commended that a few crores of
rupees may be given. They can start
and go on. The disputes may be
finally seftied and it is a question of
adjustroent only. Somebody said,
where is the cash? We are not ask-
Ing them to give us cash. The cash
may be converted into the load of debt
which we must carry on our heads.
Then, the load on our head will be
lighter; we can take a few more loans
and add to our weight and then try
to walk with our heads erect. There
is no desire or ldea of delaying the
process of the formation of the
Andhra State. This is meant oaly
to allay the fears and bring about a
just decision. Therefore, please do
respect, please do give some wvalue to
the long course of history which has
made the Andhra section of the peo-
ple suspect that they are not dealt
with properly and:ihat they are ne-
glected and therefore they are under-
developed. There must be an im-
partial examination of the division of
these assets and liabilities, There is
a great responsibility on the Centre.
The Andhrag wanted a State. You
have said, omit the city of Madras and
also go out of it. A big por-
tion of it—not only a thing
big but a thing that must cost creres
of rupees to any Government to build
—has also been taken away. You
take away Bellary which means a
loss of Re. 22 lakhs worth of public
buildings given to somebody. Every-
tiring useful, everything of utility
you give away here and there. The
Central Government says: “Here are
some places left. You agree to take
them. The Centre is not committed
to do any help this way or that”.
Then arguments also come, that these
are all the reasons for Andhras to
come to the Centre for help. If the
Centre doeg not help, we will have to
g0 to that any other place from where
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help comes. Does the Ceniral Gov-
ernment seriously think of the conse-
quences that follow from such steps?
Has it considered that nothing is pos-
sibke? The Central Governraent should
have sald : “We are determined to
give you so much of money by way
of cowtribution and then you can go
on. Instead the ocentire tell us you finst
put your signature om this bond and
then come tomorrow for help when we
will give you some money”. This is
the extent of our lmlp. Therefore,
from all polats of view, from every
aspect this is a matter which canmat
be brushed aside by the majority but
must be considered sympathetically
snd then please decide in a way that
justice is done to us.

Shyl 8. V. Ramaswamy: Mr, Chair-
man, ] want to move my amendment.

Mr, Chairman: I asm calling Mr.
Subba Rao to speak.
ki K 8 Rae (Eluru—Reserved

Sch. Castes): * *

(English translation of the Telugu
Speech),

I rise to spenk on the whole issue
of assets and liabilities as well as on
the 7th scheduie as & whole.

The way the assets and liabilities
were divided between the residuary
State and the Andhra State show
that there is no principle nor polley
in doing the same. Let alone the
Andhra State, if such methods are
adopted, it will lead to misunderstand-
ings on all sides in the event of a ge-
neral re-distribution of provinces on
linguistics basis. I do not see any
reason why the principle of popula-
tion basis adopted in the division of
rertain categories of assets and liabi-
lities should not be extended to all
other items and tiug the principle
adopted to the question as a whole.
Minister, Shri

day that this division is not like the
divisien in a small compact family.
Agein, I regret to say I cannot under-
stand why it canmot be so. Supposing

* % Speech in Telugu.
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the eldest brother. after spending the
joint property for the benefit of his
children, were to ask the younger
ones, at the time of partition, to share
the liabilities incurred. one would
naturally say that he is being thorou-
ghly unjust towards them. How can
the present division of assets and lia-
bilities be in any way different from
the above?

We are leaving behind in the resi-
duary State huge buildings, various
projects, etc. which we have built with
joint efforts and joint money. As
against all this. we are being offered
a pittance of 230'4 lakhs. The liabili-
ties we are to share will be deducted
from this amount. Then the new An-
dhra State is debited with all the ex-

penditure on Tungabhadra Project. I,

would like to call this division of lia-
bilities only.

Members in this House from Andhra
belonging to all parties demand ap-
pointment of an experts Committee to
go into the whole question so that
neither side need complain that in-
justice is done. The Madras Legisla-
tive Assembly too has recommended
by a 10-vote majority that the matter
should be referred to an Experts Com-
mittee.

Then the hon. Minister Shri Katju
very lightly remarked:

“You really do not know from
where you will ask the commis-
slon to begin: whether it will go
back to Clive or from 1803 to
1805, goodness knows, I do not
know".

This is nothing but casting asper-
slons on our just demand. In the
general debate. Andhra Members
havel repeatedly made it clear that
they wanted the expert committee not
to go into such minor details as pin-
cushions, pencils. etc. but only confine
themselves to thre terms of reference

to be made. So. let the hon. Minis-.

ter Shri Katju agree to appoint an
Experts’ Committee and the terms of
reference can be drawn out later.

25 AUGUST 1953 Andhra State Bill 152

Then again hon. Shri Katju says:

“Come to the Centre and ask
the Finance Minister for help and
I am sure the Finance Minister
will consider your request sympa-
thetically”.

1 thank the hon. Minister for this
assurance on behalf of the Finance
Minister. In fact. the Andhra Gov-
ernment will have many occasions
henceforth to approach the Centre for
help, for example in case of construc-
tion of capital. relief for Godavari
flood victims, etc. But. I am sorry’
to say the hon. Minister has not seen
our point. What all was constructed
and built in the composite State was
done with the joint efforts and joint
moneys, 8s I have already stated ear-
lier. We have a right on all these
properties. And today when we are
going to have our own State, we are de-
manding only the rightful share due
to us. No question of compromise on
the right we have.

I want the hon. Members to note
that even when we have got such a
right, we are not asking that that
right should be straightaway acceded
to us. We are asking for an Experts
Committee to go into the matter.
Thus, we Andhras are showing the
utmost generosity and not imperia-
listic as some Members tried to in-
terpret our demands.

In conclusion I would again urge
that an Experts Committee be appoin-
ted, presided over by a judge of the
Supreme Court and limit its enquiry
and work to certain terms of referen-
ce to be given.

An Hon, Member: Has a copy of
this speech been given to Mr. Chair-
man?

Mr, Chairman: A copy of this speech
has already been supplled fo the
Chair.

Shri B. S. Murthy (Eluru): If the
hon. Members want to translate It, I
can translate.
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Mr. Chalrman: It has already been
supplied in English.

Shri Nanadas rose—

Mr, Chairman: After we have heard
what Mr. Ramaswamy has to say, he
will have occasion to reply to his
amendments.

Shri 8. V. Ramaswamy: My esteem-
ed friend, Dr. Lanka Sundaram has
been frank and forthright from be-
ginning to end. His whole speech has
been full of suspicion and along with
that suspicion, he has a tale of woe
for Andhra. The other hon. Members
have been a bit more mild but never-
theless they too have been displaying
deep seated suspicion, not merely of
the Madras Government but, I am
very very sorry to say, of the Central
Government as well.

Shri Raghuramaiah: May I correct
him, Sir? He said: *“All other hon.
Members"”. At least, I did not say
50.

Shri 8. V. Ramaswamy: I stand
corrected, as far as you are concern-
ed but Dr. Lanka Sundaram
was very vehement® in his charge
against the Central Government being
partial. This charge needs a very
strong refutation. My hon. friend,
Mr. Raghavachari, said that taking
all factors into consideration, we are
justified in asking for a commission.
Now, let me take the history right up
to 1920 since there was diarchy. Of
the past 33 years, for not less than
25 years there have been only Andhra
Chief Ministers. I shall give the list.

Shri B. 8. Murthy: He is not quite
correct, Sir.

Shri S, V. Ramaswamy: I may not
be quite correct. There may be
minor errors. Does not matter. I
am substantizlly correct. Beginning
with the Raja of Panagal, we had Mr.
Muniswamy Naidu. then the Raja of
Bobbili—it is a long list of the An-
dhra Premiers. I can exhaust them.
If you want an exhaustive list, I can
give. The Raja of Panagal, WMuni-
swamy Naidu, Kumaraswami......

Shri B. 8. Murthy: Raja of Bobbili.
358 PSD
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Shri §. V. Ramaswamy: So many
Rajas, all from Andhra. I am coming
to them. Even two so-called Tamil
Ministers were from Andhra Desh.
Shri O. P. Ramaswami Reddiar is an
Andhra in Tamil Nad. Kumaraswami
Raja also claims relationship with an-
clent Vijayanagar kings. He is an~
other Andhra in Tamil Nad. All these
Chief Ministers have been from the
Andhra area. The only two really
hundred per cent. Tamilian Premiers
have been Rajaji and Dr. SBubbaroyan.

Bhri B. 8. Murthy: Rajaji is a
Telugu man. You cannot claim him.

Shri 8. V., Ramaswamy: You have
taken Rajaji also to your side?

8hri Chatiopadhyaya (Vijayavada):
I hope I heard the word “chameleon”.

Shri S. V. Ramaswamy: Let my
friend take the whole of Rajaji for
Andhra, but flot divide him.

Dr. Lanka Sundaram: He is a liabi-
lity, not an asset.

Shri B. 8. Murthy: It is a fact; Sir,
that Rajaji is a Telugu man. Tami-
lians do not use surnameg as “Chak-
ravarthi”. He is & Telugu man. but
we have given him to Tamilians to
improve them.

Shri 8. V. Ramaswamy: Then. why
do you suspect him?

Shri B. 8. Murthy: Why not suspect
him?

Shri 8. V. Ramaswamy: Very un-
reasonable and uncharitable. We are
left with only Dr. Subbaroyan. Dur-
ing all this period. not merely the
Chief Ministers. but even several
Ministers have been from the Andhra
area, and they have been In charge
of the composite State of Madras for
over 23 years out of 33 years. Even
now, in a Ministry of 15, there are no
less than seven Members from An-
dhra, and yet.........

Shri B, 8. Murthy: No, no.

Shri 8. V. Ramaswamy: May be a
little less.
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Bhri C. R. Narasimhan (Krishna-
giri): I may interrupt the hon. Mem-
ber. Mr. Ramachandra Reddi was the
Chairman of the Legislative Council
for quite a long period.

Shri 8. V. Ramaswamy: The whole
thing, the politics, the economics, the
social and cultural life. everything has
been dominated by the Andhras for
these 25 years in Madras State, and
yet, Sir, baseless accusations are made
... (interruption).

Mr. Chairman: It will be better it
the hon, Member {s allowed to go on
uninterrupted.

Bhri B. V. Ramaswamy: I fail to see
either reason or rhyme in the argu-
ment that the Andhras have been
starved either economically or other-
wise. It is absolutely unjustified to
ask for the appointment of a Com-
mission on the basis of the argument
“We do not know the figures, we do
not know what has been done. Some-
thing has gone under. Papers are
being burnt. Figures are manipu-
lated”. I think Dr. Lanka Sundaram
wag very mild in saying that accounts
lrave been manipulated. I do not
think so. It is not so. The accounts
have been kept all through, ever
since the British Government came
in 1858—I will not go back to Lord
Clive 2 centuries back—and they
have been kept regularly in the course
of regular business. How can it be
said there was any interpolation, al-
teration, addition or subtraction? The
accounts have been audited year after
year by the Auditor-General. There
is the Finance Department. It is not
a private account kept to cheat Sales
Tax or Income-tax, or maintained by
a private merchant with four different
accounts, one for himself, one for In-
come-tax and Sales Tax and so on.
It is a public account. It cannof be
fudged. It cannot be altered at the
Secretariat without corresponding al-
teration with the Accountant-General,
Reserve Bank, Imperial Bank, several
Treasuries and sub-treasuries etc. It is
just impossible. The charge is fan-
tastic. I dont know what my hon.
friend Dr. Lanka Sundaram meant by
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saying “we”. Is it a Royal “we".
There are Members in the Assembly,
about 130 from the Andhra area.
They have access to the papers. Many
toi’ the Secretaries of Departments are

, Andhras. They do not belong to An-
dhra or Madrag or Tamil Nad. They
belong to the all-India services. They
have no particular affiliation to any
particular area. Thank God they still
maintain the Indian character of the
service. And they cannot be a party
to any mischief or any tampering with
Government records. It is wrong to
say so. Not merely you suspect the
Ministers, but you suspect the superior
Civil Service staff also. It is unfair
and improper, and I submit my friend
has been talking in the air, kras been
beating about the bush, he has some
vague suspicions somewhere, I do
not know what it is. He speaks as
though he is possessed. He . has an
imaginary feeling that there iz a ghost
somewhere. I challenge my learned
friend to place concretely any facts
and figures he has been able to get.
If my friend has not been able to get
any, the figures are there in Fort St.
George.

12 Noown

Shri Gopala Rao: Why do you not ac-
cept a Commission? What is the ob-
jection? You say everything is in
your favour. Then what objection
have you got?

Shri 8. V. Ramaswamy: I will reply
to that. We on our side tell you point
blank that we are not afraid of a
Commission, but......

Dr. Lanka Sundaram: Then go be-
fore it.

Shri 8. V. Ramaswamy: But the
consequences will be very unpleasant.
We have nothing to hide.

Shri B. 8. Murthy: He said “we”.
Sir, Is it a Royal “we”, or a Tami-
lian "we" or his “we"?

Shdi 8. V. Ramaswamy:
present, personal “we”.

For the
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Let me proceed, Now, the accounts
are fair and sguare. There has been
nothing dishonest or underhand about
the accounts. There has been no burk-
ing, no modification, no subtraction or
addition. To say thal the figures have
been manipulated is the unkindest
cut of all.

I am putting certain facts before
you. For the three years before 1952,
out of Rs. 50:92 Crores spent on capi-
tal expenditure, Rs. 21'76 have been
spent in the Andhra area. And in
1952-53, out of Rs. 20 Crores spent on
capital expenditure, Rs. 8 Crores Ro
to Andhra. Is it in the proportion of
36 and 64? No, it is very much more
than that. Then, take for instance,
the capital expenditure on hydro-elec-
tric and thermal works. Now, Madras
has got only Rs. 11'17 Crores. As
against that, Andhra has got Rs. 7'7
Crores. Is that in the proportion of
36 to 64? Much more than that. I
can go on multiplying facts and figures.

Let me point out one more fact, It
1s an undisputed fact that out of the
12 districts in Andhra, more thau
two-thirds are under the Zamindari
system. You know under the Zamin-
dari system what the State is entitled
to is only peishkash, the rest
goes to the Zamindars. Before the
Sales Tax wag introduced in Madras
State, the very foundation, the main-
stay of the resources of the Madras
State has been land revenue. And if
that is so, where does the land re-
venue come from? It came from the
Ryatwari area which is the residuary
State of Madras., It is out of the re-
venues of the residuary portion of
Madrag State that the entire State has
been running, not out of......

Dr. Rama Rao (Kakinada): What
about the four delta “districts in An-
dhra?

Shri 8. V. Ramaswamy: We know
that, Sir. I will answer it. The fact
is undisputed that two-thirds of the
portion of Andhra was under Zamin-
dari and all that we got was the Peish-
kash, the rest went to the Zamindars.
and the administration was run by
revenue from the Residuary area.
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Then, in regard to Sales Tax, | may
tell you that the amount of Sales Tax
realized in the Andhra area is noth-
ing when compared to the amount of
Sales Tax realised in the residuary
State of Madras. If you take the
figures for instance, of 1945-46, you
will see that there was a surplus in
that particular year. In all the other
years there was a deflcit. Only in
that year, there was & surplus of
Rs. 3 crores from the Andhra area.
But in the very same year, there was
a surplus of Rs. 12 crores from the
Madras area. The surplus from the
Andhra area was just one-
fourth of the surplus from the
Madras area. Full collection of sales
tax was made, and the collection from
Madras was s0 overwhelmingly great
that I do not know how it lies in the
mouth of my hon, friends from An-
dhra to say that it were they who paid,
something has gone underground, and
that they have been cheated, and =0
on.

Shri Raghuramaiabh: May ] know
whether in calculating sales tax, you
are not including sales tax from the
city to the tune of about Rs. 6 crores,
and whether you are taking into ac-
count the fact that we have also been
contributing a large portion to the
revenue from the Madras city?

Shri 8. V. Ramaswamy: The city of
Madras belongs to us. It belongs to
Tamil Nad.

Dr. Lanka Sundaram: I am not
glven to frivolous interruptions. May
I interrupt my hon. friend for a
minute? Will he answer paragraph
84 of the Wanchoo report, which reads:

Y the total units of electri-
clty generated in the whole State
is 672 millions out of which 42 mil-
lion units are in the new BState,
the remainder being in the resi-
duary State. There is, threrefore,
a deficlency of 242 million units
in the new State and it
is claimed that Rs. 25 crores
should be provided by the resi-
duary State to the new BState to
make up for the deficit. It is ad-
mitted, however, that the money
already spent over the Mach-
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kund and Tungabhadra Hydro-
Electric Schemes might be deduc-
ted from this amount.”

Bhri Venkataraman: I will do it.

Shri B. V. RBamaswasmy: I will give
You a ready answer,

"’ The Pykara project in Madras area
gives only 46,000 KW, the Mettur pro-
ject gives 40,000 KW. As against this,
the Andhra area will get out of the
Machkund project alone, about 102,000
KW and from the Tungabhadra Pro-
ject, about 30,000 KW. Besides, there
is a large number of thermal stations
in Andhra. The capacity of the Vizag
station has been stepped up to 6,000
KW, the Vijayavada station has been
stepped up to 12,000 KW, Xakinada
bhas been stepped up to 1,000 KW, and
Nellore to 5,000 KW, For the Rayala-
seema area, from Mysore, you will he
getting about 4,000 KW, Is this
unfair? It is not unfair. You are
going to outbeat us, because you arz
going to have the Machkund and the
Tungabhadra projects. Even though
you may say that we have grown fat
on your money, it is not true. We
have grown fat on our own money.
But I say you are going to outbeat us.

Dr. Lanka Sundaram: Prove it and
take it from us. Nothing can be
fairer.

Shri §. V. Ramaswamy: What is
really going to be the case is that
both of us will be bankrupt, and there
is hardly any cash even now.

The other point that I would like
to urge is that it is an undisputed
fact that the four districts of Cud-
dapah, Kurnool, Chittoor and Ananta-
pur in Rayalaseema have been chro-
nically deficient, not merely in food,
but in everything. I do not know
how long it has been like that, but
at any rate, it has been so since God
created this earth. Rayalaseema has
been dry for a long loog time. It
has been everybody's headache. Tt
has been a burden upon every state.

Shri B, 8. Murthy: I think he had
& lot of headache.
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Sbri §. V. Ramaswamy: All the
surplus revenues of the Madras State
have largely been spent on the Raya-
laseema area.

Shri Raghavaiah: The Madras
Government flgures show that much
has been spent on the deflcit areas in-
Tamil Nad and not in Rayalaseema.

Shri 8., V. Ramaswamy: The Mad-
ras area has always been quite happy.
It is only these four districts of
Rayalaseema, which have been chro-
nically deficient till now, being a bur-
den upon the resources of every
State. Crores and crores nf rupees
have been spent on the Rayalaseema
area every year (Interruptions).

Mr. Chairman: Order, order. I
will request hon.' Members to keep
silent. They will have an opportu-
nity to reply. The best thing be-
fore is to hear the hon. Member un-
interruptedly.

SBhri S, V. Ramaswamy: Crores of
rupees have been spent ever since
1858 on this chronically deflcient area.
If my hon. friend Mr. Raghavachari
wants a commission to be appointed,
I want that that commission should
go back to 1858, and take an account
of all the amounts that have been
spent on Rayalaseema. If from the
accounts, it is found that the Andhras
have to pay back something to us,
then I do not know, how we are going
to recover from them. We can never
recover from them. Therefore, 1
would very humbly advise my learn-
ed friend Mr. Raghavacharli mot to
press for the appointment of a com-
mission. for it will be to his detri-
ment.

Dr, Rama Rao: If you have it, it
will be to your advantage.

Shri 8. V. Ramaswamy: The other
ground on which they have urged the
appointment of a commission is sus-
picion. My submission is that it s
a wholly untenable ground. On the
basis of suspicion of the Madras
Government, we are not going to
concede the point. If we do, it will
mean in effect that you have no faith
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in the Government of the composite
State of Madras, and indirectly you
say that the accounts were not proper.
We are not going to accept the ap-
pointment of a cummission on that
basis. Nor can it be accepted on the
basis of the charge levelled by my
esteemed friend Dr. Lanka Sundaram
that the Central! Government have

been partial.

I now pass on to the next point. If
ever a commission is to be appointed.
it may be on a question of principle,
namely that the principles adumbra-
ted in Schedule Seven are not ac-
ceptable. Is that the case? It is not
their case. Thev dare not say that
the principles are wrong. Take. for
instance, some of the principles en-
unciated in the Seventh Schedule.

Shri B. 8. Murthy: The Seventh
Schedule has got too many principles,
and we do not know which you ac-

cept.

Shri S. V. Ramaswamy: My hon.
friend Mr. Murthy knows...(Interrup-

tions).

Mr, Chairman: Order. order. I
would request the hon. Mernber not
to give way, if he does not want any
interrupntions. If he gives way, and
allows interruptions, I am also help-
less in the matter.

Shrl 8. V. Eamaswamy: My hon.
friend Mr. Murthy said that there
are too many principles. He comes
from Andhra, and knows Telugu.
There is a Telegu proverb:

“Ellichetti lekka eke lekka"”

which means that one by name Elli-
chetti had a method of accounting,
and it appears that all went wrong.
We are not going to adopt that prin-
ciple here. We have got to adopt
several principles.

Clause 1 of the Seventh Schedule
deals with land and immovable bro-
perties. You cannot apply the popu-
lation basis to these. Are you going
to divide them on the basis of pobu-
lation. and remove all the buildings
to Andhra? It i3 pot possible, The
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elementary principle of in #itu has
to be adopled. It is an application of
the principle of Lex Loci. It has been
there from the Roman times, and not
suddenly sprung up, &s 8soon as you
moved for the separation of Andhra
from Madras. Whatever {8 in situ
will continue to exist where it is.
You cannot pull it out and transfer
it. It is not paddy to be transplanted
by the Japanese method. It must be
treated as fixture. It is this princl-
ple of in gsitu that has been adopted
by Mr. Justice Wanchoo.

I would refer my hon. friend Mr.
Murthy to paragraph 81 on page 30
of the Wanchoo report, which says
that whatever is in situ will continue
to be where it is. So far as land and
immovable property is concerned,
this principle has got to be accepted.
It is a universally accepted principle.
If you deviate from it, you are on
the wrong side.

The second principle is that in para
2, about which there is no quarrel.
Of the 19 paragraphs in the Seventh
Schedule, clauses 1 to 10 deal with
assets, 11, 18 and 19 with assets and
liabilities, while the remaining para-
graphs 12 to 17 deal with liabilitles

only.

Witk regard to the assets, the main
principle on which the Seventh Sche-
dule has been framed is the popula-
tion basis. Clauseg 2, 4, 6, 7, 8 and
9 deal with population basis. What
greater democratic principle can you
have than the population basis? If
you study the trends in modern me-
thods of {axatilon, you will see that
because we are living in the democra-
tic age, we are adopting the same
democratic principle of counting the
heads. If that be so on the political
side, we take up the same principle
on the economic side also, and do the
division on a population basis.

Shri 8. V. Ramaswamy: How can
you quarrel with that?

Skri Raghuramalah; I do not want
to interrupt my hon. friend. Buthis
statement is wrong. Paragraph ¥ ef
the 7th Schedule does not procesd on
a population basis.
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Shrl 8. V. Ramaswamy: I said 2, 4,
6, 7, 8 and 9. Three is different. That
deals with unissued stores?

Shri Raghuramaiah:
this.

Please reacl

Shri 8. V. Ramaswamy: Please read
it first well.

Mr, Chairman: I would request hon.
Members not to interrupt the
speaker why ig In possession of 1ihe
House. Such frequent interruptions
are not proper.

Shri Raghuramalah: When he has
made a wrong statement, I should
bring it to the notice of the House.

Mr. Chairman: We cannot allow
argumentg like this in this House.

Shri Bhagwat Jha (Purnea cum
Santal Parganas): He is behaving like
an Andhra.

Shri 8. V. Ramaswamy: The proviso
to sub-para (3) of para 6 reads like
this:

“Provided that any sum re-
covered in respect of any such
loan or advance shall be divided
between the States of Madras,
Andhra and Mysore in the pro-
portion of 62-2/3: 36: 1-1/3",

What else ig it? Now, therefore, the
other principles in respect of para, 3
and 10 also are on sound lines,

I shall now come to paragraphs 7
and 8. Now there has been a devia-
tion from the accepted principles
which have been envisaged by the
Finance Commission with regard to
the division of income tax and excise.
The Finance Commission has recom-
mended that income-tax shall be
allocated on the basis of 80 per cent
population and 20 per cent. on accrual
basis. I want to show what is the
consequence of the Centre deviating
from this and dividing the income-
tax and excise on the basis only of
population. There is a nett loss of
30 lakhs of rupees per annum. The
next Finance Commission is to meet
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and report three years hence. What
does it come to in the next three
years? It comes to 90 lakhs of rupees
loss to the residuary State.

Shri B. 8. Murthy: What about to-
bacco tax.

Shri S. V. Ramaswamy: It is con-
sumption not production that is the
basis.  (Interruptions).

Now, take, for instance, the Road
Fund. ' In the Central Road Fund we
have got Rs. 1 crore and 52 lskhs.
We have got an enormous number of
vehicles in the residuary State of
Madras and if it ig to be based on
consumption of petrol, we will get
about Rs. 1,25 lakhs. We are iosing
on that account also. We are not
contesting that. On the other hand
our charge is against the Central
Government, that they have been very
partial in giving more money to the
Andhra State at the expense of
Madras. (interruptions).

Then I come to the question of
Madrag City. I fail to understand on
what basis the decision t¢ settle 2'34
croreg on the residuary State has been
arrived at. As has been pointed out
by my friend the other day, Mr.
Wanchoo has taken some figure and
multiplied it by 2. Thank goodnass
he did not multiply it by 3. I am
asking you in all humility, has there
been a precedent—any case of a pre-
vioug partition—where the parting
State got any money as compensation
for its Capital?

Dr. Jaisoorya (Medak): What about
Orissa?

Shri 8. V. Ramaswamy: It was not
given. Bihar did not give it. Bombav
did not give to Sind. I submit even
in the partition between India and
Pakistan, was the value of Delhi taken
and was any credit given tn Pakistan
on that account? Not at all. Why
should the residuury State be burdem-
ed with a liability for the cost of the
buildings ete? If Mr. Raghavachari
wants to reopen the whole question.
let him Ro back to the origin. Madras
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City started 24 centuries ago. It was.
I think, Lord Clive who built it after
the Siege of Arcot. Several build-
ings, and the Rajaji Hall which was
formerly the Banqueting Hall, have
also gone into valuation. They were
built 250 years ago. We should not
go only up to 1858. If we want to
go back, let ug go back to the origin
of it: do not stop at an arbitrary
period which you may choose as the
basis for your purposes.

An Hon, Member: You select.

Shri 8. 8. More (Sholapur): On a
point of order, Sir. He is not addres-
sing the Chair. He is wrangling
with the Opposition.

Shri Sarangadhar Das (Dhenkanal—
West Cuttack): Sir, he is all the time
pointing his finger to this side ang it
looks like a revolver, and I am direct-
ly In front of him.

Shri 8. V. Ramaswamy: Therefore I
oppose this motion for the appoint-
ment of a Commission. There is no
principle involvéd in this appoint-
ment. Not merely that. It is a bad
precedent. The principles enunciated
in the Tth Schedule are based upon
what the Finance Commission and
other Commissiong have laid down
already. Nothing new can be dis-
covered by any fresh Commission be-
ing appointed. Ngo other principle
can be discovered or applied, There-
fore, no useful purpose will be served
by the appointment of a fresh Com-
mission,. What will result is this.
Claims and counter-claims, case and
counter-case, gathering of evidence,
charges of fudging and manipulation
of accounts here and there, burking
documents ete. with the result that
there will be nothing but bitterness
and the atmosphere, which ig now
happy, will be fouled by suspicion and
rancourous talk. I do not think that
it is a desirable thing, because we in
India must feel we are Indiang first
and Indians last, and not think in
terms of Andhra or Mysore or Bellary
or this and that. I hope my friends
o the opposite side will kindly take
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a broader view of thinggs and with-
draw their amendments.

Shri Nanadas: I do not want to
eriticise my hon. friend, Mr. 8. V.
Ramaswamy I do not want to say
that the Tamil brothers behaved dis-
honestly towardg Andhras in the past.
But we are here to evolve certain
principles on which we do justice to
both the parties concerned, and we
have to think over those principles
only. That is why I have moved my
amendment No. 72 which layg down
a just principle based on equity.

Of all the clauses in the Bill, clause
47 is the most important because it
deals with the division of assets and
liabilities. The Madrag State has
been a composite State for the last
<everal decades and it has been a
State for Andhras, Tamilians, Kan-
arese, Malayalees and all otherg con-
cerned. Today we are going to
divide the assets and llabilities of the
composite State among the parties
concerned. In dividing these assets
and liabilities, we have to lay down
certailn sound principles, principles
which can be utilised for future
occaslons also. But the method pro-
vided in the Bill. that is. in clause 47.
is very vague. arbitrary, unjust and
based on certain abstract principles.
The whole House is kept in the dark
regarding the assets and liabilities.
We are not supplied with any data.
We do not know what arc the assets
and what are the liabilitieg and we
do not know which State has to pav
so much debt and which State has
not to pay. In the absence of such
Information, it is just and fair to take
into consideration all the existing
assets and liabilities and divide them
on the basls of population. It Iz the
only democratic principle which can do
justice to all concerned. This is nota
new principle I am suggesting., Thia
principle hag been accepted and aopli-
ed in the Bill itself. It has been
accepted with regard to public loans
raised, printing machinery in the
Government Press, Madras. loans and
advances made by the Madras Gov-
ernment, shares of taxes llke income
tax and union excise duties. Centrgl
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[Shri Nanadas])

Road Fund, some industrial aadcom-
mercial undertakings like the Travan-
core Fertilizers and Chemicals Ltd..
Madras Roed and Electricals Ltd..
Madras Industrial Corporation ete.
The most important item is the debt
eutstanding, a debt of several crores
of rupees. The division of that debt
is the most burming problem in the
division of assets and liabilities. In
the Tth Schedule, sub-para (2) of
para 12 lays down:

“...the remaining public debt
of the State of Madras, that is to
say, the debt aiiributable to loans
taken from the Central Govern-
ment, the Reserve Bank of India
or any other Bank before the
appointed day shall be
apportioned between the States
of Madras, Andhra and Mpysore
in proportion to the total expendi-
ture on all capital works and
other capital outlays incurred iIn
the territories of the States of
Madras and Andhra and the
transferred territory up to the
commencement of the appointerd
day including the itemg dealt
with in paragraph 9 of this
Schedule.”

About this sub-clause (2) I have
got my own doubts because it is no-
where stated what are the outstand-
ing capital works and what is the
value of those capital works and
capital outlays. We do not know at
what rate the value of these capital
works and capital outlays have been
calculated, If we look into the report
of Justice Wanchoo—and he worked
it out basing on certain principleg—
at page 33, he says:

The 1iotal captital outlay for
the whole composite province is
11, 11336 lakhs; for the Andhra
area 4,185'67 lakhs; for the resi-
duary State 6,927-69 lakhs.

We dn not know whether this huge
debt of 100 crores will be divided in
proportion of these capital outlays.
We ure also not told at what rates in
future the wvalues of these canital
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outlays and capital workg would be
calculated. We do not know from
what date the construetion of the
capital outlays would be taken into
consideration. We also do not know
for what capital works the accounts
have been kept. So. in the absence
of these facts and figures, we cannot
support the principle laid down in the
Bill itself. We have got a lurking
doubt whether thig principle would
work against the interests of the new
Andhra State or whether it would
work against the interests of the
residuary State. In the absence of
clear-cut understanding it ig better to
divide the assets and liabilities un a
just principle, the principle of popula-
tion.

Take for example, a big joint fami-
ly which hag got certain properti-
es and a large number of members.
Now that family wants to divide into
two divisions. 1t is but equitable that
we should take into consideration all
the property and the heads of the
family and divide on thai basis. Only
if we apply that principle can we do
maximum justice to the parties con-
cerned. 1 therefore suggest that the
principle of population should be
applied in the division of assets and
liabilities, and in valuing the rost of
these capital works and other proper-
tles, such as unused stores and other
things. Some hon. Members wanted
that a neutral Commission of Experts
should be appointed and they alnne
can come to a just conclusion as to
which State should get what. I sug-
gest that this should be referreq to
an Expert Committee to have their
just conclusions and te do maximum
justice to all.

In this connection I want to refer
to the fact that in the Madras Assem-
bly, all the parties concerned, that is
the whole Assembly, passed g resolu-
tion by a majority. This resolution
was moved by Shri T. Nagli Raddy
and it was carried. The resohition
runs like this:

“This House is of the opinion
thet all assets and liabilities, un-



1545 Andhra State Bill

used stores, articles, goods and
various funds including Depre-
ciation Reserve Funds be divided
between Madras, Andhra and
Mysore States in proportion to
the population of Madras and
Andhra Stales and the territory
transferred to Mysore State.”

All the parties concerned hLave
.glven their clear-cut verdict by pass-
ing a resolution in the Madras
Assembly. So, I urge upon the Gov-
ernment to adopt this principle for
the division of assels and liabilities
and to errive at just conclusions. The
same Assembly has passed another
resolution moved by Shri T. Viswana-
than. That resolution reads:

“This House recommendsg the
deletion of clause 46" now clause
47 "and the insertion of a new
clause in its place providing for
the apportionment of the assets
and liabilities dealt with in the
Seventh Schedule as also of the
current revenues and expenditure
between the State affected by this
Act by an Order of the President
on the recommendation of a
neutral Commission of FExperts
presided over by a Judge of the
Supreme Court.”

These are the principles agreed to
by the parties concerned. So, I appeal
to this Government that while divid-
ing the assets and llabilities if these
two principles are adopted we can do
maximum justice to all the parties
concerned. Therefore I request that
my amendment No. 72 may be accept-
ed by the House.

‘Shri Venkataraman: Yesterday my
friend Mr. Murthy sang a song.

An Hon. Member: You sing now.

An Hon. Member: You may now
dance.

Shri Venkalaraman: Sir, I am tem-
pted to weep. Allegations and
charges are being made as if the
composite State of Madras was named
completely by the Tamillans or by
others who belong to the residuary
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State. This, as has been pointed out
by my friend Mr. Ramaswamy, Is
unfounded. As a lawyer you know
that in a partition suit, it is easy to
pick out certain itemg and say that
that item has been wrongly divided
To pick out such instances is easy. In
effecting partitions, and certainly in
resoecl of properties, certain property
would be given to some party which
may be more in -value in comparison
with the other portion of the same
property which may be given to the
other party and which may be com-
pensated by some other item of pro-
perty. So, I am not going to rcpeat
the same mistake which I am charg-
ing others with and go on picking out
items in which the composite State
of Madras has spent more money on
the items located in the Andhra area.
All that I am now at pains to show is
this,

The Commission which the hon.
Members wanted must have rome
guide to go by. If we have a Supreme
Court, it interprets the laws which
are enacted by the Parliament. The
Supreme Court Judge does not enact
laws. The Supreme Court Judge in-
terprels the Contract Aect or the
Transfer of Property Act and then
sayg that between party and party
the law has been applied or has not
been applied. In this case i{f you ap-
point a Commission, they have no
law by which to go. What is the law
which they will apply or interpret In
dividing the assets and liabilities bet-
ween State and State?

An Hon. Member: Maximum justice.

Shri Venkataraman: If we are to lay
down cetain principles, the law which
should be interpreted and applied by
the Supreme Court, we are exactly
doing that in the Seventh Schedule.
It is as If we are enacting a law with
regard to the division of assets and
Uebilities and we are asking the Pre-
sident to apply that and distribute
according to those principles. If any
dispute arises, under Clause 47(2) the
declsion of the President shall be
final. If as my hon. friend says the
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[Shri Venkataraman]

Commission should not be bound by
any law, but should apply what it con-
siders to be natural justice, I am
afraid it will again give rise to inter-
minable quarrels, Wherever anything
HBoes wrong against the residuary State
or against the Andhra State we will
say that the equitable principles are
not properly applied, or the equitable
principles themselves are not equitable.

You know, Sir, the famoug saying
in Chancery that equity varies with
the foot of the Chancellor. Where is
the question of dividing the assets
and labilities on the basis of a law
which does not exist, on certaln
principles about which there s no
standard. The very idea of some
Supreme Court Judge being able to
dg a partition between a State and
State ig itself based on a vague mis-
conception. We are all familiar, as I
said before, of the judge applying the
law. But we forget the condition
precedent, namely the existence of
law and we think as if the judge
applies something without reference
to a particular statute. Therefore
the whole conception is wrong.

My submission is this. In respect
of partition of assets and llabilities
between Stales—thig is the first dici-
sion that the Government of Indig is
launching upon—we have to
lay down sound principles. It is very
unfortunate that I have to speak on
this occasion. It would have been
better if members unconnected with
Andhra or with Madras had spoken
in respect of this particular aspect of
the case. Redistribution of States on
a linguistic basis is going to take
place In future and if it iz going to
take place what are the principles
that will have to be laid. Any
principle now enunciated will become
a precedent—good or bad. I cannot
say. Now. I ask you, what is the
princinle? Should, in every cose of
redistribution of a State, the whole
history of the assets and liabilities
running over centuries be taken up
and e¢xamined? In that case God
forbld we should have any redistribu-
tion of States,
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Then take my own unfortunate
regsiduary State of Madras.

Sbri B. 8. Murthy: Why unfortun-
ate: you are fortunate.

Shri Venkataraman: You will short-
ly get the answer.

I have to face a partition with
Kerala. The residuary State of
Madras has to face another partition
with the Karnatak area. South
Kanara will go and on each occasion
we will have to go through a whole
serloug of examination of the assets
and liabilities—God knows from what
date—and go on distributing. Is it
fair, is it right, is it just? Let the
people of India decide. Are we going
to take certain things as on the date
existing and then divide, or are we
golng to launch wupon an enquiry
without any precedent, without any
principles and with ideas so diame-
trically opposite among the people
who want the division? The concep-
tlon is alien to the distribution of
assets and liabilities in a State, that
is my submission. I want hon. Mem-
bers to look at it from that point of
view and see whether the claim for a
Commission is justified in the eircum-
stances.

Then I have to reply to my hon.
friend Dr. Lanka Sundaram. T ghall
not take much of the time of the
House. Dr. Lanka Sundaram has
been quoting certain words torn out
of context. This Is not the firsi time
he does it. He quoted the Finance
Minister a number of times out of
context. I would appeal to Dr.
Lanka Sundaram to refer to page 31
of Wanchoo report. The judge, ag is
usual in a Judgement, sets out the
argument of the party and then he
gives the decision. It has been my
misfortune ag & young lawyer to
battle against seniors like you, beca-
use I was always engaged by the
labour and the managements employ-
ed the senfor vcounsels in my State.
On one or two occasinns the sentor
lawyer used to quote the arguments
contained in a judgement and flash
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the book, and I would be flabbergast-
ed, because always there is a certain
amount of modesty in a younger
lawyer or junior lawyer.

Dr. Katju: My experience has been
the reverse.

Shri Venkataraman: This is another
instance of what my experience had
been. In paragraph 84 of his report
Mr. Mstice Wanchoo says:

“Similarly, for electrical
schemes, the argument is this:
The main Electricity Schemes
since 1920 have been constructed
in the residuary State.”

My hon. {friend Dr. Lanka
Sundaram did not read the first
sentence, but read the second sentence
which is not a fact or even 1 finding
of the judge. It ig merely an argu-
ment. Then the first sentence in
paragraph 85 is this:

‘I am of opinlon that this method
of arriving at adjustments ig entirely
fallacious.’

This sentence, Dr. Lanka
Sundaram coolly omitted. I request
the House to pass'a judgement on
my friend’y arguments.

Dr. Linka Sundaram: What are
my {riend’s arguments,

Shri Venkataraman: One point
which my hon. friends have been
harping upon is that they have no
facts. The facts in respect cf a State
are quite different from the facts in
respect of private individuals, There
is the Budget, which gives three
Years’ accounts—the year that is con-
cluded, the revised estimates for the
year; and then the budget for the
next year. There is also a separate
head dealing with the capital expendi-
ture. Thig account is audited by the
Auditor-General of India and then they
are published. Then. we have got
the Public Accounts Committees to
supervise and examine them. Now,
is it suggested that the figures given
in those budgets are false and
manipulated? If that is so, those
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responsible would have found them-
telves behind prison bars, The
Auditor General would have detected
them and sent them to jail long long
ago.

If the figures have been anudited by
the Auditor-General of India and
they are available to the Members,
what more. I want to know, (lo they
like to have. and what is the informa-
tion that has been withhelg from
them. It is up to the Members to
scrutinise the budget, to  scrutinise
all the capital expenditure figures
and then, if necessary, employ very
eminent statisicians and economists
to tolal up and say this is the asset
and this is the liability. My point is
this. The charge that somebody fs
concealing the accounts in relation to
published documents, in relation to
affairs connected with the administra-
tion of a State, Is hardly fair, i{s al-
most childish.

Now, the only other ‘point T want
to deal with ig this. They wsk: *“If
¥You are not afraid of the Commission,
why do you oppose it?” Here I am
happy the Chairman is a lawyer. My
case is this. I say that the plaint dis-
closes no cause of action and there-
fore it should be rejected in limine.
If you take the figures for the whole
of the Andhra area, the Dhar Com-
raittee said on an analysis of the
figures for 1945-46, 1946-47 and 1947-
48 that the deficit is Rs. 6 crores. The
Wanchoo report says that the deficit
is Rs. 5 crores. On account of natural
causes the state of Andhra, the area
as constituted, has been a Jdeficit one.
Where is the question of their moneys
having gone to the other area {.e., the
residuary area? How can thev malke
any claim to the assets in the
residuary area?

There is an amendment mnved by
Mr. Nanadas whirh is more honsost at
any rate. He suid. "Even though we
have contributed only 5 per cent. of
the revenues, you must divide the
existing assets on the population basis
of 36 per cent”. I only say that it Is
wholly unacceptable and will be a
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very wrong precedent for any future
redistribution of States. This would
mean that irrespective of whoever
contributes to the revenues. the cther
slde must be benefited because its
population there is larger, I must
say if it is a question of apportion-
ment of the assets and liabilitles, 1t
must go on the basis of contribution
towards revenue and the expenditure
on that portion of the State.

Shri Punnoose (Alleppey): Why
not on population basis? ’

Shrl Venkataramam: The income
has not been contributed on a popula-
tion basis. That is my answer.

Shrli Punncose: Does he know that
liabilities are also proposed to be
divided on population basis?

Shri Venkataraman: It is rot so in
respect of these projects. If project
X has cost us so much and Rs. Y has
been raised as loan therefor, then the
loan Rs. Y is charged to that profect.
Similarly whatever projects have
been started in the residuary state of
Madras and whatever the loan there-
on, is charged to that State; it is not
distributed on a population basis.
What are distributed on a population
basis are the shares like the invest-
ment in the Travancore Fertilisers
and Chemlcals Ltd. or unascertained
amounts.

I do not want to take much time of
the House. I only submit that if we
really want to come together and see
that we bury the hatchet here and
now, it would be very good for this
House to reject this amendment
moved by the hon. Member.

[MR. DEPUTY-SPEAKER in the Chair.]

Shri C. D. Deshmunkh: Sir, I should
like to intervene at this stage 1n
order to reinforce the very valuable
contribution to the debate which has
been made by the speaker who just
preceded me. Apart from that. I
feel somewhat discouraged at the
profitless range of the debate that
has taken place in spite of what I
fondly hoped would be a useful con-
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tribution from me in regard to the
principles to be adopted in apportion-
ing assets and llabilities. 1 parti-
cularly deprecate the word “partisan”
w‘hich was used by the hon. Member
opposite and I do hope he will re-
member it when, as I am sure, some-
time or the other he will associate
himself with the request to the Cen-
tral Government to consider syhlpa-
thetically the needs of the Andhra
State.

Dr. Lanka Sundaram:
issuing a threat.

Shri C. D. Deshmukh: I do not think
with the same voice, one curses and
one cajoles.

You are

Also I think many Members who
have spoken in favour of these amend-
ments, which I oppose, are really ill-
advised in doing so because all their
argumentation is based on some fanci-
ed picture of how the cat is going to
jump In regard to the assets and lia-
bilitles. So far as we are concerned
the scheme has been drawn up with
reference to the assets and liabilities—
ihat is to say, without reference to
the pattern presented by any figures
that may have become available and
in particular I wish to state thpt the
draft of these provisions was drawn
up without any reference to the Madras
Government. We drew it up, advi-
sedly, without reference to the facts
and figures because we thought that
principles can be deduced on a priori
grounds and also with reference to our
experience in the past in such matters,
to two of which I made a reference in
my previous speech.

Now, the scheme of these few sec-
tions is very simple. We give in such
detail as we can the exact mode of
the apportionment of assets and liabi
lities of various kinds in the schedule.
Then we provide that if there is any
dispute. that might be referred to the
President whose decision shall be final.
This dispute could. in view of the pro-
visions of clause 51 be only with re-
ference to the facts of the case. That
{s to say. a dispute might arise as to
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what the accounts are or how they
are to be interpreted. Ordinarily one
would expect that no dispute would
arise in regard to ‘the facts for the
reasons mentioned by Shri Venkatara-
man namely that all these facts are
public facts recorded in the Accounts,
and in case there is a doubt it will
always be possible for us to consult
the Comptroller and Auditor-General
who is our standing expert authority
in this matter. This is not a matter

which can be handled by a Judge what-

ever respect—and that is very high—
that pne might feel for judicial autho-
rities in the country. Even i a Judge
were to be appointed he would have
to refer to the records and. if there is
any difficulty in interpreting the re-
cords. then he would have to take the
advice of the Comptroller and Audi-
lor-General. That is as regards the
facts of the case.

Then we come to the remedies. In
case it is felt after distribution has
been made in accordance with the
Seventh Schedule that. on account of
circumstances which we cannol fore-
see, some injustice has been done,
then clause 51 provides that the Presi-
dent might vary the distribution of
the rights and liabilities in accordance
with principles of justice. Therefore
that provides the remedy, which Iis
available to any of the three States
concerned. We shall In due course
discuss the details of this particular
clause. But I do think that it provides
a complete remedy. in whatever form
we might adopt it, for correcting any
unforeseen injustice.

Then we come to the question of the
principles that should be adooted. In
the nature of things these principles
have to be determined by Parliament.
They could not be relegated to any
authority. Parliament would not re-
legate them to executive authority.
Parliament would not leave them to
be decided by a Judge or a Finance
Commission. @ When we consider the
Seventh Schedule we shall be called
upon to consider in detail whether
these principles are right or wrong.

Reference has been made to obiter
dicta or recommendations made by
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previous Commissions like the Dhar
Commission, the Partltion Committee
and so on. They gave their opinions
in the light of circumstances which
existed then. For instance at that
time there might have been some as-
sets to divide; there might have been
some cash securities and other things
to divide. Therefore with reference
to these circumstances they made a
particular recommendation. Condi-
tiong have altered very much, and to
the prejudice of both parts of the pre-
sent Madras State, today. Therefore
we have had to consider this problem
afresh. Having given all the un-
biassed and dispassionate thought to
it that we were capable of, we came
to the conclusion that the principles
that we have evolved and which are
incorporated in the Seventh Schedule
are just principles, I do not think
any useful purpose is to be served by
encouraging an inquest into the past.
The difficulties of such a procedure
have been referred to by the Members.
Somebody made a reference to 1858
or 1857 and there were challenging
cries from the Opposition that even
then there would be no objection. I
am not quite sure. Suppose, for in-
stance, the picture of the distribution
of assets and liabilities were such that
a0me lump sum payment was due from
cne part of the State to another,—
that would be the onlvy consequence of
any alternative method that we might
follow—there are no means with
which the other part of the State could
pay. Therefore,” I have a lurking
suspicion that the part which is or
would be entitled to the payment
would then look to the Centre for pay-
ment to the other part to enable it
to make the payment due under the
Finance Commission's award.

Dr. Rama Rao: Therefore you want
to avoid it?

Shri C. D. Deshmukh: I am glad to
see that the hon. Member wishes Lo
avoid it.

Dr, Rama Rao:
wants to avolsl it.

I say, the Centre
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Shri C. D. Deshmukh: In the inte-
rests of the community at large which
I represent, I certainly do want to
avoid it. I do not see why the rest
of India should pay for the quarrels
between two parts of a State. If there
is any need for repentance, it should
be on the. part of the two States them-
selves. There is a Telugu saying:

“Tagavulu manakunu Kkaligina
Vagapulu vachunu anu niti ganare”

That is to say, if you start to quar-
rel, you must......

Mr. Deputy-Speaker: The Andhra
State seems to have plenty of words.

Some Hon. Members: What is the
meaning of that?

Shri C. D. Deshmukh: That means,
if you start to quarrel, then you must
be prepared for the consequence of
sighing in repentance. Any way,
that would be the consequence of any
such conceivable award that could be
made by the Finance Commission and
there are no means with which to carry
out such an award. Assuming that
there has been a certain amount of
injustice done,—I cannot see any clear
evidence either way, because llke a
wise person, I have not gone into the
past—I do not think it is political wis-
dom to revive all these ancient ghosts
and visit all these omissions of the
past on the people of the present State.
That is what it amounts to. I do not
know which way the balances are
going to turn.

Dr, Lanka Sundaram: Then, why do
you say, the present State?

Shri C. D. Deshmukh: What I meant
was, if payment is to be made, some
kind of expiation in terms of finance
in favour of somebody, it has to be
made by the present denizens of either
the Andhra State-to-be or Tamil Nad,
and that is for sins of commission ox
omission in the past, which, I think, in
the nature of things, is a state of af-
fairs which this House ought not to
encourage, especially in view of the
probability or I should say, possibility
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of similar occasions arising in the
future. Therefore, one has to be very
particular, at this present stage, of
what lines of good conduct or good
consideration one lays down in regard
to this particular matter.

Mr, Deputy-Speaker: Is it intended
that the ancient accounts have to be
looked into by the Finance Commis-
sion or merely a division of the exist-
ing agsets?

Shri C. D. Deshmukh: You cannot
divide assets and liabilitles without
looking into the accounts.

Mr. Deputy-Speaker: I mean the
existing tangible property.

Shri C. D. Deshmukh: 'The grava-
men of the suspicion seems to be that
the accounts are doctored. Also the
gravamen of the charge is that in the
past a large revenue which accrued in
one part of the State hag been used,
or “misused” according to them, with-
in inverted commas, for the benefits
of another part of that State. There
is a kind of lurking hope that when
the Finance Commission Rgoes into
these figures, it will somehow come to
the conclusion that the past must be
reversed and the injustice done in the
past must be remedied by some kind
of advantage in the future.

Mr. Deputy-Speaker: If all that iIs
forgotten and the existing assets alone
are divided, what is the difficulty?

Shri C. D. Deshmukh: The existing
assets are there. For instance, if the
land is 50:50 and if we were to say
that the land should be divided in 36
and 64 or whatever the other portion

5 | T,

Mr. Deputy-Speaker: Compensation.
‘tion comes in. That means cash.
Now, who is going to have the cash?

Mr. Deputy-Speaker: Or withhold it
from the Central Government's ip-

.come-tax contribution to the State.

Various methods can be devised.
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Shri C. D. Deshmukh: But it has to
be paid by the Centre by withholding
it from one State and paying it to the
other.

Mr, Deputy-Speaker: Yes.

Shri C. D. Deshmukh: I say that no
partitions are ever made on this basis.
When a State is divided, it is not a
question of straightening of accounts
as In a joint family where all the old
accounts are gone into and then the
profits or losses or compensations are
distributed. 1 think the conception
of this scheme is wrong.

Now 1 was going to say that, there-
fore, the principles of allocation that
we have adopted are principles which
are based on practical considerations,
and it would be risky to leave room
for the evolution of any other, and
therefore abstract, principles, We have
taken into account all the claims which
have been ventilated, we have certain-
ly read all the representations both in
the press and the State Legislature,
and then come ta conclusions to which
we have. I need hardly say, having
refuted the charge of partisanship,
that we have been completely objec-
tive in this manner and have tried to
take as impartial a view as possible.
The fact is that the actual cost of any
scheme ig what it cost the State from
time to time, There is no way known
to me of ascertaining the market value
of the irrigation works in the Cauvery
delta. It was started probably by
the Chola Kings, and perhaps similar
observations apply to the Godavari, to
the irrigation works in the Godavari
and Krishna Delta. There is no such
thing as market value for these. These
agsets are in sity and they must re-
main there.

8hri Gopala Rao: There is some
suggestion in the Wanchoo report in
this matter.

Bhri C. D Deshmukh: It does not
matier who makes these recommenda-
tions. In my opinion they are wrong.
I cannot think of any fairer apportion-
ment than liabilities going with the as-
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sets, that is to say—and that is the
ordinary principle adupted even in the
business world—to the extent to which
thec assets are there. The only dis-
pute has been about whether the book
value of the assets should be tuken or
we should make an attempt to deter-
mine the market value. Now, ag I
said, in all these territorial partitions,
on account ol the kind of reasons that
I have mentioned, one can only take
the accounted book wvalue from the
books, because, as 1 said. there is no
means of finding out the market value
for many of these things. What is
the mrarket value for the Taccaviloans,
for instance? I do not know. These
are alsg assets.

Now, Sir, the other point made is
that the hon. Members have been kept
in the dark, and they have not been
supplied with flgures, One must re-
member that we are dealing with the
allocation of assets and llabilities as
they will be on the 30th September,
1953, a date which has not yet arrived,
the accounts up to which are not yet
available.

Bhri Nanadas: But regarding capital
outlay it can be given, I think.

Shri C. D. Deshmukh: No one in the
world today can give the expenditure
up {o 30th September, 1953, These
expenditures have to be brought to ac-
count first. Anyone who is familiar
with accounts knows that there are
numerous adjustments to be made.

Shri Lakshmayya: What about the

previous account?

Shri C. D, Deshmukh: I was dealing
with the totality of accounts, not the
previous accounts, because the point
made was that somebody gquoted Rs.
95 Crores, on some other day at some
informal meeting the figures quoted
was Rs. 117, we do not know where we
are. I say I do not know where I
am. The final accounts that we are
concerned with are accounts as they
will be relating to the period ending
with 30th September, 1953 and as avail-
able perhaps in 1954. They are not
available today. For instance, some
reference was made te Taccavi loans
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distributed in the Rayalseema dis-
tricts. I find that about Rs. 3 or Rs. 4
Crores more have been distributed
since that date; I think March, 1952.
Some remissions of revenue have been
given which are about a Crore and a
half, and apart from it, Taccavi loans
have been distributed. If these are
added to the filgure which the hon.
Member took for pointing his argu-
ment, he will find that the conclusion
is entirely different. Instead of gett-
ing 33 per cent. he will probably be
getting 40 per cent, of the assets, which
15 also not probably fair. The rea-
son why these assets are left to remain
in the state in which they are, is a
very simple and human one, I I
have to recover something from my
people, And hand it over to somebody
else, I am not likely to show any al-
acrity in recovering these moneys, and
therefore loans to local bodies and cul-
tivators must remain the assets of the
territory in which they have been dis-
tributed in the past. That only illus-
trates why it is necessary to adopt dif-
ferential principles in determining the
apportionment of different kinds of
assets.

On the whole, therefore, I am con-
vinced—and 1 reflect the views of
Government—that a commission is en-
tirely unnecessary, both as regards
facts and as regards principles. The
only thing that it will achieve is some-
thing that we wish to avoid. One can
see that in spite of the violent acri-
mony of the debate today, there has
been a good deal of good humour in
the House, and I am sure that we want
to preserve that spirit of understand-
ing, in order that the two States—I am
not speaking of Mysore, which is con-
cerned only to a small extent—will de-
vote their energies to building them-
selves up, to formulating their plans,
to representing their needs to the Plan-
ning Commission and the Central Gov-
ernment, and so on. All that atmos-
phere will be vitiated if we appoint a
commtission, and we shall provoke con-
trovergles which we shall not be able
to still for many years to come, Any
Impression that as a result of the re-
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port of any such commission, one or
the other state will receive any cash,
is completely illusory, as I have poin-
ted out earlier, because there is no
cash to divide, except perhaps the till
money Which we are distributing ac-
cording to one of the clauses in the
Seventh Schedule. The Centre cer-
tainly will be prepared to assist in the
development of the undeveloped areas,
by making a detached assessment of
the comditions of the tracts, and that
holds good not only in the case of
Andhra, but'of any other backward
tract in the country, and as the hon.
Ilome Minister pointed out, that in-
cludes his own constituency as well,
which is very much worse off than
Andhra.

Dr. Katju: Not my constituency. I
huve come from Chambal constitu-
ency.

Shri C. D. Deshmukh: Your birth-
place then.

We wish to take a detached assess-
ment, and then make good that defici-
ency to the extent to which we are
able to. But what the Centre cannot
do is to lend money to any state to
make a cash gift to the other, in order
to remedy so-called past injustices.

Shri B. 8. Murthy: May I ask one
question? Arising out of your ex-
planation, will the future Andhra
State be in a position to question the
accounts supplied up till 30th Septem-
ber 19537

Shri C. D. Deshmukh: Yes, certain-
ly, I hope they will have an account in
general, and all the accounts will be
available to them. Indeed, the Im-
plementation of the apportionment ac-
cording to the Seventh Schedule can-
not be carried out, unless the Accoun-
tants-General and any other nominat-
ed officers of both the States sit down
together and go through the accounts.

Mr. Deputy-Speaker: The hon. Home
Minister.

Several Hon. Members rose,—
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Shri Raghavaiah: Is there no possi-
bility for Movers of amendments to
vent their feelings on this question?

Shri B. 8. Murthy: We thought that
some of us will be given some chance,
because we have all given amend-
ments to this.

Mr. Deputy-Speaker: 1 thought hon.
Members who had tabled amendments
have already had an opportunity.

Some Hon. Members: Nobody has
had it. We thought that the hon.
Finance Minister was merely inter-
vening in the debate.

. Shri C. D. Deshmukh: Yes, that is
right.

Pandit Thakur Das Bhargava: There
are only three or four amendments,
and most of the hon. Members ‘have
been given a chance.

Mr. Deputy-Speaker: I have noled
down the amendments that have been
moved here, The simple point here
is whether there ought to be Financial
Commission, or whéther we should go
by the allocation that has been made
in the Severnth Schedule,

If this principle is decided, if there
is a Commission, then the Tth Sche-
dule will not be taken up: if there is
no Commission, we will have to go
into the details and I will look through
all the amendment: later when we
come to the Tth Schedule. At this
ftage. there are only 4 amendments
regarding this Financial Commission.
Enough has been said regarding this
matter. Let ug divide upon it. I
understand the llouse is anxious to
divide on this matter. If they want
to divide, let them divide now. Hon.
Members will kind'y remember that
originally it was said there was abso-
lutely no intention to hustle any dis-
cussion. We originally fixed 7 days
for the completion of all the stages. In
between we had two ha!f days—an
hour and a half each, ie, 3 hours
Even now the end is not in sight. When
are we to finish this? And there is
the other Bill that is waiting—the
Estate Duty Bill—and there are a host

358 PSD
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of other smaller Bills. Under these
circumstances, 1 would like to put this
matter to the vote of the House. On
this will depend the 7th Schedule and
the other clauses.

Shri Raghavaiah: Before you pui it
to vote, Sir, I submit that the amend-
ments that are moved to this clause
may be put,

Mr. Deputy-Speaker: [ will put the
amendments certainly to the vote of
the House.

Shri Raghavajah: Without a discus-
sion. how can you put them to vote?

Shri B. 8. Murthy: 1 suggest, Sir,
that the Division may be kept for to-
morrow. We would like to have a
further chance to speak.

Shri 8. 8. More: Let them convert
the others to their viewpoint.

Shri Gopala Rao: There are many
Members who would like to partici-
pate in the discussion. I humbly sub-
mit that today some more time may be
given for discussion.

Sbhri B. S. Murthy I do not think
there are many speaxers.

Mr. Deputy-Speaker: The 7th Sche-
dule will certainly be censidered. But
if this amendment relaling to the
Financial Commission is passed. then
the 7th Schedule goes out of the pic-
ture. If it is not passed, the Tth Sche-
dule will be considered in detail inde-
pendently of clause 47. I thought
enough had been said regarding these
amendments (o clause 47.

Shri Gopala Rao: When these
amendments were moved, it was stal-
ed from the Chair that the Tth Sche-

_ dule and clause 47 would be taken to-

gether.

Mr. Deputy-Speaker: No, no. There
is a fundamental difference between
the 7th Schedule and clause 47. The
7th Schedule follows as a consequence
of clause 47 being passed. If clause
47 is amended, i.e. the amendment re-
garding reference of the matter to a
Financial Commission g passed the
7th Schedule gues out of the picture.
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Under those circumstances, I shall dis-
pouse of the amendments relating to
clause 47. We will devote our at-
tention to the Tth Schedule tomorrow.

Shri Ramachaadra Reddi (Nellore):
We have one minute more before 1.15
and the- hon. the Home Minister has
not replied yet.

Mr. Deputy-Speaker: 1 do not think
he has much to reply.

Shri S, S, More: He will have a lot.

Shri Ramachandra Reddi: It will be
useful if we continue the discussion
tomorrow or at least have the voting
tomotrow. The hon. Minister will
take sume time— 15 minutes at least—
and the Division will take sometime.
All this cannot be concluded today, So
we can now adjourn and then meetl
fgoin tomorrow.

Shri B, S. Murthy: May 1 submit...

Mr, De¢puly-Speaker: llow many sub-
missions on this particular point?
Anyhow we have reached a stage on
this contentious matter as to whether
it ought to be referred to a Financial
Cummission or not. If that is deci-
ded, tlie matter can be gone into so far
as the Tth Schedule is concerned. This
Bill cannot be finished todayv unless
wo sit in the afternoon......

Soimme Hom. Members: No.

Mr. Deputy-Speaker: Therefore. this
will have to stand over till tomorrow.

But is there any prospect of finishing

it tomorrow at least?
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Some Hon, Members: Yes.

Mr. Deputy-Speaker: When are we
to finish clause 47 and the Tth Sche-
dule?

Df. Lanka Sundaram: May 1 submit,
Sir, that we are still on the second
reading stage. The clauses are still
there. Is it the intention to have the
third reading also completed tomor-
row?

Mr. Deputy-Speaker: I can easily
repeatl the question. Is it the inten-
tion to go on endlessly? We fixed .7
days. I ought to have applied guil-
lotine today in accordance with what
has been agreed upon in the House,
What is the use of putting me that
question?

Therefore, instead of putting clause
47 1o the vote of the House now—if
any hon, Member is going to say any-
thing which has not been said til! now,
and if he bhas had no opportunity at
all—subject to all these limitations, I
will put it to vote at 10:15. From
8.15 Lo 9.15, there is the guestion hour.
And. from 9.15 to 10.15, I will give one
hour for this and then take the divi-
sion, if it is intended to divide, on
this clause 47 at 10.15. From 10.15.
till 12 o'clock, we shall finish the rest
of the clauses. and from 12 to 1.15 we
shall have the third reading and the
whole thing will close at 1.15.

The House now stands adjourned
till 8.15 tomorrow.

The House then adjourned till o
Quarter Past Eight of the Clock on
Wednesday, the 26th August, 1953,

1564.



